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LOK SABHA
Friday, 28th March, 1988.

———

The Lok Sabha met at Eleven of the
Clock.
[Mgr. Srzaxxr in the Chair]

ORAL ANSWERS TO QUESTIONS
Primary School Children

*1283. Shri Radha Raman: Will the
Minister of Education and Sclentific
Research be pleased to state:

(a) whether the Prime Minister
expressed his hopes that there will
come a time when children of pri-
mary schools will get free meals
besides free education;

(b) if so, whether Government
have given serious thought to such
a proposal and implications involved
in it; and

(c) whether a beginning in this
direction is envisaged in the near
future?

The Minister of State in the Minis-
try of Education and Scimmtific Re-
search (Dr. K. L. Shrimali): (a) to
(e). A Statement is laid on the Table
of the Lok Sabha. [See Appendix
V1, annexure No. 37].

Shri Radha Raman: May 1 know
whether this proposal is already
being tried in any of the institutions
either private or governmental?

Dr. K, L, Shrimali: I could not
give this detailed information but 1
.knbw that we have given grants to
- tome State Governments, which
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have included this scheme in their
development programmes.

Shri Dasappa: May I know at what
time of the day they propose to give
the meals?

Dr. K. L. Shrimali: There is
scheme at present. The Prime Minia-
ter had only expressed the hope that
some day it will be possible to give
free meals along with free educa-
tion.

Plan, any amount is set aside
such schemes to be introduced
Government and if so, what
total amount?

"
24

Dr. K, L, Shrimali: No, Sir; there
is no separate allotment.
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Dr. K, L. Shrimall: It is not possi-
ble to fix any time-limit. The imme-
diate anxiety of the Government is
to provide free and compulsory educa-
tion and this question of providing
free meals can only be taken after
we had made arrangements or at
least after we have really reached the

target.

Shri Tangamani: 1 understand from
the statement that the supply of free
meals to the elementary school
students is going to be tried in the
industrial undertakings in the public
sector, May I know whether it is
tried in any of the industrial under-
takings run by the Central Govern-
ment now?

Dr. K, L. Shrimali: The attention
of the Ministries of Commerce and
Industry, Steel, Mines and Fuel, Rail-
ways and Defence, who are primarily
concerned with these industrial con-
cerns, hag been drawn to this fact
and they have written to us that this
suggestion is being processed with
those Ministries. The proposal is
that at least in these concerns, free
meals may be provided for the schoal
children.

Bhri N. R, Munisamy: May I know
whether the present scheme envisages
preprimary education also?

Dr. K. L. Shrimali: At present the
Government do not propose to under-
sake responsibility for free primary
education. That is really the res-
ponsibility of the schools and parents.

Central Public Health Engineering
Institute

+
+12g4. J Shri Subodh Hansda:
°\ Shri §. C. Samanta:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether the Council of
Scientific and Industrial Research
has finalised its decision to estab-
lish a Central Public Heslth Engi-
neering Institute;
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(b) it =0, where this Institute
will be located;

(c) its main functions; and

(d) .recurring and non-recurriag
expenditure to be incurred upon it
during 1958-587

The Deputy Minister of Education
and Sclentific Research (Shri M. M.
Das): (a) to (d). A statement giving
the required information is laid on
the Table of the Lok Sabha. [See
Appendix VI, annexure No. 38.]

Shri Subodh Hansda: May I know
whether any concrete steps have bean
taken over the establishment of this
institute?

Shri M. M, Das: Advertisements
have been given for the recruitment
of a Director or Planning Officer.

Shri Subodh Hansda: May I know
whether Government contemplate tc
secure the services of any foreigner
for the post of Director?

Shri M. M. Das: We have adver-
tised the post. Let us see the results.
I properly qualified men are avail-
able, then we will recruit them. If
not, then the question of recruiting
some foreigners will come.

Shri Subodh Hansda: Is it not =a
fact that there was a proposal to
establish the institute either in Durga-
pur or in Kalyani in West Bengal?

Shri M. M. Das: It has been decided
to locate our Mechanical Engineering
Research Institute in Durgapur. So
far as this institute is concerned, mno
decision has yet been taken. There
was a proposal like that,

Shri 8. C. Samanta: May I know
what is the total amount that has
been spent for this purpose up till
now?

Shri M. M. Das: Rs. 20 lakhs have
been allotted for the second Plan
period, But up ‘till now very little
expenditure hss been  incurred,
because nothing has been done except
advertising the post of the Diractor
or Planning Officer.



w187 Ordl Answers
Universliy Btudeats in Natiomal
Laberatories

-+
1385 Shri §, C. Samanta:
{lhrl Suboedh Hansda:

Will the Minister of Education and
Sclentific Research be pleased to
iay a statement on the Table show-
ing:

(a) whether the Council of Scien-
tiic and Industrial Research has
adopted a scheme of closer co-opera-
tion with the universities;

(b) if so, the details thereof; and

(c) the number of university stu-
dents who are at present carrying
on research in the different National
Research Laboratories according to
such a scheme?

The Deputy Minister of Education
and Scientific Bescarch (Shri M. M.
Das): (a) and (b). A statement
giving the required information is
laid on the Table of the Lok Sabha.
[See Appendix VI, anncxure No. 38.]

(e) 21.

Shri 8. C., Samanta: May 1 know
whether the science graduates work-
ing in a laboratory will be allowed
to get degrees from the universities?

Shri M. M. Das: Bachelor’s degrees
cannot be given by these national
laboratories. But if the hon. Mem-
ber means whether some research
workers carrying out research in
national laboratories are entitled to
appear for any research examination
or research degree in any university,
m the reply will be in the affirma-

8hri 8§, C. Samanta: May I know

whether university students are given

:‘:’g“hdhty to work in these labora-
?

Shri M. M. Das: Yes, Sir; they are
ven facilities. In fact, in the body
.reply, I have said that 21 uni-
. students are now carrying on

sesssttch in national labhoratories.

TH
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Shri Subodh Hansda: Muy I know
whether facilities for research are
available to persons other than uni-
versity students in these laboratories?

Bhri M. M, Das: Facilities are avail-
able for candidates sponsored by or-
ganisations, industrial wunits, indus-
trial bodies, universities and also by
Governments.

éfoe difta qrETTon, Qunh

+
. ot stex oeiw
=% ot ®o Wo WA :

wqr sfaeat 5o g% ao O FOU
w e

(%) é&frs dfrr qraevay, Ty
#F Wy v # o wf gT Frerdy
€ § o wwifEa F g F@ §
fat s sqEET WY 1€



woxre sivfsay ¢ ot gf, wWEf
AW I REard )

ot wew Tiw : wT A g o
wwr § s Ao @ wemr o gfee,
dte Qo &o AT XW AXE ® WX A

g
;
2
i
£
{

whether the Government has adopted
any policy of replacing the European
tunes which are now usually used by
the Armed Forces by Indien tunes
and i so, from what date, such policy
was adopted?

Sardar Majithia: As is known,
Indian tunes are played by the Army,
Navy and Air Force bands. As and
when the tunes are produced, they
are adopted by these bands straight-
away. We are replacing the old tunes
as much as we possibly can. But it
does not mean that we are going to
completely eliminate the Englich
tunes.

Bhrl Dasappa: May I know whether
Government have taken note of the
fact that certain Indian tunes have
been adopted by certain States for
the military, particularly in Mysore?

oY W XY : o TAAAT | S A
g arer ey § fis oY srgw weeet et
oy & @ IO e & e W
et TqF IF At w1 ey ady Sral
Y &, ¥W Tg & fr Twey @ oy
qATer gre 74

weare waitfear: ey @9 wgr I3E,
qarer A AfY g wqifs gt faf
g v el & | g 7 W g &
fir ITHRr W3 gAT T @At wr i
farshr & It w8 AT g T firwr )
& 7g aw% A o AdY ¥y gwow Sfew
WRIHA g N I TR st
Y § srax qwEEE €

ot oy w9 o SW T A
arter ot st o

Several hon. Members rose—

Mr, Speaker: After all, this relates
to one small music school.

Shri Sadhan Gupta: It is important.

Mr. Speaker: Everything {s impor-
tant. There are 34 questions in the
list. Hon. Members may pay greater
attention to important quéstions. ~ = -
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FBhri Rameshwar Tantia:
Shrl D. C. Bharma:
Shri Hem Barua:
Shri B, 8. Morthy:
Shri Anirndh Sinha:
Shrimati Tia Palchoudhurl:
<4 Bhri Jaganaths Rao:
Shri Raghunath Singh:
Shri Vajpayee:

Shri Ghosal:

Shri B. Das Gupta:

| Shri Kalika Singh:

Will the Minister of Finance be
pleased to refer to the reply given
to Unstarred Question No. 2080 on
the 20th December, 1857 and state
what further steps, if any, have been
taken to accelerate the collections
under the Small Savings Scheme?

The Deputy Minister of Finance
(Shri B, B. Bhagat): Amongst the
recent measures taken, mention may
be made of sale of Treasury Savings
Depesit Certificates through authorised
agents on commission, increase in tae
rate of interest on I15-Year Annuity

. Shrl B, R. Bhagat: For the informa-
.ﬂmdthe House I may say that

nm 1988
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ﬂtuu steps Mvu mﬂm and
the proof of it is that the investments
in small savings have gone up. - In
January it was Rs. 5'8 crores and in
February Rs. 75 &Creres, os againsi
Rs. 1'8 crores and Rs. 2'5 croves
during the corresponding months of
the previous year.

Shri Dasappa: May I know whether
the advisory committee appointed to
advise the Government on small
savings has met during the Tast one
year? Who was the chairman pre-
viously and who is the chairman now.

Mr. Speaker: Are you referring to
the Central Advisory Committec?

Shri Dasappa: Yes.

Mr, Speaker: Has there been any
change?

Shri B. B. Bhagat: Our senior col-
‘Iugue.ﬂotsdtﬁnlinfmntdml.

Shri Dasappa: When?

Shri B. R, Bhagat: I think it was
early last year.

authorised agents recruited so far?

Mr, Speaker: A separate question
may be put.

Bhrli Tyagi: Has there been any
percentage earmarked for State
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Governments who will be :chlﬂy
collecting this fund, so that

could utilize that percentage in 'l.hdr
own areas?

Shri B. R. Bhagat: Yes. That isone
of the methods to create incentive.
The State Governments' share has
been increased to two-thirds of the
net collections made in the respective
States and so all the State Govern-
ments are very eager to accelerate
the drive.

Shri Gajendra Prasad Sinha: Last
year there was a shortfall in the re-
ceipt under the small savings scheme.
May I know whether the Govern-
ment has ascertained the reasons for
this? 1Is it a fact that the drought
situation in some of the States has
affected the collection of small sav-
ings?

The Minister of Commerce and In-
dustry and Finance (Shri Morarji
Desai): The reason was that thedrive
was not as effective as it should have
been. There will always be some
drought in one place or another in
this huge country. So, that did not
affect the collection.

ot Tograw fag - =1 7OwC 3
dan e frerer car @ e o safier
o & v wifer § wear  owTEE
™ AT g ?

=t o To Ww: Ig I gfawr ®
wEr @t § 1 o frm o

afee & gfeares aw o @
v & fimra wr qwar 2

sit fagwa fog - =1 F o=
wife # wEar wgi 98 wig oy ar A
e wifenT § woar feam o s
t’

ot o To Wwaw : THT FE
TTATET T wHY A qW AT R 9
oY 7 & | SR NTAT &Y W s W aT
fawre ST awd § v ag sramfor
EFT a7 T
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collecting this?
Shri Morarji Desai: Not so far.

Mr. Speaker: Some amount of in-
ducement can always be there.

Shri Tangamani: We should not go
to the other extreme,

Shri Sadhan Gupta: Coercion iz re-
presented as inducement.

Mr. Speaker: Every hon. Member
must help in getling some savings for
the country. I may remind them that
the Government of the day is not
the only agency for working in the
larger interests of the country. Fur-
ther, Government acts for the whole
country. Therefore, every hon. Mem-
ber will try to accelerate the nace
to the best of his ability, except
where a policy is involved where he
has to fight.

Doltabad Finds

*1290. Shri Abdul Lateef: Will the
Minister of Education and Scientifie
Research be pleased to state:

(a)} whether it is a fact that in
the Moza Doltabad, Tehsil Nagina of
District Bijnor (U.P), whenever
some excavations are done, people
find numerous remains of what
appears to be buried city extending
over a wide area; and

(b) whether it is proposed to carry
out an archaeological survey of this
region in the near future?

.

The Minister of State in the Minis-
try of Education and Scieniific
Research (Dr. K. L. Shrimall): (a)
No, Sir.

(b) Yes, Sir. This region wm be
surveyed in due course.
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ﬂ’tnaiaarﬁ:qgrq-q@{
F T § AT T AT oW #
g @ e & afd frmiv g ?

% B0 &®lo ®io sy : gl q%
TqaTE T gE
S gy fag @ ag 1w
aw T g ?

Mo HTo o AT : Wfﬁi
TR AW € SEEHT HGA AT AT JST
AvErER,  agde afer 2, e
o oar... ...,

}‘ S e fag s T aa-
ey ?

¥lo ®io Wlo =W : TOF fau
AL AT §aEq  Aifeq § a7 S9ar
@IS 3T ST gheAT & |

*ft waw A W oTH Oy

§ SO TRA AT AEHT AT AR

+ ¥ oo w@eg & 9 qenrg

F Y, W W A o §oar
SR HT I E ?

Blo HTo WTo *N\r : foamw &
qraey | 7

Ht WeT WA : SdEE F ar
e g Fr AT A 9wt § oo
WY § I NW G Y 4T faor-
AR & frerfw ¥ % e
g2

¥Mo HTo o »ffTeT : 37 38 &

@ WY fegwm ¥ MR owd &
AT Star 47 s frae e
T A F T aw §iE mgar i
aiEa  fearddz 7 aw ¥ @ oA
vt 1 afm wd fear o wer 2
W TEL NRT T FHT AT 41 AT
A 48 atam & B dfrm ok w0k
=i & v 79 fawar s

o IT WS . AT aArdl-
IEw "AFEEagEre?

Zro ®Te ®o #rATSl | ST FP |
T A FaT TIOET GarqT, TH Saa W
FTRT AT T A4T 2 ¢ (owe Q8.
qF AT 353 Al # fwEr
TARIEN, ®AZYY, WAATYE, FTAGA ¥
HT BT I E AT ZHU FEEH 4H
T s T 2

Konarak Temple

*1291. Shri Panigrahi: Will the
Minister of Education and Scienti-
fic Research be pleased to state
whether it is a fact that the
people are being denied the right to
worship the Navagraha deities at
Konarak by the Department of
Archaeology?

The Minister of State in the Minis-
try of Education and  Scientific
Research (Dr. K. L. Shrimali): No,
Sir.

Shri Panigrahi: May I know when
these deities were taken over by Gov-
ernment? May I also know whether
Government were aware of the exis-
tence of a local trust there? If so,
what agreement was reached with the
trustees?

Dr. K. L. Shrimali: I am not aware
of any trust-there. As far as I know,
this Navagraha slab is in the control
of the Archaeological Department. I
want notice to say whether there is
any trust there.

Shri Panigrahi: May I know whe-
ther Government are aware that a
circular was sent by the Assistant
Director of Archaeology, Eastern
Circle, Calcutta, to the effect that
these local people cannot approach
the deities and offer flowers?

Dr, K. L. Shrimali: The general
public is allowed to worship the
deities and there is no restriction.
The only restriction is that visitors
and devotees should not touch or
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' besmesr the Navagraha deities with
oil and vermilion, because that would
spoil the deities.

Otherwise, devotees and worship-
pers are given full freedom.

Shri Supakar: Is there any arrange-
ment for regular worship of these
deities?

Dr. K. L, Shrimali: 1 have already
said that there is no restriction. The
only restriction is that it must not be
spoiled.

8hri Snpakar: That was not my
question.

Mr. SBpeaker: Even from a distance,
they can worship.

Repayment of Loans te Foreign
Countries
+
Shri Hem Raj:
Shri Padam Dev:
Shri D. C. Sharma:
Shri P. K. Deo:

L

Five Year Plan?

Bhri B. R. Bhagat: We have given
& very full statement as to when
Payments would be due. We propose
to pay. We have not defaulted so
far, and we will not default in
future.

28 MARCH 1968

The Minister of Sieel, Mines and
Fuel (Sardar Swaran Singh): Yes,

off vprre g < wT KW AT W
w1 qa e war ¥ fe owat oW
g w1 uargz fwaAy g ?
Sardar Swaran Bingh: Pr

eliminary
estimates show that it will be about
685 million tons.

Taj Mahal

#129¢6. Shri Vajpayee: Wil the
Minister of Education and Sclentific
Research be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the cases of
pilferage of precious stones from
the mausoleum of Taj Mahal; and

(b) if so, what steps Government
propose to take in the matter?

The Minister of State in the Minis-

(b) The Watch and Ward staff has
been warned to be more vigilant.

it woddt . ¥ gz Ew % fE
el & faU O KT A AFE TWAT
a & faqr mav & 7

¥ro wic Wlo sfiwrely : A AET

oft vew w¥in ;. ww an J}
ey w7 wow o ¥, W stk
o=y Far aar g e 3w W e
wr & ?

st st @ qOd TR A W
g



o we wWio whwrlt : IT W
- ¥y Reo, oo TYY F WX Fray

ﬁ.m: He wants to know
in full for each individual stone.

Dr, K. L. Shrimali: The total value
has been estimated at about Rs. 300.
vt & fraw

*9329. &t wo o wWrehy :
|1 OMRNTd WA ag W™ &
gIwT fir ¢

(¥) &1 sdg F@AR & WA-
WAL ®T WA BGEATHI F§ B wEAT
A H 9E® -0 AAw ¥y @vwty
&t grit § @ WR

(=) afx &, & TF ¥ KW
g7

TE-wTH W § o (ot
e ) (%) S WY, @b
®EAY FAWHWE B fwem &1 oW
g WA I §Y frqw A ard #
¥ fearadl & nafaw g &

(@) g "9 &| § ag WA
w7 faawg T awaT & 07w oag
w5 wRfagi & 9 K97 Fwa )

An Hom. Member: In English also.

Shri Datar: (a) No; but the order
in which the surplug

(b} A Ministry is in the best posi-
tion to decide if it can do with fewer

persons.

Wt wo We wwllw : w1 W
wTw wewert § fir iy aw feed wandr
fgw feg e g
Shri Datar: We are trying to avoid
retrenchment. Even before retrench-
ment, we are trying to see if they

oann be absorbed. Therefore, there
m_quﬂhnatn&mehnnntum

-
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d’tméem:mﬁ ax
it v v f v fgw g g
wuTheat #197: wiew & forgr war ?

Shri Datar: That is what I have al-
ready pointed out. Even before they
are retrenched, we are trying to
re-absorb them in other services.

ot %o FHo WA -+ 15 faad
WHATFL T AT vawmd (AT I ?

Shri Datar:
figures.

Shri 8. M. Banerjee: May I know
whether there is a proposal to ban
retrenchment of Central Government
employees altogether
Second Five Year Plan?

Shri Datar: We are trying to see
that all those persons who are likely
to be retrenched should be absorbed
in other services,

Mr. Speaker: Question No. 1298,

Pandit D, N. Tiwary: I would re-
quest that question No. 1315 may aiso
be taken up along with this guestion.

Mr. Speaker: Who has tabled it?

Pandit D. N. Tiwary: It is also by
me.

I have not got the

during the

Mr, Speaker: Is the hon Minister
agreeable?

Dr. K. L, Shrimali: Yes.

warewi Bt Pgfem # deer
fort ¥ TRk ¥ wa 7w fely
ofyr s W ¥ ;
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(w) w0 o ¥ fe-fer T
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[Rfwg afcfmee 5, wpsin swnr ¥e)
An Hon. Member: In English also.
Dr, K. L, Shrimali: A statement is

laid on the Table of the House.

Mr. Speaker: I suppose it is in
Hindi.

Dr. K. L. Shrimali: It is in both.

Fandit D. N. Tiwary: May 1 know
whether there is any teaching of
Hindi In those States not mentioned

» . ilﬂi

in the statement in np!y fo "“."""“ et
1208, because Hindi teacheirs -
notbeenmolntedlnthoumhn-

Dr. K. L. Shrimali: Almost all
States have certain programmes for
propagation of Hindi. This proposal
refers to a special scheme where the
Central Government were giving as-
sistance to State Governments for
employing Hindi teachers. I have al-
ready informed the hon. Member
about the names of the States which
participated in this programme. It is
presumed that the other States did
not consider it feasible to imple-
ment this programme,

Pandit D. N, Tiwary: May I know
whether the State Governments had
to contribute any amount towards the
expenditure of Rs. 1,80,000 for pay-
ment of Hindi teachers?

Dr. K. L, Shrimall: They have to
find their share. In 1956-57, we paid
66 per cent of the approved expendi-
ture in the case of States, of course,
100 per cent in the case of Union
Territories. In 1957-58, we gave as-
sistance at the same rate.

=t W qutw . W § 1T AwAr
g f&  wfemlamy s & awnes
Y Az § ol o Y srarsi-—arfa,
T wfe—s qreg-geE Rt Fave
®t w¥ & arfa: arfaw 9 Fem ofx §
Ateqw ¥ g & ey W o v
FAQ AT A 7

Tlo WTe ®WYo »AWTH; : T T,
TMEE-gF JAC FE 41w aAv
M W e

Scheduled Caste Scholarships
+
{Shri 5, M. Banerjce:
ey2. J Shri Prabhat Kar:

“" 7 Shri Muhammed Elias:

 Shri Sarju Pandey:

Will the Minister of Education and
Scientific Research be pleased to
state: Ny

(a) whether the Government of
Indiag post-matric scholarships which -
had been applied for by Scheduled .
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for ihe academic year 1057-58 are
likely to be sanctioned before the
commencement of annual examina-

xwhid:iltohe held shortly;

(b) whether instructions would be
issued to State Governments to per-
mit students who have applied for
the scholarships to appear for the
annual examinations though fees have
not been recovered by the institu-
tions, pending sanction of scholar-
ships if sanction cannot be finalised
in time?

The Minister of State in the Minis-

Scholarships have been awarded to
all eligible Scheduled Castes and
Scheduled Tribes candidates who have
completed their applications. Pay-
ments have also been made in a
majority of the cases and will be
remitted by March 31,°1958, in the
remaining cases.

(b) Does not arige in view of (a)
above.

Shri 8. M. Banerjee: May I know
what amount the Government have
sanctioned as scholarships to the Sche-
duled Castes, Scheduled Tribes and
other Backward Classes students for
1957-58, Statewise?

Mr, Speaker: Can the hon Minis-
ter go on reading the figures for all
the 14 States?

Shr! S. M. Banerjee: May I know
the total amount, Sir, for India?

Dr. K. L. Shrimall: I can give
the number of scholarships that have
so far been awarded to the Scheduled
Castes, Scheduled Tribes and other
Backward Classes during 1937-58. If
the hon. Member wants the break-up
for each individual State, I shall be
very glad to supply that information;
but. it is not with me at the present
moment. I will give the total num-
ber.

nmm
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Scheduled Castes 36,203
Scheduled Tribes 4219

Other Backward Classes 12,708

Total 43,220
Mr. Speaker: The total sum is also

wanted. If it is not easily available,

it may be given at some later time,

Dr. K, L. Shrimall: I can give
the estimated expenditure on the
award of these scholarships during
1857-58. It is as follows:

Scheduled Castes Rs. 104 lakhs
Scheduled Tribes Rs. 20.5 lakhs
Other Backward

Classes Rs. 75.5 lakhs
Some Hon. Members rose—

Mr. Speaker: Shri Tangamani.
First let me call the other hon. Mem-
bers in whose names the question
stands. Shri Prabhat Kar Shri Elias
Shri Sarju Pandey.

Shri Tangamani: May I know
whether in awarding these scholar-
ships to the Backward Classes, the
percentage of marks required is- uni-
form in all the States from which
they come or whether a higher per-
centage is demanded of those per-
sons who have applied from the
Madras State?

Dr. K. L. Shrimalli: With regard
to Other Backward Classes, the scho-
larships are awarded entirely on the
basis of merit. Of course, a quota
is allotted to each State and there is
bound fo be some variation as far
as the standards are concerned.

Mr. Speaker: The point has been
hon. Ministey has
said that quotas are allotted to each
State. In a particular State, the num-
ber of applicants may be 10,000 and
in another State, it may be 30,000
Therefore greater rigidity has to be
imposed—higher percentage of marks.
Al Madrasis are wvery intelligent.
There is no meaning in going on put-
ting question; hon. Members cannot
get everything from the horse's
mouth,
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. Shnl w I have alresdy..
Mr. Speaker: I have undersiood

the question. Let me allow oppor-
tunities to others. Shri Hem Barua.

Shri Hem Barua: May I know
if Government are aware of the diffi-
culties caused to stipendees to whom
scholarships are awarded under ad hoc¢
arrangements and then withdrawn
after scrutiny? If so, what steps have
Government so far taken to remove
these irregularities and anomalies and
inconveniences caused unwittingly to
the stipendees?

Dr. K. L. Shrimali: The only
complaint which I have received
from time to time is with regard to
delays which occur in awarding these
scholarships. In view of the large
number of applications for scholar-
ships and the details that have to be
locked into, it is just natural that
some delay is caused. But, in order
that no inconvenience may be caused
to the studenis, we always place cer-
tain amounts at the disposal of the
institutions (Shri Hem Barua): Ad hoc
amounts.) so that the institutions may
advance that amount to the students
who are eligible for these scholarships
1 can give the figures if the hon
Member is interested,

Mr. Speaker: He did not want
them.

Dr. K. L. Shrimall: We placed ad
hoc amounts totalling Ra. 41,35,000 at
the disposal of 18,015 institutions for
disbursement during the first 4 months
of the academic session of 1987-58 to
about 31,800 eligible Schedulad Castes
and Scheduled Tribe candidates so

to those students who were sligible
80 that they are mnot caused any
inconvenience. Government have
taken every care that the students
are not handicapped. We have izsued
instructions to the Universities and
Colleges. And, if there is any parti-
culsr case which the hon. Members
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glad to examine that matter further.

Shri Hem Barma: I ‘have some

" Mr. Speaker: So far as these cases '
are concerned, let them write to be
the hon. Minister.

Shri Tangamani: The hon Minister
said that the rules concerning reme-
wal of scholarships have been revised.
May I know whether students who
have passed the Intermediate exami-
nation if they join the B.A. class will
be considered only as renewing their
scholarships?

Dr. K. L. Shrimali: I will need
notice to answer that question. Cer-
tain revision hag taken place at the
recent meeting of the Board, I do not
know whether that particular rule has
been revised. 1 will have to check up.

Shri Sonavane: What is the number
of Scheduled Caste eligible scholars
who have not* received scholarships
during this year?

Dr. K. L. Shrimalli: I am afraid I
shall need notice to answer this ques-
tion.

*1300. Shri Harish Chandra
Mathur:

Will the Minister of Heme Affales



on'2nd January 1858 requesting them

ing. Forest and Education as recom-
mended by the States Re-organisation
Commission.

(c) Final replies are still awaited
from all the State Governments, except
from the Government of West Bengal
who have opposed the scheme.

(d) No.
Shri Harish Chandra Mathur: What

ment's scheme regarding the cadre
and what is the estimated additional
cost which it is likely to involve?

Shri Datar: They will be on the
same model as the LA.S. and the I.P.S.
with such modifications as are requir-
ed.

Shri Harish Chandra Mathur: What
would be the additional cost which the
States are likely to bear? When they
referred the case to the States, at
least some broad outlines must have
been worked out. Would the hon.
Minister give us some indication of the
broad outlines of the scheme and the
additional expenditure which is likely
to be incurred?

Shri Datar: We are still in the pre-
liminary stages in this respect.

Shri C. R. Pattabhi Raman: Will
there be frequent transfers all over
India in this case as envisaged in the
1AS?

Shri Datar: It will follow the same
model to a very large extent,

Shri Harish Chandrs Mathur: May I
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Shri Datar: It was about the Engl
neering Services. Here, we are
ing with the question of All Indh
Services for 4 subjects.

Mr. Speaker: We are entering ink

Shri V. P. Nayar: The hon. Ministes
sald that West Bengal have opposed
the acheme. May 1 know whether it 4
because of the impression of the Wes!
Bengal Government that the mainten.
ance of two cadres, one Central cade
and one State cadre for identical posts
would cause heartburning to the Stats
employees?

Shri Datar: No question of heart-
burning; the question is of increase in
pay to such officers.

:-,4’ Financial Year

[ Shri Ghosal:
Shri B. Das Gupta:
Shrimati Ila Palohoudhuri:
Shri E. Madhusudan Rao:

Will the Minister of Finance be
pleased to state:

(a) whether the Central Govern-
ment have received any suggestion
from any State regarding change of
the present financial year; and

(b) if s0, from which States?

The Deputy Minister of Finanoe
(Shri B. R. Bhagat): (a) Yes, Sir.

(b) From Orissa, in 1854 and from
U.P. in 19568 and 1957. This question
was also discussed in the National
Development Council in Junuary, 1086,
After considering all the factors,
Government came to the conclusion
that no change was necessary.

Shri Ghosal: May I know if the
hon. Minister is aware of the state-
ment of the Chief Minister of West
Bengal that as the Central Government
had failed to allocats their shares to
the States from the Central Pool,

*1301.



7179 Oral Answers

West Bengal also suggested a change
in the year?

Shri B. R. Bhagat: We have seen
that statement and we have no official
knowledge of it.

Shrl Supakar: May ] know the date
which was suggested by the Orissa and
the U.P. Governments and also the
date suggested by the Chief Minister
of West Bengal?

Shri B. R. Bhagat: Generally speak-
ing, the change suggested is that it
should be after the monsoon. Some
feel it may be 1st of July and others
feel it may be 1lst of October or
near about. .4' .

Rehablilitation of ex-convicts

*1804. Shri P. G. Deb:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the implementation of
the scheme for imparting training
in suitable trades and crafts to ex-
convicts has been a success in the
country; and

(b) the allocation of funds mmde
so far to various State Governments
for setting up After-Care Homes
under the Second Five Year Plan?

The Deputy Minisier of Home Affairs
(Shrimat! Alva): (a) A limited provi-
sion has becn made under the After-
care programme for imparting training
in suitable trades and crafts to ex-con-
victs through Production Units to be
attached by the Ministry of Commerce
and Industry to State Homes for men
and women, discharged from correc-
tional institutions like—jails, etc.
It has, however not been possible for
that Ministry to sanction any pro-
duction unit so far.

(b) A statement showing the con-
solidated allocation of funds made so
far by this Ministry to various State
Governments under the After-care
programme is laid on the Table of the
Lok Babha. [See Appendix VI, an-
nexure No. 42.]

Shri P. G. Deb: nny 1 know
ther the setting up of
been sanctioned in the rural
other than industrial areas?

In

Areas

Shrimati Violet Alava: the rural

areas we have decided to have
and not homes.

Shri Supakar: How many of the
States have these after-care homes?
Has the Government got any statistics
about the number of homes?

E

Shrimati Violet Alva: 1 did not get
the first part of the question. We do
have some statistics about the homes.
We have been able to start 324 district

" shelters and 80 State homes are en-

visaged in the Second Plan period.

Shri Supakar: How many are
aclually there? That was my question.

Shrimati Violet Alva: 1 have not
got that information with me.

Shri Tangamani: How much money
is going to be set apart for building
shelters and homes in the year 1938-
587 What will be the number of
homes and shelters?

Shrimati Violet Alva: May I correct
myself? In the statement laid on the
Table of the House, the number of
homes for 1957-58 are given State-
wise. Shall T read that out?

Mr. Speaker: Not necessary. The
statement is there,

Shri Tangamani:
lates to 1958-59.

My question re-

Mr. Speaker: The hon. Member will
wait and see when the Home Minis-
try’s Demands come up.

Shrimati Violet Alva: I shall give
the information, Sir. During the
Second Plan period, 80 State homes
would be established and 324 district
shelters would be established. We are
not able to answer his question because
different States have to let us know
about how soon they can uubﬁlh
these homes.
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Shrimati Mafida Ahmed:
Shrimati Ila Palchoudhari:
Shri Bhagavatl:

Shri Basumatari:

Shri Hem Barua:

Shri Ram Krishan:

Shrl Rameshwar Tantia:
Shri Shobha Ram:

Dr. Ram Subhag Singh:
Shri Narayanankutty Menon:
( Shri Warior:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that the
Prime Minister of Rumania has offe-
red his Government’s help in setting
up an Oil Refinery in India;

({b) if so, the details of the offer;
and

(e) whether the offer
accepted?

The Minister of Mines and Oll (Bhri
K. D. Malaviya): (a) Yes, Sir.

(b) and (c). The offer is still under
consideration.

Shri Hem Barua: Did the Rumanian
Prime Minister tell us that he would
meet the foreign exchange compo-
nents of the total estimated cost of the
oil refinery which is likely to come
to 60 per cent in the shape of techni-
cal equipment and technical know-
how?

Shri K. D. Malaviya: 1 am afraid
I am not in a position to give any
precise figures or break-up of the
entire expenditure just now. I will
advise my hon. friend to wait a little
more.

has been

Shrimati Mafida Ahmed: May I
know whether similar aids are being
offcred by any other foreign Govern-
ments?

Shri K. D. Malaviya: Government
has been examining this question of
seeking assistance for setting up the
oll refineries. It is still rather pre-
mature for the Government to commit
iy thing in this respect.
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Shri Hem Barua: May I know if the
attention of the Government has been
drawn to a statement mede by the
Rumanian Prime Minister, Stocia, at
the Dum Dum air port in Calcutta
that Rum@nia will deliver the oil re-
finery tn India with the associated
technical assistance?

Shrl K. D. Malaviya: Yes, Sir. My
attention has been drawn to this
statement made by the Prime Minister
of Rumania and we are glad about
it.

Shri Narayanankutty Menon: May 1
know if, after deciding to establish
two refineries in the public sector, the
Government has been able to find
finances for these refineries? If %o,
how does the Government propose to
establish the second refinery, having
accepted the Rumanian offer for the
first?

Shri K. D. Malaviya: Government
is pursuing this matter very actively.

Shri Hem Barua: May I know if
the total expenditure and the through-
out capacity of the proposed oil re-
finery in Assam were discussed with
the Rumanian Prime Minister?

Shri K. D. Malaviya: Yes, Bir, All
these questions were discussed with
the Rumanian Prime Minister.

Shri Hem Barua: What is the
through-put capacity?

Shri K. D. Malaviya: As I have
said earlier, I will suggest to the
hon. Member to be a litlle more
patient so that I may be able to give
him a full picture.
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Mr. Bpeaker: T have called Shri
V. P, Nayar.

Shri V. P. Nayar: May I know
whether it is in the contemplation
of the Government to have a mobile
exhibition of scientific literature at

least in important places in various
States?

Dr. K. L. Sheimati: It is mobils to =
the extent that the exhibition was

held in Delbi. It is moving to Indare

and Lucknow and we are
ing to send it to South India also. In
that way, it is mobile.

Shri V. P, Nayar: Our States will
not get this during our lifetime at
this rate.

Mr. Speaker: The hon. Members
have got free passes.

Shri V. P. Nayar: But, Sir, the ex~
hibition is not only intended for the
Members of Parliament; it is for the
people also.

Mr. Speaker: The hon. Member is
a representative of the people.

Shri V. P. Nayar: But, how can 1
see it for them?
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Welfare of Scheduled Castes, Sche-
duled Tribes and Backward Classes

-

+
rsnri Tangamani:
Shri Ram Krishan:
Shri Siddlah:
Shri Dasaratha Deb:
Shrl B. Das Gupta:
Shri Kumbhar:
Shri Elayaperumal:

*1311.

Will the Minister of Home Affairs
be pleased to lay a statement on the
Table showing:

(a) the items discussed and deci-
sions taken at the State Ministers
Conference held in D-lhi on the
15th and 16th February, 1958 in con-
nection with the welfare of Scheduled
Castes, Scheduled Tribes and Back-
ward Classes; and

(b) the action proposed to be taken
to implement the recommendations?

The Deputy Minister of Home Affairs
(Shrimati Alva): A statement is laid
on the Table of the Lok Sahha. [See
Appendix VI, annexure No. 43 ]

Shri Tangamani: In the statement
we find that there will not be sepa-
rate colonies for the Harijans in the
future. This recommendation has
been communicated to the State
‘Governments and Union Territories.
‘May I know whether any of the
. .Stute Governments have started im-
Mﬂ' th.h or whether they
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Shrimati Violet Alva: Some of
the Siate Governments have been
doing this in the sense that thev

were not strictly reserved for the
Scheduled Caste people. The non-
Scheduled Caste people are also

allowed to build houses or allotted
grounds there,

Shri Tangamani: One of the re-
commendations is that in the case of
scholarships awarded to studenis
belonging to Scheduled Castes, Sche-
duled Tribes and Backward Classes
the amount must be depositad with
the State Government. May I know
what is the reaction of the Ministry
of Education and Scientific Research
on this matter.

Shrimati Violet Alva: We Thave
not rs=ceived any information on
that paint. )

Shri B, Das Gupta: From the state-
ment 1 find that there are no State
Boards in many States. May I know
in which of the States these State
Boards are absent, and may I also
know whether the Ministry contem-
plates to establish Boards on a district
level?

Shrimati Violet Alva: We have
Boards State-wise and not District-
wise,

Shri Elayaperumal: Mav I know
h~vr many representatives took part
in that Confersnce from non-official
organisations such as the All India
Harijan Scwak Sangh and the Dep-
ressed Classes All India Federation?

Shrimati Violet Alva: A number of
them; 16 in all

Shri Sonavame: May I know whe-
ther the Conference of State Ministers
dealing with the Scheduled Castes,
Scheduled Tribe: and Backward
Classes will be an annual feature; if
so, may I know whether the Gov-
ernment will ascertain the views of
State Ministers about the extension
of reservations for Scheduled Castes
and Scheduled Tribes?

Shrimati Viclet Alva: The latwer
part of the guestion does not armse.
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The first part of the question will be
considered whenever such necessity

arises

Shri Hem Barua: May I know if
the suggestion recently made by our
Home Minister at the 15th Annual
Conference of the Bharatiya Depres-
sed Classes League which met at
Gwalior, to the effect that a team of
workers be raised to do the work of
uplift of these people, has also been
communicated to the State Govern-
ments for implementation?

The Minister of Home Affalrs
(Pandit G. B. Pant): I think all the
recommendations or resolutions passed
at that Conference along with im-
portant portions of the speeches made
have been published, and some may
hive been communicated to the
State Governments,

Shri Hem Barua: I want to know
whether this particular thing has
been communicated or not.

Mr. Speaxer: The Minister said that
all of them have been communica-
ted; the whole includes part.

Shri Siddiah: May I know whether
the Government propose to provide
extra funds to encourage non-Hari-
jans to join Harijan hostels and
colonies?

Pandit G. B. Pant: The rule at
present is not very rigid; even now
non-Harijans can be accommodated
in Harijan colonies. But, if a colony
is established and non-Harijans also
care to settle there, there will be no
bar to admitting some of them; not
that the intention is that the whole
of the colony is to be swamped by
non-Harijans.

Shri Tangamani: May 1 know
whether following these recommen-
dations Government will stop sassis-
tance or loans to the general housing
co-operative societies which do not

have at least 10 per cent of their
members as Harijans?
. Fandit G. B. Pant: 1 can't say

exoctly.
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Shri Tangamani: That is one of the
recommendations. This is a ‘matter
on which the Central Government -
has to take a decision. What we find
is that the recommendations have
been communicated to the State Gov-
ernments. What we would like to
know is whether in future, whenever
money is supplied to housing co-
operatives, assistance will be given..

Mr. Speaker: The hon. Minister
has said that he does not know.

8hri Tangamanl: This is an impor-
tant thing, Sir.

Mr. Speaker: The hon. Member is
only making a suggestion.

Shri B. K. Galkwad rose—

Mr. Speaker: We will go to the
next question. I am sorry the hon.
Member, Shri Gaikwad is late.

Training of Technical Personnel
*1312. Shri Panigrahl:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the National Coal
Development of Corporation has pre-
pared a revised scheme for technical
training for meeting the require-
ments of technical personnel of the
Second Five Year Plan;

(b) whether it is a fact the train-
ing institute at Talcher in Orissa is
getting additional financial assistance
under the revised scheme; and

(e) if so, how much and for what
improvements?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
for meeting its own requirements of
Subordinate technical personnel for
the current Plan, -

(b) Yes.

(c) Rs. 4,50,000/- approximately.
Details are given in tha statemant
laid on the Table of the Lok Ssbha, '
[See Appendix VI, ‘Annexure: No. #.7 .
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Shri Panigrahi: What are the salient
. features of the new revised scheme
 ‘which has been prepared by the
National Coal Development Corpora-
- f%ion for meeting the shortfall in our
. requirements of technical personnel
~ 'during the Second Plan period?

Sardar Swaran Singh: The revised
‘scheme of training has been prepared
by the National Coal Development
poration only very recently. Under
revised scheme, the personnel to
ained are classified into different
tegories. Those categories are: (i)
- electrical fitters, electricians and
mechanical fitters; (ii) electrical fore-
men and electrical supervisors; (iii)
junior overman and overman; and (iv)
surveyors. The intention is that there
may be different categories so that
‘they could fit in with the requirements
of the developmental programme.

¥ -

~ Shri Panigrahi: What is the total
~ ‘amount that we are going to allot for
Jlementing this revised scheme?

Sardar Swaran Singh: I think the
hon. Member is aware that there is
; ady a provision of, I think, about
. 50 lakhs—I am saying this from
y—for spending during the Plan
riod; but I can assure him that the
g facilities will be there, and if

L of the requirements we can ask

~ Shri Panigrahi: May I know whether
. any actual assessment has been made
~ as to the requirements of technical
- personnel during the Second Plan
. period; if so, may I know to what
~ extent we fall short of the require-
ments?

Sardar Swaran Singh: I presume the
‘hon. Member is enquiring from me
ormation about the mining side,
ecause the other one is a bigger ques-
on. On the mining side, assessment
s been made and that process conti-
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Jet Aircrafts for Auxiliary Air Force

I Shrimati Ila Palchoudhuri:

*1313-9 Shri S. C. Samanta:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a
scheme for introducing Jet Aircrafts
in the Auxiliary Air Force is under
the consideration of the Government
of India;

(b) if so, when it is likely to be
finalised; and
(c) when it would be introduced?

The Depuly Minister of
(Sardar Majithia): (a) Yes.

Defence

(b) and (c¢). The scheme is in the
process of implementation.

Shri 8. C. Samanta: May I know
how much extra expenditure will be
necessary for introducing Jet Aircrafts
in the Auxiliary Air Force?

Sardar Majithia: The question of
extra expenditure does not come in;
once it is decided to equip the Auxi-
liary Air Force with Jet Aircraft, it
will be done.

Shri 8. C. Samanta: May I know
what sort of aircraft is being at present
used by this Force?

Sardar Majithia: Well, Sir, these
squadrons came into existence some-
time two years ago. The pilots in these
squadrons receive training during the
week ends and, therefore, it takes
quite a long time for them to get the
proficiency that is required of them to
go on to the Jet Aircraft. As yet, none
of the squardrons have reached that
stage, and that is why this suggestion
has not been implemented; but as and
when the pilots get the required pro-
ficiency I am quite sure that they will
be put on to the Jet Aircraft.

Shri Biren Roy: In view of the fact
that we are spending crores of ruppes
in getting foreign Jet Airerafts, would
it not be wise that until the Hindustan



Aircraft produces the small baby Jets
we do not place these costly Jet Air-
craft in the hands of untrained and
half trained pilots, who are not of the
required calibre as has alm_lll}' been
stated by the hon. Deputy Minister?

Sardar Majithia: As I have already
stated, a proper scheme for the train-
ing of these pilots has been drawn up.
As and when they come up to the
required standard they will automati-
cally go on to the Jet Aircraft. There-
fore, the question of their having the
Jet Aircraft when they have not
reached the required standard does not
arise.

SHORT NOTICE QUESTION AND ANSWERS
Trainees of Rourkela Steel Plant

-
Shri Panigrahi:
Shrimati Ila
Palchoudhuri:
Shri S. C. Bamanta:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether the technical appren-
tices of the Hindustan Steel (Private)
Ltd. attached to the four factories in
and around Caleutta have stopped
work in protest;

S.N.Q.No. 8.

(b) what were their terms of agree-
ment with the Company;

(c) how many of thesc trainees have
been given employment in Rourkela
Steel Plant;

(d) whether any of their terms of
contracts with the Hindustan Steel
(Private) Lid. have not been fulfilled
by the Company; and

(e) if so, the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
They had, Sir. But they are now back
at work.

(b) to (d). About three years
the Eindnsun Steel Private lam.lut:l
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which was then concerned onJy w!th
the Rourkeis steel plant, rerruiled =
number of trade trainees to be trained
as fitters, turners, machinists ete.
They were sent io.engineering works
for training. During training they
were to be given free board and lodg-
ing and a pocket money of Rs. 10 per
month. They were all required to
serve the company for a period of five
years, if after satisfactory completion
of training, they were called upon to
do so. Tt is understood from the
Hindustan Steel Private Limited that
they propose to offer employment to
all those who complete their training
satisfactorily.

(e) Does not arise.

12 hrs.

Shri Panigrahi: What was the num
ber of trainees who were undergoing
training in those four factories in and
around Calcutta and from which States
do they come?

Sardar Swaran Singh: 1 have not
got anything to show as to the State
of origin of these various trainees, but
the number attached to the various
engineering works is as follows:

Jay Engincering Works .. 37
Machinery Manufacturing

Corporation .. 35
National Tron and Stecl

Company .. 24
Bharathiya Electric and

Stecl Works .. 24

Shri Panigrahi: May I know whe-
ther there ig any other proposal to
have training centres in Rourkela and
have other State projects to train
artisans?

Bardar Bwaran Singh: VYes, Sir.
When these steel plants go into pro-
duction, maybe even earlier, we will
have these training centres and train-
ing facilities. That is the narmal fune-
tioning of any steel plant. ' .

Shri 8. C. Samanta: May I know
when the mulhmmt 9! technica).



@on? & year back?
Sardar Swaran Siagh: No firm date
Tiag been fixed yet.

Shri Sadhan Gupta: May I know
how many of these trainees had com-
pleted their training and how many of
them were absorbed and employed?

Sardar Swaran Singh: I have parti-
ally answered that point. They will
be. finishing the training on various
dates. Most of them will now be
practically finishing their three years'
training, and as soon as they complete
it and they are found to be satisfac-
tory, the intention is to employ them
on the steel plant. As the hon. Mem-
ber is no doubt aware, no production
has yet started, but they will be
utilised and they will be associated
with the construction stage,

Shri 8. C. Samanta: May I know
whether those who have completed
their course have been found suitable
for being sent abroad for further train-
ing?

Sardar Swaran Singh: No, Sir. There
is no proposal at the moment to send
these people abroad. They have
already finished their training, and in
any future programme, if they fit in
with some other training programme,
only then they will be considered for
being sent abroad.

Indo-Pak Canal Waters Dispute

+
Shri N. R. Munisamy:
Shri D. C. Bharma:

Dr. Ram Subhag Singh:
Shri Hem Barma:

Sardar Amar Singh Saigal:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether Government are aware
of the fact that Pakistan has rejected
the proposal of Mr. W.A.B. Iliff, World
Bahk Viee-Preésident, with regard to
the distribution of waters in the Indua
system; and

8.N.Q.
No. J18

-
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()" Tt 50, 'Whitt are thé resctions of
the Government of India?

The Minister of Irrigation and Power
(8hri B. K. Patil): (a) Government
have seen some vague press reports
to this effect emanating from Karachi.
They have no other information.

(b) Does not arise.

Shri N. R. Munisamy: May I know
whether it is a fact that in the last
proposal they suggested a ministerial
level conference to be held somewhere
away from this sub-continent and, if
so, what is the reaction of the Govern-
ment to that suggestion?

Shri 8. K, Patil: There was not a
regular proposal. If everything has
gone on well, then the international
treaty can only be had that way.

Shrit N. R. Munisamy: May I know
whether it is a fact that on the rejec-
tion by Pakistan, they have presented
certain plans and in pursuance of
those plans they have sent engineers
to Washington already for discussiom
of their plans, and if so, what is the
reaction of the Government to those
proposals which are a complete depar-
ture from the 1054 proposals?

Bhri 8. K. Patil: Wo do not form
any reaction to any vague information.
We have not got any positive informa-
tion on that.

Sardar Igbal Singh: May I know
whether, in view of the rejection of the
Iliff proposal, the Government still
contemplate to have an ad hoc agree-
ment with the Pakistan authorities?

Oral Answerr

Shri 8, K. Patil: The hon. Member
assumes that something has been
rejected formally. We have no

f

mation, and so far as these ad hoc
arrangements are concerned they have
lapsed long back. What we are doing
is to utilise the good offices of the
World Bank and there is no tifne-limit
for it

Shri Sinhasan Singh: May I know
what the proposals of Mr. ILff are,



which are said to have been rejectea
by Pakistan, and what is the reaction
of this Government to those proposals?

Shri 8. K. Patil: Ilmno:hi:llveryh“
position to know that—w!

mhmm were made to Pakistan.
They have made no proposal to us in
any formal manner. It was just trying
to speak in an impersonal, informal
manner, which they must have done to
Pakistan. But it is not wise to say
anything on proposals which have not
been formally made.

Shrl C. R, Patiabhi Raman: In view
of the fact that two teams—Indian and
Pakistan teams—are functioning in
Washington all the time, for nearly
two years, will the Government consi-
der the desirability of calling them
nearer home to save foreign exchange?

Shri 8, K. Patll: Quite a bit of it has
been withdrawn. There is some skele-
ton staff that has been kept there. It
has got to be kept so long as the
‘World Bank continues to give its good
offices.

Shri Hem Barua: May I know if the
‘World Bank has kept our Government
informed about certain proposals made
by Pakistan on the basis of which two
Pakistani engineers are at present
having a series of talks with the World
Bank at Washington?

Shri 8. K. Patil: Surely, if the pro-
posal is made to Pakistan, the World
Bank will keep us informed, but up to
this minute I have learnt nothing from
the World Bank on this subject.

8hri Hem Barua: May I kriow whe-
ther the Government have contacted
the World Bank on this subject in the
meanwhile?

Bhri 8. K. Patil: It is none of our
bmimmtqmnhcttheledBunkm
certain things which appear in the

Development of Technical Edusation
in India

*1287. Shri D. C. Sharma:

Will the Minister of Education and
Sclentiic Research be pleased to
state:

(a) whether the proposals for the
expansion &and development of
technical education in India under
the T.C.M, (Point Four Programme)
have been finalised for the year

' 1858-59; and

(b) if so, the details thereof?
The Deputy Minister of Education

and Scilentific Research (Dr. M. M.
Das): (a) Not yet, Sir.
(b) The details are still being

worked out.
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Packers of Engincering Store Depot,
Dehu Road

*1293, Shri Assar:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
arrears of revised pay scale for 1851
to 1857 have not been paid to packers
of Engineering Stores Depot, Dehu
Road;

(b) if so, the reasons therefor; and

(c) steps taken to expedite the
payment.

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (c). For
purposes of fixation of pay under the
Civilians in Defence Services (Revi-
sion of Pay) Rules, 1947, a distinction
was made between “workmen” and
others. As the term “workmen” was
not clearly understood by all the
authorities concerned, it was clarified
by Government in January, 1853,
that the term “workmen” referred to
employees who are classified as indus-
trial. Due to an oversight, the pay
of Packers of Engineer Stores Depot,
Dehu Road, was not correctly fixed
till about the middle of 1957 and is
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Instituia of Archasology
*12605. Bhri Ram Krishan:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether the scheme of open-
ing an Institute of Archaeclogy In
New Delhi to train post-graduates
in history and allied subjects in the
field of archaeology has been finalis-
ed; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Education and Sclentifie
Research (Dr. K. L. Shrimall): (a)
No, Sir,

(b) Does not arise.

Import of C. I. Sheets

v Shri Bhagavati:
1398, {Bhﬂ Basumatari:

Will the Minister of Steel, Mines
and Fual be pleased to state:

(a) the quantity of C.I Sheets
imported from aboard in 1957-58 so
far;

(b) its imported price per bundle;
and

(c) whether it iz a fact that the
price of imported C.1. Sheets is about
one hundred and forty rupees In
Assam; and

(d) if so the reason therefor?

The Minister of Steel, Minea and
Fuel (Sardar Swaran Singh): (a)
34,832 tons during the period 1-4-57 to
2B8-2-58.

(b) Rs. 102|- per bundle of & cwts.

(c¢) No information is available,

(d) Does not arise.



Shri Goray:
*1363. {m Ram Subbag Singh:
Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the presenve of natu-
wal gas has been discovered in the
sres of the recently formed Oil India
Private Ltd.;

(b) the estimate of its reserves;

(c) when can it be made available
for domestic and industrial consump-
tion?

'The Minister for Mines and 0il (Shri
K. D, Malvlya): (a) Yes, Bir.

(b) and (c). Assessment of reserves
of natural gas and its utilization is
still under consideration.

Kidnapped Children

*1305. Shrimati Sucheta Kripalani:
Will the Minister of Home Affairs
be pleased to state:

(a) how many childern were kid-
napped in Delhi during 1957; and

(b) how many have so far been
recovered out of these?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar):
(a) 115,

(b) 108.

Banaras Hindn University

*1307. Shri D. C. Sharma: Will the
Minister of Education and BScientific
Research be pleased to state:

(a) whether the ttee ap-
pointed by the Visitor of the Bana-
ras Hindu University to enquire into
the affairs of the University has sub-
mitted its report; and

(b) if so, the nature of its recom-
mendations?

Research (Dr. K. L. Shrimad): (@) -
No, Sir.

(b) Does not arise.
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UNESCO Advisory Committee on
East-West Project

*1314. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether a meeting of the Ad-
visory Committee on the UNESCO's
Major Project on the Mutual Ap-
preciation of Eastern-Western Cul-
tural Values has since been held;

(b) whether India was represented
on that Committee; and

(¢) the nature of decisions
thereat?

taken

The Minister of State in the Ministry
of Education and Scientific Research
{Dr. K, L. Shrimali): (a) and (b). Yes.

(c) Report of the meeting has not
yet been received.

Iren Scrap

*1316. Shri Assar: Will the Minister
of Bteel, Mines and Fuel be pleased to
atate:

(a) whether it is a fact that iron
scrap is being utilised in re-yolling
mills; and

(b) it so. the ‘~..! consumption



ﬂm‘llul.m and
M(mmlhﬂi' (a) and
{b). Presumably. the information is
- sought about Steel Scrap and not about
iron scrap. Iron scrap is not used by
Re-rolling Mills but steel scrap is uti-
lised to the extent of about 80,000 tons
per annum for re-rolling.

feeelt & qferw wawifeat ot i

LY. s Wo wWro fyRd@r °
w1 queed W g A f o
Gt fis

(%) urwd arew, Py & e
gfvw wiwfat & fad & o€
o &

(@) & oA & feiv
foar s g §; W

(7) & ol & Fmlor & qe=ng
wAr W fewlt wg @ wma-
qagn’ 8'."

qeard wrea F wwa s (s
TAre) : (F) =¥ o

(®) RN, w1

(1) w Wy qT W @

2
High Schools in Tripura
1786. Shri Dasaratha Deb: Will the
Minister of Education and Scientifie
Research be pleased to state:

(a) whether the rate of school fees
realised by the private High Schools
in Tripura is higher than that realis-
ed by Government High Schools;

(b) if so, the reasons for this higher
rate; and

(c) the steps that are being taken
in this regard?

The Minister of State in the Ministry
of Education and Sclentific Research
(Dr. K. L. Shrimali): (a) Yes, Sir.

(b) Private High Schools in Tripura
are required to follow West Bengal

t-in-aid Rules. These rules pres-
cribe minimum fee rates which are

N -MRIUCE WS _M' AnFoers Jaoz

higher then those in Government High
Schools of Tripura,

(c) The matter is being examined.

Smugglers

1767. Shri Ram Krishan: Will the
Minister of Home Affairs be pleased to
state:

(a) the number of smugglers kil-
led during 1857 by police in joint ope-
rations on the western border; and

(b) the number of Indians and
Pakistanis killed in these operations?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b). Nil

Multi-purpose Schools in Rajasthan

1768. Shri Karni Singhji: Will the
Minister of Education and Sclentific
Research be pleased to state:

(a) the total amount of grant ear-
marked for the Government of Raj-
asthan for starting multi-purpose
schools during the Second Five Year
Plan;

(b) the number of the multi-pur-
pose schools to be opened year-wise
during the period; and

(c) the number of multi-purpose
schools so far opened Div‘illon-m
in Rajasthan?

‘The Minister of State iIn the Minis-
try of Education and Scientific Re-

search (Dr. K. L. Shrimall): (a) Rs.
41'5 lakhs.

(b) and (c). Information is being
collected from the State Government
and will be furnished later.

Employees nunder the Director of
Map Publication

[Shri 5. M. Banerjee:
Shri Prabhat Kar:
Shri Mubammed Elias:
Bhri Sarju Pandey:

Will the Minister of Education aad
Scientific Research be pleased to
state:

1769.

(a) whether it is a fact that the
question of the employees working on



the Director of Map Publication,
Survey of India being declared regu-
lar §is under consideration; and
(b) it so, when decision will be
taken?

The Deputy Minister of Education
and Scientific Research (Dr. M. M.
Das): (a) There are no employees

Map Publication, Survey of l‘nﬁn.
(b) Does not arise.
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Commissioner for Linguistie
Minerities

1771, Bhrl A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) the scale of pay of the Com-
missioner for Linguistic Minorities;
and

k. muﬂ Ay

(b)thndnhlhn! his - swlacum-
ment staff?

The Minlster of Home Affairs

Rs. 8,500/- p.m, inclusive of pension.

(b) The following posts have been.
sanctioned for the office of the Com-~
missioner:

Designation of post
Number

Assistant Commissioner One
Superintendent One
Private Secretary One
Stenographer One
Upper division clerk-cum-

cashier One
Lower Division Clerks Two
Jamadar One
Peons Two.

Rural Secondary Schools

1772, Shrl Subbiah Ambalam: Will
the Minister of Education and Bclenti-
fic Research be pleased to state:

(a) the amount of grant sanctioned
and given to various State Govern-
ments for starting agricultural and
science courses in Rural Secondary
Schools State-wise; and .

(b) the number of such schools in
each of such States for which grant
has been given?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr, K. L. Shrimali):

[a] Mysore ) Rs. 1,00,000
Punjsb .. Rs. 1,27 000
Kerala = Rs. 1, ob,000
Uttar Pradesh Rs. 3, 00,000
Mudras e Ra 1, 20,000
West Bengal - Rs 1,85,000

[b] Myso:e .. 10
Pum.lb .e 12

Kerala . 8
Uttar Pradesh - 20
Madras o 12

West Bengal .. ) l
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Will the Minister of Defence be
pleased to state:

(a) the number of Gazetted Officers
in the Ordnance Factories as on the
28th February, 1858; and

(b) the number of Gazetted Offi-
cers as on the 1lst January, 1850.

The Deputy Minister of Defence
(Bhri Raghuramaiah): (a) 235.

(b) 188.

Unions in Defence Establishments
Shri 8. M. Banerjee:
1776 {Blu'l ‘Tangamani:

Will the Minister of Defence be
pleased to state:

(a) the number of unions which are
at present functioning in the wvarious
Defence Establishments recognised
during 1856-57; and

(b) the number of applications for
recognition pending?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) 5.

(b) 55.

Machines in Ordnance Factories

Will the Minister
pleased to state:

(a) the number of machines dec-
lared obsolete in Ordnance Factories
during 1887;

(b) their book value; and

_-Bmm

= wm Annwoert 72000

{e)hnwthqlnve b.enw are-
proposed to be disposed of?

The Deputy Minister of m
(8bri Raghuramaiah): (a) 815,

(b) Rs. 90 lakhs.

(¢) Proposed to be disposed of’
through the Director General of Sup--
plies and Disposals.
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Appointments of Schednled Castes
and Tribes

1777. Shrl Kumbhar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

{a) whether persons belonging to
ocneduled Castes and Tribes ap-
pointed gprade-wise 80 far in the
Bhilai, Durgapur and Rourkela Steel

Plants are according to their m
quota;



7207
(b) if not, the reasons thereof;

(c) the number of persons of Sche-
duled Castes and Tribes (separately),
appointed so far in menial services;

and
(d) the number of such persons

(separately) and grade-wise, receiv-
ing training in different centres and

.sections?

The Minister of Steel, Mines and
Fuel! (Sardar Swaran Singh): (a) to
{d). The information is being collect-
«ed and will be placed on the table of
.thhe House, in due course.
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Enpgineering Colleges and
Polytechnics

(Shri D, C, Sharma:
Shri H. N. Mukerjec:
Shri Muhammed Elias;
1779 Dr. Ram Subhag Singh:
* ] Shri Bhakt Darshan:
Shri 8. C. Samanta:
Shri Ajit Singh Sarhadi:
{_Shri Rameshwar Tantia:

Will the Minister of Education and
Scientific Research be pleased to refer
to the last para at page 2 of the Re-
port of the Ministry of Education and
Scientific Research for 1856-57 and
lay a statement on the Table showing:

(a) the number of Engineering Col-
Jeges and Polytechnics since estab-
lished in the country;

(b) the number of students admit-
ted in each of them,

(c) the numpper of additional seats
provided in the existing institutions
in 1957 for diploma and degree cour-
ses respectively; and

(d) whether this has met the pre-
sent requirements of the Second Five
Year Plan for technical personnel?

The Deputy Minister of Education
and Scijentiic Research (Dr. M. M.
Das): (a) and (b). The question of
establishment of additional engineer-
Ing colleges and polytechnics for
meeting the requirements of techni-
cal personnel not only for the current
plan but for the third and subsequent
plans is under consideration. How-
ever, 6 colleges and 17 polytechnics
provided for in the Second Five Year
Plans of State Governments have been
established so far, as also 4 colleges
;;:;. 6 polytechnics by private enter-

(c) Courses Additional seats
provided
Diploma sese a3so

© (d) I all gchemes of technical edu-
- eation approved so far are impiement-
ﬂ!unrhawﬂmnl training faci-
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lities recommended by the Engineer~
ing Personnel Committee will become:
available,

Dredgers for Navy

1780. Shri D. C. Sharma: Will the-
Minister of Defence be pleased to-
state:

(a) whether the Indian Navy has.
acquired any dredgers;

(b) it so, the number of dredgers.
acquired;

(c) at what cost; and

(d) from which country?

The Deputy Minister of Defence:
(Shri Raghuramaiah): (a) Yes, a Suc-
tion Hopper Dredger named LN.B..
“SHANKH".

(b) One.

(c) Rs. 85'58 lakhs.

(d) West Germany.

Aid to Punjab for Flood Relief

1781, Shri Ajit Singh Sarhadi: Will!
the Minister of Finance be pleased
to state the amount allocated to Pun-
jab during 1856-57 and 1857-58 for
relief work due to floods?

The Minister of Finance (Shrf
Morarjl Desai): This Ministry was
not approached for any financial.
assistance towards relief work due to
floods in 1956-57 or 1957-53. But the
following amounts of loans and granta.
were given to Pw jab, including the
former Stale of Pcpsu, as reimburse-
ment towards the expendilure on re-
lief operations in connection with the
floods that occurred in Oectober, 1955..

Year of Loans * Grants
sanction
Rs. Rs.

1956-57 35°3- lakhs 66-7slakhs.
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Grant to Singareni Collieries

182, Shri T. B. Vittal Rao:
“\, Shri Nagi Reddy:

Will the Minister of Steel, Mines
:and Fuel be pleased to state:

(a) the total amount granted to Sin-
- gareni Collieries upto the end of Feb-
-ruary, 1958 for it; development works;

(b) whether any decision has since
“been taken regarding the amount to be
allotted to these collieries during the
.Second Five Year Plan period; and

(c) if so, the stages and the number
-of instalments in which this amourt
will be paid?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) A
loan of Rs. 10 lakins was sanctioned
in July, 1957, pending a decision on
the participation by the Central Gov=
rernment in the flnances and manage-
ment of the Singareni Company,

(b) and (c). No decision hag v
‘been taken. The matter is under ¢ n-
sideration in consultation w.th the
.Andhra Pradesh Government.

Neyvell Project

1783. Bhrl T, B. Vittal Rao: Will
-the Minister of Steel, Mines and Fuel
“be pleased to state:

(a) the total amount spent for pro-
-viding quarters for the workers of
Neyveli Lignite project upto the end
+of February, 1958;

(b) whether the workers are asked
‘to pay any rent; and

(c) the total number of quarters
:proposed to be constructed during the
.Second Plan period?

The Minister of Steel, Mines and
"Fuel (S8ardar Swaran Singh): (a)
.About Rs. 1475 lakhs.

(b) Yes; for the daily rated
the rent has been prescribed
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on the basis of the rates of all-in.
wages, and for the monthly
workers, the rent is based on 10% of
pay plus dearness allowance. Rent is
recovered from the workers at these
rates or at the gtandard remt, which-
ever is less.

(e) Out of a total number of about
15,900 quarters to be built at the Ney-
veli Township during the current
Plan period, about 13,580 will be for
workers,

“Ammtara Santana”

1784, Shri Sanganna: Will the Min-

- ister of Education and Scientific Re-

search be pleased to refer to the reply
given to Unstarred Question No. 512
on the 21st November, 1957 in respect
of the translation of “Amrutara
Santana” and state;

(a) whether there hag since been
any further progressg in the matter;
and

(b) if so, what?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimall): (a) and (b).
“Amrutara Santana” is already trans-
lated and published in Hindi, It has
also been assigned for translation in
Punjabi. Due to heavy programme of
translations in Bengali and Telugu, it
has not yet been possible for the
Akademi to take up a translation of
this novel in these two languages.

Multi-purpose Schools

1785. Pandit D, N. Tiwary: Will the
Minister of Educstion and Sclentific
Research be pleased to state the
number of High schools converted into
Multi-purpose schools in the country
(State-wise) during 1958 and 1087?

The Minister of State in the Ministry
of Sclantific Research (Dr. K, L.
Shrimall): A statement is'  plagped
on ‘the Table of Lok Sabha.. {See.
Avppendix V1L annexure No. 481 - .-
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Defamation Cases

1787. Shri Vajpayee: Will the Min-
ister of Home Affairs be pleased to
state:

(a) the total number of cases in
‘which Government servants sued the
members of public for defamation for
the vindication of their official acts in
the year 1957; and

(b) the number of cases in which
prosecution had been successful?

The Minister of State in the Ministry
of Home Affairs (Shri Da.ar): (a)
and (b). The information is being
collected and will be laid on the Table
of the House in due course.

Government Servants

1788. Shri Subiman Ghose: Will the
Minister of Home Affairs be pleased
1o state:

{a) whether it is a fact that some
Central Government Servants resigned
their posts just on the eve of the last
Genersal Elections;

.Q,J ‘it so, their number;
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(c) whether any person has been
taken back to his old post within a
short time after the election result was

announced; and

(d) if so, the number of such per-
sons?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) to
(d). The information is being collect-
ed and will be laid on the Table of
the House in due course.

Technical Education in Punjab

1789. Shri Ram Krishan: Will the
Minister of Education and Sclentific
Research be pleased to state whether
the schemes of Technical Education
for the Statc of Punjab have been
approved by the All India Council for
Technical Education?

The Deputy Minister of Educatiom’
and Scientific Research (Dr. M. M,
Das): Of the eleven Schemes of
Technical Education included in the
Second Five Year Plan of Punjab
State, eight have been approved by
the All ndia Council for Technical
Education. 'The rest are under ron-
sideration.
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EKurwathl Temple

1791. Shri T. Smbramanyam: Will
the Minister of Education and Sclenti-
fic Research be pleased to state:

(a) whether it is a fact that the
ancient Chalukyan Temple at Kur-
wathi in Hadagalli Taluk of Bellary
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District, Mysore State, is in a state of
disrepair; and

(b) the steps Government propose
to take in the matter?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) and
(b). The information is being collected
and will be laig on the Table of the
House,

M.E.S. Staff at Kalaikunda

1792. Shrimati Renu Chakravarity:
Will the Minister of Defence be
pleased to state whether there is any
proposal before Government for in-
cluding the Kalaikunda Air Field in
the provisional limits of Kharagpur
town for the purposes of grant of
House Rent Allowance to the MES.

' Staff working there?

The Deputy Minister of Defenoce
(Shri Raghuramaiah): Yes, Sir.

Reservations for Scheduled Castes and
Scheduled Tribes

Shri S. M. Banerjee:
1793, Shri Prabhat Kar:
Shri Muhammed Elias:
° [ Shrl Sarju Pandey:
Will the Minister of Home Affairs
be pleased to state:

(a) the number of gazetted posts
which were reserved for Scheduled
Castes and Scheduled Tribes but were
fillzd in 1957 by Non-Scheduled Caste/
Non-Scheduled Tribe personnel un-
der the different Ministries; and

(b) the reasons for retention of
non-Scheduled Caste/Non-Scheduled
Tribe persinnel against reserved posts?

The Minister of State in the Mbais-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being
collected and will be laid on the

Table of the House in due cour.e.
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“u_{shﬂ 8. M. Banerjee:
Shrimati Renu Chakravartty:

Will the Minister of Dedemce be
pleased to state:

(a) whether it is a fact that the
children of the M.E.S. civilian emplo-
yees at Kalaikunda are not allowed
to use the ILAF. buses which carry
children of LA.F. personnel to Kha-
ragpur Schools; and

(b) if so, whether any steps are
being taken to arrange transport faci-
lities for them?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes.

(b) No.

Excise Duty Relief on Vegetable
Products

1795. Shri N. R. Munisamy: Will
the Minister of Finance be pleased
to state:

(a) the number of manufacturers in
India who are producing vegetables
products over 3000 tons per year and
how many below 3000 tons per year;
and

(b) what is the e<timated mount
of the excise duty relief given as ex-
emption?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) There are
25 manufacturers cf vegetable pro-
duct in India producing more than
3000 tons per year, and 16 manufac-
turers producing 3000 tons or less.

(b) The amount of excise duty relief
is estimated at Rs. 24,00,000/- (ap-
proximately) per ycar.

Unemployment Relie! Schemeg in
Rajasthan

1796. Shri Karni Singhji: Will the
Minister of Finance be pleased to
state the financial aid given to - the .
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the schemes for relief of unemploy-
ment during 1955-56 and 1856-577

The Minister of Finance (Shri
Morarjl Desai): The only scheme,
sanctioned specifically for unemploy=
ment relief, with which this Ministry
‘is concerned is “Expansion of power
facilities to increase employment
opportunities”. Loans of Rs. 400
lakhs and Rs. 11'41 lakhs were given
to the Rajasthan Government for this
scheme during 1955-56 and 1956-57
respectively.

Realisation of Income Tax Arrears

{ Shri S. M. Banerjec:
it L Shri Tangamani:

Will the Minister of Finance be
pleased to state the amount of out-
standing income tax arrears recover-
ed during 1957-58 so far?

The Deputy Minister of Finance
(Shri B. R. Bhagat): The amount of
Income-tax arrears, reccoverd during
the period 1st April, to 31st December,
1957, was Rs, 2194,59,000. The simi-
lar figures for the period from  1st
January, 1958 to 31st March, 1958 are
not yet available.

Collection of Excise-Duties in Punjab

1798. Shri Daljit Singh: Will the
Minister of Finance be pleased to state
the amounts collected in Punjab wus
union excise duties and additional
duties of excise (region-wise) during
1857-587

The Deputy Minister of Finance
(Shrl B. R. Bhagat): A statement
showing the required information is
laid on the Table of the Lok Sabha.
[See Appendix. VI, annexure No. 47.]

Cantonment Board Employees

1799, Shrimati Sucheta Kripalanl:
‘Will the Minister of Defence be
pleased to state:

(&) whether it is a fact that the
Board employees of
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Chakrata, Mathura, Jutogh, Dagshai,
Ferozepore, Amritsar and Nainital are
not gelling pay scales according to the
scales prevailing in neighbouring
municipalities; and

(b) whether it is also a fact that
Cantonment Board employees of
Mathura, Agra, Nanital, Shahjahanpur,
Ranikhet, Kanpur and Chakrata are
not receiving dearness allowance as
admissible to the employees of the
State Government?

The Deputy Minister of Defence
(Sardar Majithia): (a) In accordance
with the general advice tendered by
the Government of India wvide reply
given in Lok Sabha to part (a) of Un-
starred Question No. 1041 on the 8th
March 1958 (i) the Cantonment Boards
Chakrata, Mathura and Nainital, have
fixed for their employees the same
scales of pay as have been prescribed
by the Government of Uttar Pradesh
for the employees of similar local
bodies, situated in that State; and
(ii) the Cantonment Boards, Amritsar,
Jutegh, Dagshai, and Ferozcpure, have
fixed for their cmployees as far as
possible the same scales of pay which
are prevalent in the neighbouring
municipalities, after making due
allowances for relative importance
and responsibility of the appointments
under consideration.

{b) the employees of the Canton-
ment Boards in Uttar Pradesh are
being paid dearness allowance at the
rates fixed by the State Government
for employees of similar municipal
bodies.

Arrest of a Smuggler

1800. Shri Halder: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that a big
merchant was arrested with diamonds
and gems at Dum Dum airport, in
February, 1958; and

(b) if so, action taken in the matter?
The Deputy Minister of Finanoe

(Shri B. R. Bhagat): (a) Some docu-
ments, watches and other consumer
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goods were seized by the Calcutta
Customs authorities from a business-
man on the 3rd February, 1958 at Dum
Dum airport, but no arrest was made.

(b) The matter is still under investi-
gation.

Secondary Education

1801. Shri Elayaperumal: Will the
Minister of Education and Scientific
Research be pleased to state the
amount sanctioned or proposed to be
sanctioned by the Centre to Govern-
ment of Madras for Reconstruction of
Secondary Education during 1958-597

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K, L. Shrimali): Rs. 33,72,000
proposed to be sanctioned.

Coal Deposits

1802, Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the estimated quantity of coal
deposits in India, State-wise;

(b) the names of the places where
these are situated; und

(c) the estimate of coal at each
place?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(e). An estimate of the coal resources
of India has been made recently by
the Geological Survey of India. The
deposits, however, have not been esti-
mated State-wisc but by coalfields, I
place a statement giving these esti-
mates on the table of the Lok Sabha.
[See Appendix VI, annexure No. 48.]
These estimates, I would add, are still
tentative.

Rehabilitation of Ex-Servicemen
1203. Sardar Igbal Singh: Will the

Minister of Defence be pleased to
~ state the total expenditure incurred

by Government for the rehabilitation
of ex-servicemen during the last two
years?

The Deputy Minister of Defence
(Sardar Majithla): The information
will be laid on the Table of the Lok
Sabha,

Social Welfare in Andaman and
Nicobar Islands

1804. Sardar Igbal Singh: Will the
Minister of Education and Scientific
Research be pleased to state the steps
so far taken by Government for the
development and promotion of social
welfare in Andaman and Nicobar
Islands?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimali): The information
is being eollected and will be laid on
the Table of the Sabha as soon as
possible.

Historical Monuments in Delhi

1805. Sardar Igbal Simgh: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the amount spent on the main-
tenance of Historical Monuments in
Delhi during 1956-57 and 1957-58 so
far; and

(b) the amount to be spent during
1958-597

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K, L. Shrimali): (a) The follow-
ing expenditure was incurred by the
Union Department of Archaeology on

the maintenance of monuments under .
expenditure on

its care, including
account of pay and allowances of the
staff employed:

Year Amount speat
10568-57 Rs. 1,80,7690/-
1957-58 Rs. 1,068,800/~

{upto the end of
February, 1958).

(b) The budget




. Mm In West Bengal
Shri Ghosal:

ASes. { Shri B. Das Gupta:

Will the Minister of Finance be
-pleased to state the value of smuggled
articles including gold and jewels
peized so far in West Bengal since
19547

The Deputy Minister of Finance
(Shri B, R. Bhagat): The value of
smuggled articles including gold and
jewels seized in West Bengal since
1954 is as given below:

1954 Rs. 51,41,055
1955 ‘Rs. 37,190,670
1958 Rs. 43,03,703
1957 Rs. 52,60,149
1958 (upto 28-2-58) Rs. 570,151

Total Rs. 1,80,94,728

Excise Duty on Tobacco

S Shri Ghosal:
1. \ Sbri B. Das Gupta;

Will the Minister of Finance be
pleased to state the amount of excise
duty on tobacco collected from Cooch-
Behar since 18527

The Deputy Minister of Finance
(Shri B. R. Bhagat): The information
is given below:

Year Amount
Rs.
1852-53 61,17.623
1853-54 50,77,366
1954-55 50,807,755
1955-56 59,80,673
1958-57 55,56,448
1957-58 42,78,282

(up to February '58)

Total 3,21,08,147

Grants for Improvement of Education
in Orissa

1868. Shri Kumbhar: Will the Min-
ister of Education and Scientific Re-
search be pleased to state:

(a) whether it is a fact that the
Orissa Government have submitted a

- $ LED~3.

memorandum to the Union Ministry of
Education asking for assistance in the
form of a ad hoc grants for improve-
ment of education in the state; and

(b) if so, the action taken thereon?

The Minister of State in the Ministry
of Education and Scientific ll.uunll
(Dr. K. L. Shrimali): (a) Yes, Sir.

(b) The matter is under considera-
tion.

PAPERS LAID ON THE TABLE

RrrorT oF TrRADE MARKS ENQUIRY
COMMTITTEE AND REPORT ON TRADE
MARKS LAW REVISION

The Minister of Commerce and In-
dustry and Finance (Shri Morarjl
Desai): I beg to lay on the Table a
copy of each of the following
Reports:—

(1) Report of the Trade Marks
Enquiry Committee, 1954. [Placed
in Library. See No. LT-622/58].

(2) Report of Shri Justice N.
Rajagopala Ayyangar on Trade
Marks Law Revision, 1955. [Plac-
ed in Library. See No. LT-623/58].

STATEMENTS SHOWING ACTION TAKEN BY
ON ASSURANCES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of
each of the following statements show-
ing the action taken by the Govern-
ment on various assurances, promises
and undertakings given by Ministers
during the wvarious sessions shown
against each:—

(1) Supplementary Statememnt
No. I—Fourth Session, 1958.

(2) Supplementary Statement
No. IV—Third Session, 1957,

(3) Supplementary Statement
No. X—Second Session, 1957,

(4) Supplementary Statement
No. XI—First Session, 1957.

[See Appendix VI, annexure Nos. 49,
50, 51 and 52].
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'Nmmm ISSUED UNDER Au.-n!nu
Services Act

The Minister of State in the Ministry
of Home Affairs (Shrl Datar): I beg
to lay on the Table, under sub-section
(2) of Section 3 of the All India Ser-
vices Act, 1951, a copy of each of the
following Notifications:—

(1) GSR. No. 156 dated the
22nd March, 1958, making certain
smendments to the All India Ser-
vices (Medical Attendance) Rules,
1954,

(2) G.S.R. No. 157 dated the
22nd March, 1858, making certain
amendments to the Indian Admi-
nistrative Service (Probation)
Rules, 1954. [Placed in Library.
See No. LT-628/58)

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With vour permission I rise 1o an-
nounce that Government business in
this House for the weck commencing
31st March will consist of:

(1) Further discussion and vot-
ing on Demands for Grants in
respect of the Ministry of Works,
Housing and Supply.

(2) Discussion and voting on
Demands for Grants for the Min-
istries of—

Steel, Mincs and Fuel;
Food and Agriculture;
Community Development; and
Information and Broadcasting.

(3) The Gift Tax Bill—for re-
ference to a Select Committee,

(4) The Estate Duty (Amend-
ment) Bill—for reference to a
Select Committee.

I may also state at this stage that
the Select Committees on the two Bills
mentioned by me will be requested to
present their reports on April 18,

M-M : m‘ e
c::mequunt on the iiclusion d these
Bills in the week's programme of
business, it will be necessary to make
a change in the order of discussion of
Demands for Grants for the remaine
ing Ministries. This will be intimated
to Members shortly.

———

STATEMENT RE: FIRE IN SADAR
BAZAR

The Minister of Irrigation aund
Power (Shri 8. K. Patil): With your
permission, 1 beg to make a statement
in regard to the fire in the Gandhi
Market on the 20ith March, 1858. On
the 21st instant, the Deputy Minister
for Irrigation and Power informed
this House that according to the in-
formation then available, the fire in
the Gandhi Market on the 20th March,
1958, did not break out duec to any
sihort-cireuiting in the mains of the
Delhi State Elcctricity Board. He had
promised to furnish detailed informu-
tion to the House afier enquiring into
the matter.

It has now been reported by the
Delhi State Elcetricity Board that the
Mains Inspector-in-charge of the arca,
reached the site at about 11.20 A.n. on
the 2Mh March, 1958, on receipt of
telephonic information about the fire.
Hc was, however, not permitted by the
Fire Brigade authorities to go inside
‘he market. For disconnecting supply
to the market, the Inspector had to
cut off the four fecding points outside
the market. The fact that the auto-
matic circuit-breaker controlling the
feeder, supplying electricty to the
market, did not trip and the supply
had o be disconnccted from the feed-
ing points, clearly indicates that the
fuses, on the lines in the area involved
in the fire, operated as intended. This
leads to the conclusion that the
Board's overhead mains in the area
were in sound conditian.

An examination of the coumplaint
rczister maintained by the Board in
the area indicated that only 37 ‘No
current’ complaints were recélved
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durmt the month preceding the 185th
March, 1858. Out of these complaints,
only two were from the occupunts of
the unfortunate shops gutted on the
20th instant. These two complaints
related to the blowing off of the
meter board and aerial fuses. No
defects in the Board's installations on
. these premises were reported by the
members of the line-staff who attend-
ed to the complaints. As there were
no complaints from any other shop
out of the block of 36 shops that were
gutted, the inference is inevitable that
neither the consumers’ nor the Board’s
installations there were faulty.

The Electrical Inspector, Delhl
Administration, who inspected the site
at about 2.30 p.m. on the 20th Mareh,
10858, has rcported that the fire broke
out when all the shops were closed,
duc to polling for the Municipal Cor-
poration, and no light or fan was
presumably in use. Under these cir-
cumestances, he concludes that the
chances of fire occurring due to short-
circuiting were very remote.

According to the report of the Chief
Fire Officer, Delhi, the firc started in
shop No. 5608 and subscquently spread
to the adjoining shops and also the
shops across the lanes. Since this
shop was completely gutted and filled
with debris due to collapse of the top
floor, it has not been possible
for him to establish the cause
of the fire in spite of a thorough in-
vestigation. The Fire Officer has,
however, stated that according to an
eve witness the fire was noticed in an
electrical cable of one of the shops.
This according to the Fire Officer does
not establish that the Cable started
burning due to a short circuit. The
Cable could have caught fire from
some article already aflame in the
shop. It has thus not been possible

t“:“emblish the precise cause of the

7228

TRADE AND MERCHANDISE
MARKS BILL

Shri Morarji Desai: I beg to move
for leave to introduce a Rill to pro-
vide for the registration and better
protection of trade marks and for the
preservation of the use of fraudulent
marks on merchandise.

Mr. Bpeaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the re-
gistration and better protection of
trade marks and for the preserva-
tion of the use of fraudulent
marks on merchandise.”

The motion was adopted.

L]
Shri Morarjl Desal; I introduce the
Bill

MINES AND MINERALS (REGULA-
TION AND DEVELOPMENT)
AMENDMENT BILL
The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): I beg
to move for leave to introduce a Bill
to amend the Mines and Minerals
(Regulation and Development) Act,
1857, for the purpose of exempting
mining leases granted before the 25th
day of October, 1948, in respect of
coal from certain provisions of that
Act in view of the importance of such
leases in the context of coal produc-

tion generally.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Mines
and Minerals (Regulation and
Development) Act, 1957, for the
purpose of exempting mining
leases granted before the 25th
day of October, 1849, in resvect of
coal from certain provisions of
that Act in view of the importance
of such leases in the context of
coal production generally."

The motion was adopted.

Sardar Swaran Singh: I introduce
the Bill
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BUSINESS ADVISORY COMMITTEL
TWENTY-SECOND REPORT

Sardar Hukam Singh (Bhatinda): I
beg to move:

“That this House agrees with
the Twenty-second Report of the
Business Advisory Committee
presented to the House on the
27th March, 1958.”

Mr. Speaker: The question is:

“That this House agrees with the
Twenty-second Report of the
Business Advisory Committee

" presented to the House on the
27th March, 1958."

The motion was adopted.

*DEMANDS FOR GRANTS—Contd.

MINISTRY OF TRANSPORT AND CoMMU-
NicaTioNs—Contd.

Mr. Speaker: The House will now
resume further discussion on the
Demands for Grants relating to the
Ministry of Transport and Communi-
cations. Shrimati Parvathi Krishnan
will eonclude her speech.

Shrimati Parvathi Krishnan (Coim-
batore): Bir, yesterday when the
House rose for the day I was point-
ing out that as far as civil aviation is
concerned, the hon. Minister's speech
did not indicate any co-ordinated
policy with regard to this matter. To
further illustrate my point I would
like to place before the House two
examples. Take, for instance, the air
services to two such areas as Tripura
and Assam which are very badly
served by other mcans of transport.
On these services you put the oldest
Dakotas that are awvailable—planes
that may not reach their destination
eventually—and the luxury plans
that are here, Viscounts, Skymasters
and other more comfortable planes,
are made available for journeys from
Dethi to Bombay or Delhi to Calcutta
where the more privileged and the

more monied sections of the people
travel. ’

Now, it is very important that these
outlying areas should be served much
better and Government should cer-
tainly take more interest in it and
evolve a policy by which the civil
aviation services for those areas are
more adequate than they are at pre-
sent.

Another aspect of this absence of
policy is the manner in which today
the non-scheduled services are being
given the rights for the traffic services
of goods freight in the eastern area.
This is a source of revenue and this
freight service in the eastern sector is
very important. These are given to
non-scheduled operators and foreign
concerns are also linked with these
operators. I fail to understand how
the Government can take the risk of
allowing foreign interests to be con-
cerned with these non-scheduled
flights in the eastern sector when it is
a widely accepted fact that civil
aviation is the second line of defence.
On the one hand you talk of wanting
more money for defencc and at the
same time you allow these foreign
investments to play an important part
in your transport system. You allow
foreign investments in this area, but
when the civil aviation employees
put forward their just demands you
raise a political bogey—you raise the
communist bogey—and you give them
charge-sheets and show cause notices.
There are today eight employees of
the Civil Aviation Department ‘who
have been given such notices,

It is also most uneconomic because
we know that these companies do not
contribute anything towards the de-
velopment of aviation in the country.
For instance, what are they doing in
the case of training of pilots and
technical hands? What are they doing
for opening overhaul shops? They are
not doing all this but are certainly
running away with the revenue. They
are elbowing the 1.A.C, out of this
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. mn!arutra!d:tinﬂcheun—
eerned. If the Government want to
have a firm policy in this matter,
the I.AC. instead of giving their
planes to these non-scheduled opera-
tors and helping them to make much
profits, should take over this freight
service. 1t will certainly help the
1.A.C. at least to make good the deficit
that it is facing today. I do not want
to go into the past history and into
the whys and wherefores of this defi-
cit, but I do want to say that if Gov-
ernment has a considered policy in
this matter, they will be able to over-
come this deficit and this loss that is
coming up year after year.

Another point th&t I would like to
touch while talking about civil avia-
tion is with regard to their attitude
towards the employees of this depart-
ment. Take for instance the guestion
of staff quarters. Last year itself the
hon. Minister, Shri Humayun Kabir,
who is unfortunately not here today,
assured Shrimati Renu Chakravartty
that the staff quarters in Mohanbari
would be completed by the end of
December, 1957. As far as my infor-
mation geoes even the levelling of the
ground has not started in that area.
1 fail to understand why these assur-
ances are given—we are also given
some promises—when there is abso-
lutely no action taken in the matter.

The hon. Minister, Shri Raj Baha-
dur, has also replied to a question as
far back as the 3rd April, 1956, i.e.,
two years ago, when he gave us a
long list of the wvarious aerodromes
where quarters for Class IV emplo-
yees would be electrified. As far as
my information goes, subject to cor-
rection, I do not think even one-third
of those quarters for the Class IV
employees have been electrified.

(Bhrl Raj Bahadur): A large number
hl'bemelml.ﬂed.

Shrimati Parvathi Krishoan: Apart
from that another very important
point is that you do not give City
Compensatory or House Rent allow-
ance to the staff as other Central
Government employees are given.
Most of the aerodremes, as we all
know, are many miles away from the
city. They are outside the municipal
limits and this technical ground is put
forward. Of course we know that the
Government is an absolute master for
bringing up these technicalities which
mean nothing where cmployees and
the staff are concerned. It is truc
that thcy may be living outside the
rity limits, but they have to pay the
same price for all their bazar products
and for their household necessities.
Sometimes they have to pay even
more because they are unable to go
to the city and yet they do not get
the City Compensatory Allowance as
other employees of the Central Gov-
ernment do. Why do you have this
discrimination? Why do you have thi»
caste policy even introduced in your
attitude towards your employees?
You ask for devoted service, for loyal
service, for discipline. But, you are
not interested in seeing that their wel-
fare is looked after and at least they
are enabled to live in such conditions
where they are able to be free from
all the harassment that is there now,
because of the failure to deal with the
various demands that they have put
forward, justified demands.

Coming to the question of road
transport, here again we find the same
story: no integrated policy towards the
development of roads. Of course, yes-
terday the hon. Minister absolutely
flooded us with figures as to the road
mileage in this country per square
mile, and how much it would cost to
construct more roads. Then, he said
that after all we are heirs of what the
British have left behind, we have got
such a heritage and we have to carry
on, I was not quite clear from the
manner in which he spoke whether he
was proud or whether he was asham-
ed of the heritage. Whatever it be,
more than a heritage, it is now de-
veloping as far as the Government is



‘7231 Démands for Grants - 88 MARCH S5 . Demy

' [Shrimati Parvathl Krishnan]

concerned, into a hangover. You de
not have a road policy at all.

Shri Raj Bahadur: 1 only described
the conditions.

Shrimati Parvathi Krishnan: The
hon. Minister toock one hour and forty
minutes for his forty minute speech.
I do not think I will yield. I will go
on with what I have to say.

This road policy is really a hang-
over that they have got. Take the
Estimates Committec Reports and se=
what they have said. The Govern-
ment do not seem to take their own
committees seriously. We always have
a sort of lecturing, preaching, sermon-
ising: We appoint committees; all
partics are given represuntation; it is
a democratic way of functioning; we
go by what the committees say. When-
ever it is something that really they
do not want to take up, then, they
forget about these committees. They
just do not car¢ what the Estimates
Committee has said about this ques-
tion of need for an integrated trans-
port policy in this country. They
have said that the Committee are in
entire agreement with the following
observations of the Technical Sub-
committee of the Subjcet Committee
on Transport in its rcport on future
of road transport and road-rail rela-
ti::n which was issued in November,
104y,

That observation reads as follows:

“Our picture of the future of
rural India is one in which motor
transport will penetrate to the
remotest villages connccting them
with the main transport system
and will play a gradually increas-
ing part in marketing between
village and town and villages.
Thus the villager will have at his
disposal modern means of trans-
port, readier communication with
the outside world, medical atten-
tion and other soclal services to

no less a proportionate degree
than the town dweller. To attain
this result, active development of
roads and constructive develop-
ment of road transport are neces-
sary."

Why is it that the Government do
not take up this major recommenda-
tion and evolve an integrated trans-
port policy. It is not only a ques-
tion with regard to roads. It is a
question of having an  integrated
policy whereby your road transport
services will help to feed the railway
service and will help in many cases
also to lessen the bottle-necks that
exist today in our transport system.
The hon. Ministé? Shri Lal Bahadur
Shastri, when he was the Minister of
Railways, had to pilot the first Rail-
way Budget of the Second Plan. At
that time, he got up on the floor of
the House and hc made an impassioned
appeal for cxtra allocation for Rail-
ways. Perhaps, now he is feeling a
bit bashful and different, having made
that plea earlier, not to make that.
He does not make a plea for greater
allocation for roads. At that time,
we opposed it and said that the allo-
cation for the Railways was more than
enough. It was a question of mis-
management in the administration;
it was a question of setting its house
in order and using the funds that had
already been allocated properly before
asking for more.

Certainly, if at that time he had
taken firm steps in the matter, he
would have becn able to make the
Railway Ministry give some more
money for allocation for roads. “It is -
not just a question of resources, That
is what I would like to stress. It is
not a question of so many crores of
rupees being necessary for mainten-
ance of roads, so many crores of
rupees being necessary for the servic-
ing of roads. First, let us have your
policy with regard to transport, an
integrated policy. Then, we will be
able to see where the priorities lie,
where there should be more alloca-
tion, where we can cerfainly econo-
mise and cut down. I would appeal
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that the Government do take up this
matter and  seriously consider the
recommendations of the Estimates
Committee, not piecemeal but whole-
aale and see what can be done.

Secondly, closely linked up with
this question of motor transport is the
attitude of the Government towards
the automobile industry. We know
that permits for the assembling of
trucks are given to various firms in
our country, We know that there is
anarchy in the issuing of these per-
mits, For instance, we have got four
different types of trucks, We have
got the Dodge, the Leyland, the
Mercedes-Benez and the Thorneycraft.
What happens is, the foreigners who
are concerned with the production of
these trucks dictate the prices with
regard to spare parts and other things.
There is no policy in order to pro-
gress towards having an automobile
industry growing in thie country. Why
is it that we cannot go in for a truck
of = single make in various weights?
Then you can have standardised tools
being produced in 3 or 4 centres in
this country, the first step towards

developing an automobile industry
itself.

What happens is, cither Walchand
Hirachand or Tatas or Birlas or some
firm comes and hey-presto there is a
permit for Dodge or Mercedez-Benez
or Thorneycraft or God knows which
particular make of truck. Here I am
touching upon the automobile indus-
try because it is so closely linked up
with the question of the development
of road transport.

Similarly also, you have the mono-
poly in the manufacture of tyres. Why
is it that a monopoly is given to two
firms? Why is encouragement not
given for production of tyres to other
firms? Why is this encouragement not
given? Every time we raise this ques-
tion of tyres for bullock-carts and so
on, we are told that another mission
hag gone. First onme mission goes to
one country and it comes back., Then,

we hsve to find work for another
mission to go abroad. In that way,
we cconomise our foreign exchange.
Whatever it be, so far as the tyre
industry inside our country is con-
cerned, Firestones or Duniop run away
with it.

Apari from this aspect of road trans-
port, there is also the question of
taking the workers into your con-
fildence. Why is it that in spite of
repeated demands from the National
Federation of Road Transport Workers,
no representation is being given to
the transport workers in the various
committees that cxist? The Estimates
Committec also have made the recom-
mendation that non-official represen-
tation should be there in the com-
mittees that are being set up. Even
then, we find that the Ministry is not
moving forward in this matter. They
are not vnsidering the demand of the
transport workers for a wage board.
They are not considering the demand
for central legislation. They do not
consider the demand for hours of work
for transpori workers. It is only the
Kerala Government that has today
guaranteed hours of work to the trans-
port workers, You have your truck
drivers or lorry drivers driving over
14 hours or 15 hours because they are
made to do so. You find that this will
obviously lead to accidents, which is
a dangerous thing. Not only does it
mean over-work for them; it also
means that the condition of road
transport itself gets affected because a
man who is over-worked cannot reach
that state of efficiency which a man
who does a proper amount of work as
prescribed by even international
authorities. As far as the appoint-
ment of a wage board is concerned,
this demand has been outstanding for
a long time. As for standardisation
of wages, this demand also has not so
far been considered.

I would particularly like to point
out that the absence of co-ordination
in this Ministry is really remarkable.
Take this very report of the Depart-
ment of Transport, Ministry of Com-
munications. On page 4 of this report
in the printed section which has beenr
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vorrected with a cyclostyled strip
above it, we find this:

“The Estimates Committee
(1956-57) in its Sixtieth Report
recommended that the Central
Board of Transport may be
amaigamated with the Transport
Advisory Council and the Stand-
ing Committee of the Central
Board of Transport may be re-
designated as the Standing Com-
mittee of the Transport Advisory
Council.” .

“The next sentence which has been
crossed out by red pencil says: “This
recommendation of the Standing Com-
mittee is under consideration by the
Government of India”. Then there is
= correction slip attached admittedly,
but later on in page 46 printed, un-
corrected by a cyclostyled slip, you
have: “For ensuring proper co-
ordination between the various modes
of transport on the one hand and
Central and State transport policies
on the other, the Government of India
have decided....”. In one report from
the same Ministry, you find tihese
things appearing, which goes to prove
that apparently one department of the
Ministry is unaware of what another
department is sending, even though it
happens to be about Government
policy. I fail to understand how such
errors creep into these reports, but
certainly it is a telling example of the
lack of co-ordination that exists in
the Ministry. Apart from lack of co-
ordination in the transport policy
itself, this sort of mistakes reach in.

Perhaps you feel that M.Ps. do rot
read these reports, and they are just
there so that in the statistics of the
Ministry of Parliamentary Affairs they
will say reports were given by this
Ministry, that Ministry and the other.
But, of course, we do read these
reports. We do consider that it is
necessary to read these reports,
‘because only then can we get a glim-
mering of the confused and anarchic
way in which these departments seem
to be carrying on their functions at

the present day.

Mr. Speaker: Should they read wm
reports for this?

Shrimati Parvathl Krishnan: YWho
read the reports?

Mr. Speaker: The hon. Member
reads the reports for this?

Shrimatl Parvathi Krishnan; Wo.
get a picture of it because we read
it. We would read it even otherwise.

With regard to this question of the
situation in Cochin, yesterday the
Minister waxed eloguent justifying
this officer. He was briefed by this
officer obviously, because the Minister
does not seem to have visited the
trouble spot,. . . .

Shri Raj Bahadur: I have.

Shrimati Parvathi Krishnan; ., ..
and has not got a picture at first hund.
He said some people are making
trouble and he was absolutely fasci-
nated with the word “satyagraha” that
he went on talking about satyagroha
for five minutes.

And then he said that there were
just six people using vituperative
language. I am glad he did not use
the word “abusive”, or “vulgar”, but
whatever it is, six people demonstrated,
and yet he does not lay more figures
before the House and point out to us
that the union that is concerned in
this particular dispute has a registered
membership of 1,100 out of 1,400
workers, It is immaterial whether
two people or one person or more than
that have to put the demands of the
workers before the authorities.

Shri Raj Bahadur: That is the usual
claim.

Shrimati Parvathi Krishnan: You
do not want the whole 1,100 to go
marching. I could not understand the
argument he mude use of, except that
he wanted to sort of read out the
letters of the administrative officer and
give a turn of taking the Howse inio
confidence, so that he could have & .
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side fling at my colleague, Shri
Narayanankutty Menon. But what I
would request him to do is to go per-
sonally here and mow and find out
what are the troubles there, and
remember that just threats are not of
any use at all We are used fo these
threats. We know how to answer
those threats effectively if and when
occasion arises for such an answer.
Therefore, threats are not going to
carry any weight 1 would request
him to show a more accommodating
attitude towards this.

Lastly, just one more point, and that
is with regard to the Post and Tele-
graph Department. Here again we
find that the reports that are placed
before us, the accounts, the audit
reports that are placed before us, are
always coming a year or two years
late, and then we find we have to
discuss the Budget without the audit
reports, without the financial review
of the previous year. I do not know
how we are expected to do it, but we
are given figures, and I suppose also
the hon. Minister who will be wind-
ing up the debate will give us a few
more statistics, as though we have not
had enough, but these statistics are
of absolutely no purpose unless we
have a picture, an over-all picture of
what is happening.

For instance, when we ask why it
i that a particular post office has not
been constructed, or why a certain
repair has not been done, we are given
figurcs. They say they have been told
to cut down all buildings over
Rs. 20,000 and so on and so forth. But,
take the over-all period of the Second
Five Year Plan. You have buildings
where you are paying large rents for
post offices, For instance, in Howrah
you pay Rs. 1,500 a month, and if you
calculate the whole amount for five
years, what is it going to come to?
Why do you not have your own build-
ings? Why do you not construct your
own buildings so that you do not have
to pay out these large sums as rent.

addressed the workers there, and I
had the fortune or the misfortune to
propose a vote of thanks to him.

Shri Raj Bahadur: Why misfortune? -

Shrimati Parvathl Krishnan: He
will certainly bear me out when I tell
him that that building is in a very
decrepit state, and while I was pro-
posing a vote of thanks to him I was
constrained to propose a vote of thanks
to the building for not coming down
on our heads. That was two years
ago. Still that building continues as
it is, with a few little petty extra
constructions. The employees there
have to work under extremely hard
conditions. ‘The building is not con-
structed for a post office. Why is it
that this delay is going on? Why can
they not construct a building of their
own, instead of having this old
ramshackle building with a few addi-
tions which do not, of course, have the
air-conditioning system that you have
in the Minister's rooms in the
Secretariat?

Secondly, with regard to the eom-
plaints of the employees, whenever
they bring up any complaint now-a-
days. . . .

Mr. Speaker: The hon. Member
must conclude.

Shrimati Parvathi Krishnan: I am
just concluding.

Nowadays whenever there is a com-
plaint by the employees with regard
to their wages or their dearness allow-
ance, they are told that the Second
Pay Commission is considering the
matter, but whenever recommenda-
tions come from a commitiee which
operates against the workers, as for
instance, the Establishment Standardi-
sation Committee which went beyond
the terms of reference that were given
to it, then the Ministry is second to
none in rushing forward to implement
the suggestions of the committee. I
would appeal to the hon. Minister that
he should reconsider this matter and
find out what the employees really
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want and how can be pettled peace-
fully and to the satisfaction of all the
employees.

‘These are the few points that I
wanted to put before the hon. Minis-
ter for his consideration in the very
short time that I had.

Mr. Speaker: The hon. Minister,

Shri Manay (Bombay City Central—
Reserved—Sch. Castes): You assured
me, Sir, that T would be given an
opportunity. .

Mr. Speaker: I never assure any
bon. Member. I would only tell hon.
Members that there seems to be a
lurking suspicion in their minds that
I am calling one in preference to
snother. There are these bigger
groups, the Communists, the P.S.P,
U.P.P.G. and the independents who
have organised themselves. With res-
pect to the other ones, the Socialists
have got only 8 Members, the Gana-
tantra Parishad have got eight or nine,
and then the Liberal Republican Party
about eight or nine.

An Hon. Member: Nine.

Mr. Speaker: Let us assume it is

Shri Raghunath Singh (Varanmsi):
Navagraha!

Mr. Speaker: Then, Jana Sangh
three or four, and Hindu Maha Sabha
two. Therefore, I am trying to give
a chance to Members of these groups
one after the other. Two of them I
gave to Jana Sangh and Socialists in
this. They will be excluded on some
other occasion, and the Hindu Maha
Sabha, the Republican Party or the
Gansatantra Parishad will be given in
turn. They cannot load themselves
with these figures and say agein and
again that the Communists have been
given opportunities. They are 33 in
number. What can I do?

Shri Harish Chandra Mathur (Pali);
‘But you should not ignere the States

Mr, Speaker: 1 am duly giving con-
sideration to States, then groups, then
leaders, back-benchers, front-benchers,
women, men. All these are considera-
tions in my mind.

Yes, the hon. Minister.

The Minister of Transport and Com-
qunicatlons (Shri Lal Bahador
Shastri): The Communications and
Transport Ministry have got three
major departments, and a few subsi-
diary ones which are also very impor-
tant, and it is, therefore, that we do
require more time for dealing with
the wvarious departments of this
Ministry.

My colleagues, Shri Humayun Kabir
and Shri Raj Bahadur, have dealt with
the achievements and progress of the
departments with which they are
directly concerned, and 1 would,
therefore, not take the time of the
House in pgoing over those matters
again, but I shall confine myself to
certain general issues of the wvarious
departments. .

:,‘/I would like to take up the Posts
and Telegraphs Department first. I
must say that this Department
requires a very carcful handling. Some
time back, I had held a conference of
the Postmaster-General and the
General Managers of the telephone
systems; and in that conference, I
thrashed out several important issues.
I would like to say that there are
three important things which should
be done or which have to be done in
case we want to improve the efficiency
of the Posts and Telegraphs Depart-
ment.

The first is a reorganisation of the
P. & T. Directorate at the top level;
the second is making adequate
arrangements for the training of the
staff, whether new recruits or those
who mre already in service; and the
third thing which is equally important
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. create a better and changed atmos-
phere in their work and in so far as
their relations with the officers are
" concerned.

I shall deal firstly with the reorgani-
sation at the top. It has to be fully
realised that posts and telegraphs and
telephones are expanding on a very
big scale. Post offices, have increased
on a colossal scale, and so have the
telegraph offices. I do not want to
give much of figures, but I hope
Shrimati Parvathi Krishnan will not
mind if I merely give the tetal num-
ber of post offices up to the 30th
November, 1957. The total number is
about 60,000, and the number of tele-
graph offices is over 10,000. The esti-
mated figure of the postal articles that
have to be hendled by the Postal
Department in a year goes up to 3,262
million, The number of telegrams
goes up to 34'5 million annually. In
these circumstances, when certain
complaints are made about the late
delivery of a letter or a money order
or a telegram—well, I do not want to
defend it; I say they are perfectly
justified in making the complaint, but—
the work and the scope also have to
be seen in their correct perspective.
If out of 32 crores of letters and
money orders, say, one per cent. of it
gets sometimes delayed, or a few of
them arc not able to reach the proper
addressenr, it should not mean that the
whole Department is functioning in
an inefficient manner, Vs

Shri Braj Raj Singh (Firozabad):
Nobody says that the whole Depart-
ment is inefficient.

Shri Lal Bahadur Shastri: I thank
the hon. Member for that. But, any-
how, if one telegram reaches late,
there is m general accusation of in-
efficiency. 1 was told by one of my
colleague the other day that one of
the staff in the U.B.A. who delivered
telegrams was asked to explain why
certain telegrams had not Dbeen
delivered to the addressees, because
many complaints were being received.
Ultimately, a search was made and ft
was found that there were seventy-
_aix. telegrams in his pocket, which had

never been delivered to those for
whom they were meant. Well, I do
not want to defend our position here,
but I merely want Lo say that this is
the case in regard to a country which
is considered to be one of the most
efficient countries and which has got
enormous resources at its disposal.
However, I would not like to deal
with that particular matter at length.
But I only want to say that the Posts
and Telegraphs Department has to
deal with a colossal traffic. and some-
times when the staff do not discharge
their duty properly, it is bound to
result in inefficiency.

“What 1 want to lay stress on at
the present moment is that the re-
organisation, about which I have men-
tioned before, of the Posts and Tele-
graphs Department has becoms
absolutely essential. The organisa-
tion at the present moment functions
more or less like other secretariat
departments. I mean to say. the
administrajive departments; and the
result is that there is constant delay
in taking decisions, and therc are
difficulties always coming in the way
from the wvarious Ministries, because
the rules and regulations are there
with which they are concerned.

An hon. Member opposite rightly
supgested that the Posts and Tele-
graphs Department should be organised
on the pattern of the Railway Board.
This is not a new suggestion. In fact,
I had made the same suggestion mt
the confercnce of the Postmasters-
General, and I am clearly of the
opinion thal the Posts and Telegraphs
Department should not be hedged with
such rules and such stringent financial
controls that it is not able to move
forward or not able to take any
initiative.

The Posts and Telegraphs Depu-t.
ment is expected to run on commercial
lines. and of course while loocking after
the needs of its clientele fully well
it has also to see that it does not incur
a loss or does not run at a loss. If it
is so desired that the Posts and Tela-
graphs Department should run on
commercial lines and should he a
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profitable concern, it is absolutely
essential that more freedom and more
autonomy should be given to that
Department,

The House is very well aware that
besides the post offices, there is the
telegraph section and there is also the
telephone section. And these are
highly technical departments, and they
have to make rapid changes, and they
have to progress in the background of
the changing conditions in the world
at the present moment. It is very
difficult for a purely administrative
machinery to function in a quick man-
ner in a Department like this, and it
is, therefore, essential that some kind
of Board should be set up at the
Directorate level; it may be, or it will
have to be, more or less on the Rail-
way DBoard pattern. The biggest
advantages of the Railway Board
pattern are two; the first is that the
heads of the various departments get
an opportunity to discuss matters
across the table, whereas in other
administrative dcpartments the files
go round and move about from one
department to another, which usually
takes a very long time, and decisions
are sometimes held up for months and
months. In the Railway Board, the
Member for Transportation, the Mem-
ber for Civil Engineering, the Member
for Mechanical Engineering and the
Member for Finance all sit down and
discuss all the important issues and
take decisions then and there. If there
is any special difficulty or if there is
any problem on which they do not
Bgree, the matter is referred to the
Minister and the Minister takes the
final decision. I do want that some-
thing on those lines should be done
so far as the P. & T. Department is
conecerned.

1 have said about the first point that
it is a big advantage. But the bigger
advantage is that the finance is inde-
pendent. The Railway Board has got
independent finance. The Financial
Commissioner is an officer of the
Finance Ministry, but he is an officer
of a very high rank, of the Becretary’s
rank almost, and he can discuss

matters in the Board and take deci-
sions then and there. In case there is
any big financial matter involved or
any major change, the Financial Com-
missioner has the right to go to the
Finance Minister and take his advice.
So, there is no difficulty and there is
no contradiction. All the departments
can function in a co-ordinated and
correlated manner even when there is
an autonomous Board and a Financial
Commissioner who is authorised to
take decisions in an independent
manncer. .

Having said that about organisation,
I might merely mention that I am
glad to say that our personnel,
especially technical personnel, are
coming up very nicely. I am gratified
to say that when I met our engineers
who are working in the department,
1 could see that they were coming up
very well. Some of our young officers
who are engaged in research work are
also doing very useful work and I have
no doubt that they will get =mll the
encouragement from the department
and the Ministry.

Of course, we will have to train new
people. But still I am not at all dis-
appointed with the personnel that we
have at the present moment and I
have great faith in them. The per-
sonnel being there, the next important
thing is the reorganisation of the
department. A new faith would be
created among the officers of the
P. & T. Directorate. I am sorry that
faith is lacking at the present moment.
Unless a new faith is created, they will
not be able to go ahcad or do real
service to the department with which
they are concerned.

I shall say a few words about the
decline in the revenues of the P. & T.
Department. Mr. A. C. Guha referred
to this matter in his speech. No doubt
there has been a decline in traffic both
in respect of postal articles and tele-
grams, although the House might have
seen that the revenue from tel
has shown un increase, though
traffic has gone down. There
enhancement in rates doubt.
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’the fact remalns that certain rates
applicable in India are among the
Jowest in the world and the quantum
of certain concessions is maximum. I
shall give an example regarding regis-
tered newspapers, There are no con-
cessions for registered newspapers as
compared with book packets or printed
papers at all given in UK
Canada, and New Zealand. Generally
25 per cent. is given in the US.A,
166 per cent. in Australia and 25 per
cent. in Ceylon; but the quantum of
concession for the initial slab in our
‘pountiry is 75 per cent.

I would not like to deal with it at
length, but the causes of downward
trend have to be carefully examined
and necessary steps taken to stop it
I might say that there is some diver-
sion of traffic on account of the en-
hancement in rates from the remu-
nerative to unremunerative articles
and I would therefore consider it
necessary that the department should
give thought to some sort of rationa-
lisation and readjustment in rates.
We can also find further sources of
new revenue which could be explor-
ed. Although it looks a small matter,
I came to know that in some of the
European countries, adequate money
is realised by display of advertise-
ments on telephone and telegraph
posts. I have no doubt that in a vast
country like ours, especially in the
urban areas, we can derive a good
deal of money if we permit or if we
80 arrange that our telegraph and tele-
phone posts are utilised for the dis-
play of advertisements.

The second matter is
training,

regarding
I mentioned in the beginn-

ing that it is important to arrange for
the training of our staff. We should
have at least one training centre in
each circle and refresher courses ar=-
ranged on a much better scale at the

residential school is there at present
at Saharanpur., A new residential
school is going to be opened in Madras
State. Almost the negotiations with
the State Government authorities are
complete and I hope it will be possi-
ble to start this school very soon.

For the training of engineering per-
sonnel in the department, two pro-
cedures are now being adopted. In
respect of certain categories of staff
whose training does not involve com-
plicated equipment or the need for
providing highly trained inspectors,
the training is given within the circles.
in which they are recruited. These
include telegraph linemen, telephone
linemen, telephone operators and tele-

" graph operators. For other categories

of engineering personnel, there is the
P. & T. Training Centre at Jabalpur,
the Regional Training Centres at
Madras and Ambala and the Senior
Electrical Enginecr's Office at Calcutta,
It has to be expanded further and
especially the number of candidates.
who are taken in various institutions
has to be raised. For example, in
Jabalpur at present the total number
of candidates taken is 450. An attempt
is being made to increase it effectively.

The third point is regarding the
fresh approach. As 1 said before, a.
fresh nmproach amongst the officers
and the staff and a new relationship
between the Directorate and the-
Union is necessary. I have said that
we have to depend for many matters
on other Ministries. Fortunately, my
colleague, Shri K. C. Reddy, in charge
of the W.H.S. Ministry is here and I’
hope he will not mind if I zay a few
words on a matter, concerning his

. One of the serlous com-
plaints of the employees of the 2. & T.
Department is lack of bulldings, lack:

now saying that the bullding of the
post office in Colmbatore is in a dila-
pidated condition or is wholly com-
gested.
I3 hrs.

Skri Raghunath Singh: So also im
Banaras.



4347~ Demands for Granta ' um:w Dueds for Grents -

Shrl Lal Bahadur Shastri: Banaras
bhas got a very good building. I have
seen it myself,

Anyhow, I am told by Dr. Subba-
rayan that the building of the tele-
graph office in Coimbatore is a very
imposing one. I have not seen it

Shrimati Parvathi Erishnan: I have
referred to the head post office and
‘not to the telegraph office. The Minis-
ter is referring to the telegraph office.

Shri Lal Bahadur Shastri: I was
listening. The building for the post
office may not be very good. But 1
smust take credit for something which
is very good also.

Shri Hem Barua (Gauhati): And
-discredit for the bad things.

Shrl Lai Bahadur Shastri: I have
not seen that building myself, But
just now Dr, Subbarayan told me that
recently a very imposing building has
been built for the telegraph office. 1
hope a building for the post office
will also be built very soon.

Shrimati Parvathi Krishnan: But
they cannot live on hopes. 1 want to
know when it is likely to bhe con-
structed.

Bhri Lai Bahadur Shastrl: I must
say that I have received very good
co-operation from the W. H. & S.
Ministry since I took over and I would
“like to pay a compliment to my Iriend
and colleague Shri K. C. Reddy. But
this cheering should not mean that I
have not had to face difficulties. I feel
somewhat hesitant or, I m'ght say,
.even ashamed that once before in this
House I said that it would be possi-
ble for the P. & T. Decpartment to
-spend all the money that has been
allotted to them for construction of
-quarters and other buildings. 1 ree
gret that it has not been possible to
do so. We have not been able to
spend the whole money with the
result that a large number of staff is
'vl.lt to great inconven‘enca without
-any proper accommodation, rather
‘hek of accommodation.

fhl!'

It is, tham!ut, ml.ill ﬂuur. . g.'-
lesst for a short time it should be -
considered whether some other ar-
rangement could be made. 1 do mot.
want that any new arrangement
should be made permanently. The
W. H. & S, Ministry is naturally in
charge of building quarters and offices
for various Ministries throughout the
country. But the P. & T. Dcpartment
is placed in a peculiar position; Arstly,
their programme is heavy and, sec-
ondly, they are spread out throughout
the country, in the far oft corners
in the villages, in almost every nook
and corner of the countiy. It is not
possible for one oversizr or executive
engineer, who is in charge of looking
after the buildings of the P. & T.
department, civil aviation and other
departments to look after the con-
struction of these new buildings fully
and properly. Then, even when
the buildings have been con-
structed, anolher difficulty arises.
They are not properly main-
tanined. They cannot be looked after
properly unless a definite staff has
been provided, earmarked for the
construction work, as well as for look-~
ing afler the maintcnance of the
P. & T. buildings.

1 was, therefore, suggesting whether
it could be possible that a umt for the
P. & T. is formed in each circle; or,
if separate zones or ncw zones are
made by the W. H, & S, I shall have
no objection. But somelhing on these
lines has to be thought out, and a
scparate unit should Le formed, at
least for the next three years. Our
plan for construction is worth Rs. 1@
crores; a fairly heavy sum and heavy
work too. Unless some engineers,
overseers and others are set apart for
that work, it would not be possible
to spend the whole money, and it
pains me the most because having
got the money, we are not
able to provide adequate quarters
for the staff and they are left in the
lurch with thé result that they have to
face all sorts of difficulties. I would
therefore, in all humility appeal {0 my ~
colleague, because he happens to
here, that this matter deserves
‘careful comlduntba. so M we

i
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Shri Lal Bahadur Shastri:
no doubt that this Standing Committee

would be very helpful and whatever

May

I know whether the Standing Com-

282447
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Bhrimati Parvathli Krishnan:
at
As regards the National Welfare
Board, I need not say much. This
Our activities in connection
with playgrounds, recreation clubs,

Board is presided over by Shrl Raj

do you propose later on to have it at

mittee will only be at the Centre? Or
all levels in other areas also?

Bahadur.
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.. in- discusgion with the Federation,

" wither by the Director-General or by

the Migidstar who dealt with It




Banerjee: Does it in-

really interested in games, sports and
other forms of recreational activities.
I know of a number of members of
the Federation and unions who are
not at all interested in any kind of
recrealional activity. I do not want
to make the National Welfare Board
a purely trade union or a political
body. It is meant for providing
arrangements for cultural activities,
games, sports, etc., and giving both
menial and physical relief to the
workers. It is therefore, better that
it is kept out of all kinds of trade
union politics.

Shri Hem Barua: You are going to
have on this Committee artists and
others. Is the Federation consulted
#0 far as these members are con-
cerned?

Shri Lal Bahadur Shastrli: The
Federation was asked to give a panel
of names and out of this panel artists
and others would be considered for
this Board.

We have tried to introduce riew
methods on the telegraph and telephone
side. A Telex system has been intro-
duced. This system is functioning
between Bombay and Ahmedabad. The
number of V. F. T. channels allotted
t0 Telex was increased during 1957.
Proposals have been drawn up for
expansion of the two existing Telex

proposals du:r!.n‘ﬂ:e&:emdl’lull. .
however, subject to the availability of -

The work in the trunk cable scheme
connecting New Delhi, Calcutta and
other principal cities en route is also
expected to commence shortly. A
new scheme for laying trunk cables
between Bombay and Calcutta, link-
ing also Kanpur, Lucknow and Patna,
has also been sanctioned to provids &
large number of trunk circuits among
the cities on the route. The trunk
cable will be capable of providing 960
channels on the route. @ When this
cable is commissioned into service the
12.channel and 3-channel system
working on these routes will be utilis-
ed for providing relief to other routes
in India. :

The systems of a “single ticketing
and “operator dialling” for putting
through trunk calls is also being in-
troduced. Efforts are being made to
progressively eliminate delays caused
by handling of a call by more than
one operator, by the gradual introduc-
tion of “single station ticketing” pro-
cedure by which only the originating
station operator has full control over
a call. The other operator at the
other end has simply to join the called
subscriber required.

A beginning has already been made
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.~ In faet, us Mr. Pattabhi Raman
poinhted out, the operator may some-
times be negligent, or may not attend
‘to the ring in good time. But gene.

a particular call to materialise. But
when these steps are taken and when
the number of channels are increased,
1 take very little time for the
call to materialise. I have tried this
operator dialling system and I have
found that it was possible for me to
get a call in a few minutes' time—
Tour to five minutes. I hope these
developments will facilitate matters
and there will not be much delay.

I would like to say that single ticket-
ing has been introduced on eighteen
routes from Delhi on all routes from
Nagpur and seven routes from
Caleutta, Operator dialling has been
introduced on seven route:, namely;
New Delhi-Calcutta; New Delhi-
Bombay; New Delhi-Lucknow; New
Delhi-Kanpur; Bombay-Calcutta;
Bombay-Poona; and Kanpur-Luckncw,

=
g
=

I had said last year that scooters
would be introduced in Delhi for the
delivery of telegrams. I am sorry that
the experiment has only been very
recently started and I was glad to
see some of our telegraph men moving
about in scooters and doing their work
perfectly well. There is another pro-
posal and the House might be inter-
ested to hear it, that we want to have
mobile post offices on horse-back and
camel-back. I was especially remind-
ed of it because my colleague Shri
flaj Bahadur comes from Rajasthan.

Bhri Hem Baruas: Going back to the
good old days!

Shri Lal Bahadur Shasirl: If the
non. Member will visit one of the iso~
lated willages of Rajasthan, he will
* Enow how long it will take to modern-
fs necessary tha! they
lemst the postal articles,

experiment which we are considering
aver, succeeds, I hope it will be pos-
sible to carry our dak to the farthest
villages in Rajasthan and other areas.

Shri B. Das Gupta (Purulia): In
rural ureas there should be mobile
post offices in bullock carts also.

Shri Lal Bahadur Shastri: It will
be conceded that horses and camels
will move faster than bullock-carts.

Shri Raj Bahadur: I am glad im-
portance is being given to the camel.

Shri Lal! Bahadur Shastri: We have
got three workshops in the P. and T.
Department, one at Jubalpur, the
other at Bombay and the third at
Calcutta. I shall not deal with them
at great length, but they have to be
expanded so that we may become
self-supporting in the matter of our
telephone and telegraphic equipments,
Much has to be done to develop, ex-
pand und reorganise the workshopa.
I shall not take the time of the House
by going into details, but one thing I
would like to mention, that with great
difficulty the principle of introducing
the incentive scheme in these work-
shops has been accepted and mgreed
to and I hope it would produce good
results.

The second important factory of the
P. and T. is the Indian Telephone
Industry at Bangalore, It is develop-
ing very well indeed. The original
targets of telephones was 85,000; dur-
ing 1958-50 the revised targets have
been fixed at 85,000; the target of ex-
change lines hus been increased from
43,000 to 54,000; similarly that of the
single channel and three channel sys-
tems has been increased from 160
channels to 240 channels. The sales
for 1958-89 are estimated wt Rs, 400
lakhs as against the budgeted sales of
Rs. 300 lakhs for 1957-58. This means
an increase of about 33 per cent., the
corresponding Increase in production
being about 42 per cent.

If you will permit me I shall merely
read out a few appreciative comments
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[(Shri Lal Bahadur Shastri)
which appeared in one of the Delhi
papers—

“Nowhere else perhaps has the
concept of public ownership and
management worked out so suc-
cessfully in India as in the case of
Indian Telephones. The Managing
Director of another QGovernment
of India concern described it to me
as the jewel of the public sector.™

After visiting eight of the biggest
such projects I am inclined to agree
with him. )

“Profit-yielding, ultra-modern,
self-confident and managerially
aggressive, and singularly solici-
tous of staff welfare, the factory
produced 1,500 telephones within
22 months of its technical collabo-
ration. This was by March 1850,
The first telephones were assem-
bled from imported compoments
and much of the work was done
in improvised quarters.”

Mr. Speaker: Are all the parts
manufactured here?

Shri Lal Bahador Shastri: Most of
them, over B0 per cent.

Recently, there was some criticism
mbout the small savings scheme, BSo
far the collection has been less—it has
gone down during the last two years.
I would like to inform the House that
a Small Savings Board has been ap-
pointed which, besides the Director
General of Posts and Telegraphs, will
have on it two nominees of the Minis-
try of Finance, a representative of the
Reserve Bank of India, Bombay, and
the Accountant General, Posts and
Telegraphs. It has been constituted
with a view to improving the service
and the facilities at present available
at the post officc savings bank and
evolving 8 new scheme for bringing
the post office savings bank in line
with commercial banks. The Board has
been vested with the power of simpli-
fying the existing rules and the pro-
cedure and also of adopting measures
to improve the organisation and ad-
ministrative efficiency of the Posts and
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two stamps in honour of Dr. D. K.
Karve and the late Sir

Chandra Bose. Generally, these
stamps are not printed for those who

exception ;
Karve, because he is about to complete
100 years in, 1 think, the next few
days and becausc of the special ser-
vice he has rendered to the cause of
women's education.

The stamps issued on Children's
Day have been greatly appreciated.
Our idea is to print new stamps next
year on the flora and fauna of this
country and in honour of scientists of
international repute as also of rag and
raginis. Our desire is to sell them
on a big scale in foreign countries and
thus earn foreign exchange also. Re-
cently, on Chidren’s day, 14th Novem-
ber, we held a children’s stamp exhi-
bition, which was opened by the Prime
Minister. No less than 30,000 wvisi-
tors, boys and girls, attended it and
they fully enjoyed it.

I shall now say a few words about
shipping.

‘Shri Baghunath Singh: Yes.

8hrl Lal Bahadur Shastri: He has
said ‘ves’, but I must say that I was
somewhat disappointed with the
speech of my hon. friend, Shri
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kind should have been made.

Anyhow, I shall merely say that
1 am wvery particular that we should
add 8 lakh tons to our {fonnage
during the Second Five Year Plan.
In fac, I had said 1 milllon tons,
but some doubts have been express-
ed, that even these 3 lakh tons would
not be realised in the current Plan
period. I shall consider it a dismal
failure on our part if we are not
able to add 3 lakh tons to our present
shipping capacity.

The many important steps taken
towards expansion of tonnage have
already been recounted by Shri Raj
Bahadur yesterday. 1 shall mention
& few gther steps that have been
taken.

Out of the Yen loan which has
been negotiated recently with the
Government of Japan, 3 billion Yen
are provided for the public sector, and
it is hoped that another 8 billion
Yen will be made availuble for the
private sector. As far as the public
sector Is concerned, the intention is
to purchase 2 tankers, a cargo vessel
and some small inter-ialand craft
for the Home Ministry. I allo-
cation of 8 billlon Yen, which is

equivalent to Rs. 4 crores, is approv-
ed for the private sector, they would
be placing orders for dry cargo
vessels.

During the deputation of the
Director General of Shipping to
Japan, it was found possible by him
to hold discussions for obtaining ton-
nage from Japan outside the Yen
credit on the usual deferred pay-
ment terms that are available
there. These discussions have yiald-
ed results as follows: (1) The Gov-
ernment of Japan have agreed to
relax their normal deferred payment
termg from 40 per cent initial pay-
ment and 60 per cent deferred over
five years to 30 per cent initial pay-
ment and 70 per cent deferred over 6
years; (2) In order to arrange pay-
ment of initial 30 per cent of the
price of the vessel in foreign ex-
change, it was possible for the DG
Shipping to negotiate with one of the
trading companies to obtain a dol-
lar loan to the .extent of 1'5 million,
which could be used for initial pay-
ment and the balance 70 per cent
of the price would be earned by the
wessel in foreign exchange on we-
count of freight. This facility will
be made available entirely to the
private sector. A couple of ocean-
going wvessels could be obtained
under this arrangement.

Agsin, another company of Japan
has made an offer of a barter deal
for supply of a vessel by the Nippon
Kokan Kaisha Yard. The initial pay-
ment of 30 per cent will be made by
export of manganese ore in addition
to the quota imported by Japan, and
the balance of the price will be paid
from freight earnings. We may be
able to get a couple of vessels on
that account if the barter deal is
acceptable to the concermed Minis.
tries. If all this finally succeeds, It
would be possible for us to get at
least 10 more new ships,

Of course, we have to purchase
ships from abroad, but it is essential
that we should have our own ahip-
yards for the additional capacity for
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[Bhri Lal Bahadur Shastri)

that the Howse is also very keen
that another shipyard should be set
up in thig country as quickly as
possible, I shall say a word about
the present shipyard. Some doubts
have arisen in the minds of Mem-
bers and perhaps people outside
also, because of the construction of
Andamans, The House is aware that
I did not wait for a single moment.
I set up an Inquiry Committee to
go into the matter. The Committee
has submitted its report and the
House will be taken into confldence
as quickly as possible. I cannot say
exactly, but it seems generally that
the responsibility has been fixed on
the French consultants, ACL. But I
must say that it would not be fair
to unreservedly indulge in criticism
gnd desnunciation of that firm. They
have worked with us for five years
and we have benefited from them.
But they will soon be going away,
in about 3} months, giving place to
new consultants.

We are trying to make our country
self-sufficient in many matters. The
second shipyard normally may be
provided perhaps in the Third Plan
period. I want that we should get
assistance from any quarter and if
we get the assistance, I would very
much like that the new shipyard
should be set up within the Second
Plan period itself, or at least we
should start work as soon as we can.

Bhrl EKhimji (Kutch): Has the
Expert Committee submitted their
report? :

have majority control over the estab-
lishment, it we can set up a new ship-
yard quickly. I might add that there
is a poasibility of foreign participa-
tion in this project mnd there has
been a discussion with one country
which is agreeable to this particular
proposal. The matter will naturally
have to be pursued further and its
pros and cons fully examined. I am
sure the House will agree with this
view fully.

I might also inform the House that
we have recently decided to get 3
technical ship-building experts from
Germany because our A.CL. consul-
tants would be going away. Bo, we
have decided to get three technical
shipbuilding experts from Germany.
It has been decided to have these
experts from the Lubecker shipyard
and Mr. Thiessen—that is the name
of the expert—would be coming
soon. He is expected to arrive early
in April. We are taking good care
to see that the new consultants in-
spire confidence.

Enquiries made by our Ambassa-
dor in Germany have revealed that
Mr. Thiessen joined the Lubeeker
Flenderworks in ‘April 1853, after
serving previously in three other
well known shipyards. At present he
holds the position of Principal De-
signer of ships at Lubecker Flender-
works in which capacity he has de-
signed practically all types of ships
turned out at Lubecker Flenderworks
and has had much to do with the
construction of ships of Scindia. As
we are also going to build Lubecker
type of ships, it would be very pro-
fitable for us to have a man of that
experience. He is in that shipyard
now and he is held in very high

Bir, closely associated with this is
the need for providing adequaie facili-
ties for ship repeirs. And, the House is
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aware that we have set up a com-
mittee which is going to start its
work soon. I may also add that the
Mazagon docks and the Garden
Reach workshops have offered to
manufacture much of the equipment
which is being imported at present
for the ship repairs. Other engineer-
ing firms in this country may also
be able to help us in this regard. T
have, therefore, decided that the
Ship Repair Committee be asked also
fo examine the possibility of saving
foreign exchange on equipment re-
quired for shipbuilding at the Hindus-
tan Shipyard by considering the manu-
facture of this equipment in the exist-
ing marine workshops of India.

Regarding ports, I have merely to
say that the recent visit of the Trans-
port Secretary to U.S.A. has given us
good results and the World Bank has
agreed to give a loan of approximately
$14 million to cover the requirements
of the port of Madras. Negotiations
for obtaining a loan for the develop-
‘ment of the Calcutta Port are still
continuing; and I am sure there will
be no difficulty and the amount asked
for may be given by the World Bank.

I may say a few words on Geon-
khali because my friend Shri Samanta
was very particular that we should

. express our opinion in that regard.

Firstly, as advised by the team of
experts, there should be a deep sea
A techni-
cal examination of thig problem is in
progress and we have made an appli-
cation to the U.N. Technical Adminis-
tration to provide two internationally
known port experts in connection with

- this work. The preliminary advice of

F

the Consulting Engineer and the
French Harbour €xpert indicates that
the technical difficulties are not insu-

] perable.

Opinions have been given by ex-
perts and they are unanimous that
- Geonkhali cannot serve ships of more
than 26 ft. draft because of the Balari
Bar below Geonkhali. What is requi-
_red is a port with a deeper draft. It
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should be possible to locate some other
place on the west bank of the Hooghly
at a point farther south of Geonkhali
The channel to the new site can take
ships up to 30 ft. draft. Here also a
new railway link has to be provided
at an estimated cost of Rs. 3 to Rs. 5
crores according to whether the link
is to Kharagpur or to the nearest
point only.

Shri 8. €. Samanta (Tamluk): May
I submit that I have mentioned in my
speech that beyond Geonkhali al] the
places are in the nodal cyclonic sec-
tor?

Shri Lal Bahadur Shastri: The hon.
Member should note that we have to
depend on experts in this matter and
they will naturally bear all these
things in mind before locating a parti-
cular site. And, what is more im-
portant—I mean the most important
thing—at the present moment for our
country, is to have a deep draft port.
And, if it could be located somewhere
near Geonkhali, I think, the hon.
Member should welcome it. I cannot
vouchsafe for the estimate, but, it
seems that the cost also is not going
to be very high. I mean that if a
deep sea port somewhere near Geon-
khali or south of Geonkhali could be
built in about Rs. 10 crores, I think it
should be possible to take up the work
within this plan period.

Shri S. C. Samanta: May I know
whether a proposal from the Calcutta
port has come that out of the allot-
ment made for the improvement of
Calcutta port, Rs. 2 crores may be
taken and 2 berths may be built at
once at Geonkhali?

Shri Lal Bahadur Shastri: The hon.
Member is not aware of the latest
position. One of the officers of the
Calcutta Port had discussed this mat-
ter with me and he had this proposal
in mind. But the latest proposal of
finding a new site in order to set up a
new deep sea port with 30 ft. draft
would be something new because we
will now be getting very big ships in
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Calcutta. Therefore, Geonkhali is not
going to serve.the purpose as it would
have only 26 ff. draft port. I have no
doubt that the Calcutta Port authori-
ties would welcome this proposal
much more and they are really in
touch with us and we will do the
needful,

I am also glad to inform the House
that the new incentive scheme which
has been drafted by Shri Jeejhee Bhai
is being accepted by the workers of
the ports. The House is aware that
in Bombay, the piece-rate scheme was
introduced about a year back and it
hag produced good results. In fact,
the workers themselves have demand-
ed and agreed that it should be
introduced for heavy steel and
other iron commodities. Similarly,
the Madras Port Union has agreed
to the introduction of this scheme
from the first of March. Now,
Calcutta remains and Shri Jeejhee
Bhai would be taking up the question
of Calcutta port very soon. He had
drafted a scheme over which some
difference of opinion arose between
the Unions and the scheme of Shri
Jeejhee Bhai. He has very kindly
agreed to review the matter and he
will be taking up this problem very
soon.

And, I would like to take this occa-
sion to thank him for the really very
difficult task he has been able to com-
plete so successfully. He has really
done yeoman service to the ports of
India. I must also take the oppor-
tunity of mentioning that I was really
shocked to hear the sad news of Shri
DeMello, a staunch frade unionist
and one of the most prominent leaders
of the port workers—that he has pass-
ed away.

I read the news in the papers that
a notice of strike had been given. Of
course, we have not received any for-
mal notice but some kind of resolu-
tion was passed. I have had a long
discussion with Shri DeMello. He and
his colleagues recently met my collea-
gue Shri Raj Bahadur and had a long

discussion and I do not think there desh  there is no direet I
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should be any possibility of any kind
of strike occurring because we are
trying to meet almost all their rea-
sonable demands except certain points.
They also agreed that those points are
covered by the terms of reference to
the Pay Commission. In the circums-
tances, it was agreed in my presence
that those points need not be touched.
They are perpared to wait till the Pay
Commission submits its report. Other
questions were discussed. We were
most willing to discuss them. I also
handed over a copy of the Chaudhury
report to the Federation even when
it was not printed. Generally when
the reports are printed, they are made
public. I made an exception in that
case and got that report supplied to
them. In these circumstances, I can-
not conceive that they will think in
terms of going on any type of strike.
So far as the introduction of the in-
centive scheme is concerned, while I
thanked Shri Jeejhee Bhai for produc-
ing the scheme, I should also lke
to thank Mr., Anthony Pillai, an hon.
Member of this House and the Gene-
ral Secretary of the Port Workers'
Federation, who took a wvery helpful
attitude and got the scheme introduc-
ed in Madras Port.

I wanted to say something about the
lighthouses but I will not do so. They
are doing pretty good work.

I would like to say something about
the national highways because it was
dealt with by many Members of this
House, and especially Mr. Masani. I
do not want to go into the general
matters but there are two things which
I consider to be very important. I
know that the Planning Commission
has said that our mileage should not
exceed 13,800 miles during the Plan
period.

There has been a reorganisation of
the States. There are two or three
States in my mind, especially, Mysore,
Madhya Pradesh, parts of Bihar and
Bengal. Here, new areas have merged
in these States and these were areas
which were for long in some other
part. For instance, in Madhya Pra-
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link between Jabalpur and Bhopal,
capital of Madhya Pradesh. Many
parts of old Madhya Bharat or
Vindhya Pradesh are completely iso-
lated from the main part of the State.
Similarly in Bihar and Bengal a road
has to be built to keep the connection.
The part in which there happens to be
a road has been merged with Bengal
and the result is that there is no com-
mon road. That road is also equally
important. Similarly, in Mysore we
have to connect the various places of
that State so that no particular part
is left isolated. Especially, places like
Manipur, Tripura, some parts

Assam, Himachal Pradesh, etc. are
areas where there is no other means
of communication. They should cer-
tainly be provided with roads. There-
fore, it seems essential that we should
raise the present mileage of national
highways to a minimum of 15,000
miles. But we will take up the mat-
ter with the Planning Commission.

I am glad that the Finance Minister
in his speech has mentioned that the
amount of credit of Rs. 7.34 crores
forming the surplus of the cement ac-
count of the State Trading Corpora-
tion will be utilised on the develop-
ment of national highways. Further
the additional revenue from the rate
of increased duty on cement of Rs. 2.24
crores will be utilised for road deve-
lopment. Thus, we hope to get an ad-
ditional amount of Rs. 11.82 crores or
about 12 crores during the Second
Plan period and these funds could be
spent on national highways and on our
other road programmes. One of our
proposals is to improve the existing
national highways in the most conges-
ted areas. We should for this purpose
take one or two roads first. The area
between Bihar and Bengal which is the
so-called industrial belt needs much
wider roads so that they could take a
much heavier traffic. Similarly, the
road from Madras to Bangalore should
also be improved and developed to the
same standard.

The idea of the engineers is to widen
the existing crust in these regions
from 12 feet to 24 feet and restrict its
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use to fast moving traffic only and then
provide two parallel roads 12 feet
wide crust on either side of the main
road for slow traffic and to upgrade
big bridges and culverts. These roads
will be called the Express Highways
consisting of new thorough-fares made
exclusively for fast wvehicles, giving
additional space to the slow-moving
ones. This will help in quick trans-
port of goods and also to a certain ex-
tent in lightening the burden of the
other means of tramsport.

Shri Masani spoke of one or twe
points. I do not want to deal with
them. There is lack of time and I do
not want to annoy him. But I may
inform the House that the Nagpur
Plan of road development which was
drawn up in 1943 envisaged a total
mileage of 3,31,000 as the target. This
target is expected to be achieved fully
by the end of the current Plan period.
As I have said before, a number of
rivers will, however, remain unbrid-
ged. Mr. Masani mentioned one of
his experiences at the Moradabad
bridge over Ramganga. I wonder if
he had ever an opportunity to pass
over the Garmukteshwar.

Shri M. R. Masani: I did have it.

Shri Lal Bahadur Shastri: I had to
pass over that place a number of times
and last time—Mr. Masani would be
glad to know that he was not the only
sufferer—I had to wait for four hours
at that place. In view, however, of
the vast changes that have taken
place since the Nagpur Plan was
drawn up, a committee of Chief Engi-
neers is preparing a new All India
Road Development Plan which would
be adequate for a period of 20 years
from the close of the current Plan.
The report is almost ready and would
be submitted soon. The rough plan
will be circulated to the States shortly.
This plan envisages increasing the
total road mileage from 3.7 lakhs to
6.5 lakhs.

I shall not be doing justice to my-

self if I do not mention about the
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rural roads because I am greatly in-
terested in this subject. I would like
to inform the House that for sample
surveys we sent a special officer to
visit Madras and U.P. to undertake
the study of rural roads. The ques-
tion of cheap and low cost roads is
also engaging the attention of the en-
gineers, I wonder if there is any other
country which is so badly in need of
improving its rural roads. It will help
us much if a separate Rural Roads
Fund is established. The Taxation
Enquiry Commission has also made a
similar recommendation for contribu-
ting a substantial sum to this fund.
‘This House will have to consider whe-
ther a small charge in the form of
betterment levy could be introduced
in some shape or form for finding
‘money for the improvement of these
roads spread throughout the vast rural
areas of our country. This levy could
perhaps be abolished after a prescri-
‘bed period. The same practice may
have to be adopted for building new
bridges also. Anyhow, this matter
would need further consideration of
the Ministry as well as of the House.

I have dealt with the roads and the
national highways. I may say a few
words about road transport now.

The question of ceiling on taxation
was referred to by Shri Raj Bahadur.
I cannot conceive that any State
would in the present context think
of raising it above the Madras ceiling.
I also hope that before long the
principle of double taxation will be
completely eliminated between one
State and the other. All the States
have agreed to this principle. Only
the State of Shri Masani—Bombay—,
Madras and, last but not the least,
my State also—Uttar Pradesh—have
yvet to fall in line.

An Hon. Member: Shri Masani is
from Bihar.

Shri Lal Bahadur Shastri: The
nationalisation of passenger transport
is going ahead with a fast speed, and
1 would not like to come in the way
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of nationalisation of passenger trans-
port. But I would very much like
that those who are engaged in goods
transport should know  what our
policy is going to be in the near
future, so that the expansion of goods
services is not retarded in any
manner. I would like to acquaint the
House of the fact, that with the
concurrence of the Planning Commis-
sion we have decided that the
moratorium on the nationalisation of
goods transport is extended till the
end of the Third Five Year Plan
period, I am glad that the representa-
tives of State Governments who were
consulted at the conference of State
Transport Commissioners held at
Mussorie in October, 1957, expressed
in favour of the proposal, except
Bombay as it has already nationalised
goods transport.

I might say a few words about the
setting up of a few committees or
councils in connection with the prob-
lems of roads and road transport. Up
till now there has been a transport
Advisory Council. It will now be re-
named as Transport Development
Council,, and this body will be
composed of the Minister of Transport
and Communications, Minister of
Commerce and Industry, Minister of
Railways, Minister of Shipping and
Transport Ministers of all the State
Governments. This Council will advise
the Government of India on all mat-
ters of policy relating to road trans-
port and inland water transport. With
the appointment of this Transport
Development Council, the Transport
Adyvisory Council—the old body—and
the Central Board of Transport will
cease to function.

I wish also to announce that in
order to associate non-official opinion
in the formulation of Government
policies, it has been decided to
appoint a Road and Inland Water
Transport Advisory Committee to
assist the Transport Development
Council. This Committee will be com-

4
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posed of 15 non-official members and i
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15 official members and will be pre-
sided over by the Minister of Ship-
ping. The names of the members will
be announced very soon.

It has also been decided to set
up the Central Transport Co-ordina-
tion Committee to deal with the day-
to-day transport problems facing
different Ministries of the Government
of India. This Commitiee will start
functioning with immediate effect.

It was also proposed some time
back to appoint a Committee to
enquire into the Transport Adminis-
tration set-up of the States and put
them on a more rational and uniform
footing. It has now been decided to
appoint an Ad Hoc Committee under
the chairmanship of Dr. Subbarayan
with 7 to 9 other members comprising
of representatives from the Parlia-
ment, State Governments, IRT.D.A.
and private operators also,

Now, I wish to say a few words
regarding the inter-State Transport
Commission. There has been certain
criticism  regarding its delayed
appointment, and 1 am prepared to
accept that the criticism is a justi-
fiable one, but we are only partly
responsible for it. In order to avoid
further delay, I considered it
advisable to announce the present
Commission which could perhaps be
termed as an interim Commission. It
was therefore that the names of
only three officials were announced. I
would like to inform the House that
Government have taken a decision in
principle to enlarge the membership
of the Inter-State Transport Commis-
sion, the {formation of which was
recently announced, by inclusion of
a non-official of high standing, who
may have knowledge of the problems
concerning road transport industry.
The name of the non-official member
of the Commission will be announced
very soon, Moreover, it is our inten-
tion to appoint a wholetime Chair-
man of the Commiasion.

thing on the points he had referred to.
I am reminded by my colleague that
Shrimati Parvathi Krishnan also said
something on the same subject. I
shall only deal with two or three
general issues. With regard to the
question of non-scheduled operators,
our policy on that matter ia quite
clear. Aviation is in the public sector
and it will remain so, but we do not
want to impose any kind of ban on
all non-scheduled operators. I know
that there is not much scope for the
non-scheduled operators. As the
capacity of our Airlines Corporation
is not being fully utilised just at the
present moment, we will naturally
try to expand and cover new areas
and new routes. Still, if some non-
scheduled operators want to open up
a new area where we do not propose

to go, they are welcome to do so. It is - -

not wise, I think, that they should not
be given freedom to open up new
areas and, of course, when new areas
are opened up and the increasing
demand is not
naturally the i
tion will have to go over there. But
this time-lag is there, and
during this time lag it would not be
advisable to prevent all openings for
them. And, how many are the non-
scheduled operators? What is the
number of their aircraft? The total
number of their aircraft is perhaps,
not more than 19. The hon. Mem-
ber was referring to some foreign
investment. I do not know whether
it is an Indian company; perhaps she
was referring to the Indamer. I
might merely inform her that the
licence of even Indamer has not been
renewed; it is yet to be renewed
My colleague, Shri Humayun Kabir

do not know he will do before he
leaves office,

Asreaudl the employees and
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meet the authorities, meet the Minis-
ter.

Shrimati Parvathi Krishaan: With
regard to non-scheduled operators,
may I know what steps are Govern-
ment going to take in order to proe
tect the employees, because most of
the operators are going against the
conditions they have agreed to?

S8hri Lal Bahadur Shastri: In

fact, we have been very careful in
this matter during the recent months
and we do propose to be so. We
have taken or we propose to take
action against some of them. We also
propose to see to it that our rules are
strictly enforced.

Then, Sir, 1 would like to say
“swbolit one or two policy matters.
The Estimates Committee had sug-
gested that there should be a com-
mon board for the two Corporations.
I might inform the House that at
present there are B members in the
A I L and 9 members in the 1L A. C.
Board. Out of this, 7 members are
common and this has helped to en-
sure that the two Corporations act
in close co-operation as far as
possible. When the Boards are re-
constituted the question of common
membership will, no doubt, be kept
in view. I might also jnform the
House that in the 1. A, C, after the
appointment of a wholetime General
Manager there will, in future, be
only a part-time Chairman and, I
think, he would preferably be a non-
official,

Another policy matter which has
been raised in this House is about
the grant of exemption from pay-
ment of customs duty on fuel. I
would merely say that we have been
considering thls matter, and it would
be taken up with the Finance Min-
istry so that the Air Lines Corpora-
tion’s working may be stablised.

14 hrs.
Another question which is under

conveyance of mails by the IAC.

I would have liked to say a few
words on the inland water transport,
especially regarding Bihar, but I
have taken a very long time, and I
do not think it would be possible for
me to deal with it fully. I would
only say something with regard
one suggestion that has been
that a Corporation should be set up
in order to operate the service from
Rajmehad to Patna and beyond If
the Bihar Government would like
to set up a Corporation we
gladly welcome it and make our
Contribution. Besides that, the In-

Es

2

vice with push-tugs and barges in
a restricted area. Formerly, our idea
was to operate this service from
Patna to Buxar and beyond Ballia,
but becauss of less movement of
foodgrains and because of draught
in that part of the country, this ser-
vice is being operated at the peresent
moment between Patna and Chapra.
and the start is quite good. If the
Bihar Government and the people
there will help us and co-operate
with us in providing more traffic, I
think this experiment could be fur-
ther extended.

In this connection, I would also
like to mention about the Bucking-
ham Canal The Government Las
set apart in the Second Five Year
Plan a sum of Rs. 1156 lakhs for the
development of Buckingham Canal.
The State Governments  ‘were
requested to prepare detailed esti-
mates of the cost of improvements.
As the canal passes through the
States of Andhra Pradesh and Mad-
ras it was also considered mneces-
sary that there should be proper co-
ordination of the two estimates, and
we have also been advised to make
a careful assessment of the traffic po-
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S0, in case these Boards are set up,
the Government of India will make
their own contribution to the

1 shall now conclude. I have sald
nothing regarding tourism.

Mr, Speaker: It is past 2 O'clock.

Shri Lal Bahadur Shasiri: Yes; I
would not say anything more. I am
grateful to you, Sir, for the consi-

would like to take this opportunity to
thank my two very able colleagues,
Shri Raj Bahadur and Shri Humayun
Kabir, for the immense help they
have given to me. I would also like
to thank the officers of the Transport
and Communications Ministry and the
officers of the Directorates who have
been very co-operative. I have some-~
times done things in an unconven-
tional manner and they might not
have liked it, but still, I was glad to
find that they tried to enter into the
spirit—into my spirit, if I may say so.
I very much like that. Ministers come
and go, but the officers represent the
permanent services and they have to
remain there. Naturally the country
expects very much from them. So,

tion is, it is dificult to say. But they
are Government servants. In certain
matters we have given them the

If you will permit me, Sir, I would
like to thank the Members of this
House also. I need not say that they
have been extremely good and kind
to me and I am very grateful to all
of them.

Shri Manay: The hon. Minister had
replied in the same way last year, on
the 18th July. The reply was very
vague. Maybe that vagueness may be
a small one for him, but that vague-
ness is a question of great interest to
the employees. Therefore, 1 wvery
earnestly request the hon. Minister to
say specifically whether ‘ne rules
governing their service conditions are
statutory or not.

Shri Lal Bahador Shastri: Of course
this is not & matter which could be
discussed here, If the hon. Member
so desires,—of course, I would not be
there—he may discuss it with Shri
Raj Bahadur who will be there. Shri
Raj Bahadur will be very glad to dis-
cuss it.

Shri Manay: It is unfortunate that
we have been time snd again
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requesting the hon. Minister to give
a specific reply and we have been ask-
ing for it in every session.

Shri P .G. Sen Purnea): The post
office is charging an amount which is
beyond what is mentioned in the rules
in respect of insurance. There is a
strong objection from the public. The
post offices are charging 12 annas, and
it is mentioned most probabl on the
envelope itself that it is none annes.
There seems to be some sort of local
charge or so. On enquiry I learn that
the extra charge is for the sationery.
But there should be some sort of
receipt given of there must be a men-
tion on the envelope about the amount
that is to be realised May I enquire
how far this is correct and how they
would rectify it?

Shri Lal Bahadur Shastri: If the
hon. Member let me know a specific
instance or some specific instances,
certainly we look into the matter.

Mr. Speaker: I will admit a ques-
tion on that point.

Shri Manay: I am so sorry that no
satisfactory reply has been given to
my point. I wish I was given an
opportunity to spcak so that I would
have made that point in my speech.
It is a very important point. The hon.
Minister is trying to leave it.

Mr. Bpeaker: Even if the hon. Mem-
ber had an opportunity, ultimately, if
the Minister has not answered it,—
well, he has not answered it. That Is
all. Therefore, the hon. Member's
speech does not make a difference. If,
for one year, nothing has been done,
in two minutes nothing can be done.

Now, I shall put all the cut motions
to the vote of the House.

All the cut motions were put and
negatived,

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in

a6

the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1969, in respect of the heads of
demands entered in the second
column thereof against Demand
Nos. 84, 85, 86, 87, 88, 89, 90, 91,
92, 93, 120, 130, 131, 132 and 133."

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed].

Demanp No. 84—MiNieTry or TranS-
PORT AND COMMUNICATIONS

“That a sum not exceeding
Rs. 70,24,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Ministry of Transport and
Communications’.”

Demanp No. 85—MERCANTILE MARINE
DEPARTMENT

“That a sum not exceeding
Rs. 56,803,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1859, in respect
of ‘Mercantile Marine Depart-

ment’."”
Drmawp No. 86—Liawr-HOUBES AND
Licer-Smres

“That a sum not exceeding
Rs. 1,27,38,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1959, in respect
of Light-housea and Lishi-Shine' ™
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Demanp No. 87—CenTrAL Roap FuND

“That a sum not exceeding
_Rs. 3,93,24,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in eourse of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Central Road Fund.”

Demanp No. 88—CoOMMUNICATIONS
(xncLupinG NATIONAL HIGHWAYS)

“That a sum not exceeding
Rs. 5,53,38,000 be granted to the
President to complete the sum

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Overseas Communications Ser-

L ]

vice’.

DEmanp No. 92—AVIATION

“That a sum not exceeding
Rs. 3,47,89,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect

»»

of *Aviation’.

Demanp No. 93—MiscELLANEOUS DE-

PARTMENTS AND OTHER EXPENDITURE

UNDER THE MINISTRY OF TRANSPORT AND
COMMUNICATIONS

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Communications (including
National Highways)’.” “That a sum not exceeding
Rs. 1,27,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
“That a sum not exceeding 31st day of March, 1959, in respect
Rs. 57,72,23,000 be granted to the of ‘Miscellaneous Departments
President to complete the sum and Other Expenditure under the
necessary to defray the charges Ministry of Transport and Com-
which will come in course of pay- munications’.”
ment during the year ending the
31st day of March, 1959, in respect
of ‘Indian Posts and Telegraphs
Departmer:f’ (mcludlng Workmg “That a sum not exceeding
Expenses)’. Rs. 8,71,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay=
ment during the year ending the
31st day of March, 1959, in respect
of ‘Capital Outlay on Ports’.”

DeEmanp No. 89—Inpian PoSTS AND
TELEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES)

DeEmaND No. 129—CarrtarL QUTLAY ON
Ports

DeEmanp No. 90—METEOROLOGY

“That a sum not exceeding
Rs. 1,48,01,000 be granted to the
President to complete the sum
necessary to defray the charges

which will come in course of pay- DEMAND No. 130—CapiraL. OUTLAY ON

ment during the year ending the Roaps
31st day of March, 1959, in respect
of ‘Meteorology’.” “That a sum not exceeding

Rs. 13,75,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the

Demanp No. 91—Overseas CoMMUNI-
CATIONS SERVICE

“That a sum not exceeding

Rs. 1,07,03,000 be granted to the
~ -~ President to complete the sum

—

31st day of March, 1959, in respect
of ‘Capital Outlay on Roads'.”
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DemMAND No. 94—MINISTRY OF WORKS,
Demanp No. 131—CapiTaL OUTLAY ON

InpiaN PoSTS AND TELEGRAPHS
(Nor MET FROM REVENUE)

“That a sum not exceeding
Rs. 27,58,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
d1st day of March, 1959, in respect
of ‘Capital Outlay on Indian Posts
and Telegraphs (not met from
Revenue)'.”

Demanp No. 132—Caprran OUuTLAY ON
Crvirn AVIATION

“That a sum not exceeding
Rs. 2,96,70,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
ef ‘Capital on Civil Aviation’.”

Demanp No. 133—OTrHER CAPITAL OUT-
LAY OF THE MINISTRY OF TRANSPORT
AND COMMUNICATIONS

“That a sum not exceeding
Rs. 10,33,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Other Capital Outlay of the
Ministry of Transport and Com-
munications’.”

MmisTRY oF WORKS, HOUSING AND
SuPPLY

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos. 94, 95, 96, 97, 98, 134,
135 and 136 relating to the Ministry of
Works, Housing and Supply for which
4 hours have been allotted.

Hon. Members desirous of moving
cut motions may hand over at the
Table within 15 minutes the numbers
of the selected cut motions.

HousING AND SUPPLY
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 51,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Ministry of Works, Housing
and Supply’.”

Demanp No. 95—SUPPLIES

Mr., Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,49,29,000 be granted fo the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect

3 "

of ‘Supplies’.

Demanp No. 96—OtHER CIivi. WORKS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 28,02,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Other Civil Works".”

DemaNDp No. 97—STATIONERY AND
PRINTING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,59,70,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the

Hon. Members are already aware of 31st day of March, 1959, in respect

the time-limit for speeches. of ‘Stationery and Printing’.” s -
) ——

g
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Demanp No, 9§8—MiscerLaneous De-
_DARTMENTS AND EXPENDITURE UNDFR
Tea MmvieTey or Wonxs Hoummng AMD

SuprLY
Mr, Speaker: Motion moved:

~That a sum not exceeding
Rs. 81,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Works, Housing and Sup-

LRl

ply’.

DimanDp No. 134—DJELHr Carprtan Ovur-

LAY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,82,82.000 be granted to the
President to  complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Delhi Capital Outlay'.”

Demany No. 135—CariTaL OUTLAY ON

BurLomics

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,24,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1859, in respect
of ‘Capital Outlay on Buildings"”

Demanp No. 136--OTHER CapiTAL OUT-

LAY OF THE MiNisTRY oF WORKS,
HousiNnG AND SupPPLY

Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 3,26,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31zt day of March, 1859, in respect
of ‘Other Capital Qutlay of the
Ministry of Works. Housing and

Shri Balmiki (Bulandshahr—Re-
served-—Sch. Castes) rose—

Mr. Speaker: Has the hon. Member
not at all spoken till now?

st awa. W) : of7 FE )
Mr. Speaker: Not even during this

Scssion?

it FEAW S AET 1 wenT
ABRE, § WU gEH A GTAE F
g § o s w@ A w1 owame
frar &1
14°11 hrs.

[Mr. Derury Sreakfr in the Chair]
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Wt serferer gwr,  stanfees
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“The Central Public Works De-
partment is responsible for the
construction and maintenance of
Central Government Buildings,
Civil Aercdromes and Roads in-
cluding some National Highways
of the Central Government.™ -
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EICHTEENTH REPORT

Sardar A. S. Salgal (Janjgir): Sir, I
beg to move: '

“That this House agrees with
the Eighteenth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 26th  March,
1958."

Mr. Deputy-Speaker: The question
is:

“That this House agrees with the
Eighteenth Report of the Commit-
tee on Private Members' Bills and
Resolutions presented to the
House on the 26th March, 1958."

The motion was adopted.

RESOLUTION RE:
RESETTLEMENT OF EAST PAKIS-
TAN DISPLACED PERSONS—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri Tanga-
mani on the 14th March, 1958 regard-
ing resettlement of East Pakistan dis-
placed persons.

Out of 2 hours aliotted for the dis-
cussion of the resolution, one minute



ﬁna already been taken up and one
hour and 59 minutes are left for its
further discussion today.

Shri Tangamani may continue his
speech.

Shri Tengamani (Madurai): The
other day 1 had occasion only to men-
tion the resolution to the House.

In bringing forward this resolution,
1 have got a limited purpose to serve.
This resolulion is worded in a very
mild form. All that is required is
that a committee of Members of both
Houses of Parliament may be appoint-
ed to consider all questions relating to
the rchabilitation of refugees from
East Pakistan, and the purpose is to
formulate a comprehensive plan for
their speedy rescttlement in  gainful
employment.

Enough has been said about the con-
ditions of these refugees from East
Pakistan. whether they are in the
camps or in the colonies. 1 will not
give many instances of the way in
which the rchabilitation work has not
preceeded suceessfully. I shall ende-
avour to convinece this House that un-
less this resolulion is taken up seri-
ously here and now, certain untoward
things are likely to happen. Now,
when thc Government and the people
of this country are very busy in
carrying out the Second Five Year
Plan, and when the Government have
also told us that the Plan is in danger
and that the core of the Plan must be
carried out, such issucs like the re-
habilitation of the refugees should not
stand in the way.

I learn from some of my colleagues
that till 1955 the Members from West
Bengal and Assam used to assemble
in Calcutta, and the hon. Minister used
1o hold two hours and three hours of
"discussion each day about the prob-
lems that were facing the East Pakis-
tan refugees. I do not know why that
practice has been discontinued.

Now, the only avenue that we have
is the consulative committee meetings

Persons

and from newspaper reports we find
that certain meetings of some M.Ps. do
take place and after that a meeting of
the State Ministers and the Central
Government Minister is also convened.

I will bring to the notice of the
House that on the 30th and 31st Octo-
ber last, there was such a conference
in Darjeeling. At that conference
some suggestion was thrown out by
the hon. Minister that there may be
restriction on the help that is going to
be given to the refugees who  are
likely to come from East Pakistan.

1 would remind the hon. House also
that there was an adjournment motion
tabled by Shrimati Renu Chakravart-
ty and Shri Bimal Ghose, and the
hon. Prime Minister was very much
agitated over it. The Prime Minister
stated that we could not for all time
give an assurance to these refugees,
but then Shri Bimal Ghose pointed
out how solemn promises and assu-
rances had been given to these refu-
gees as early as 1947,

Having said this, I will briefly relate
also the various circumstances which
led to the coming in of these refugees
both from East Pakistan and West
Pakistan.

In 1947, after the partition, the
people had to pay a heavy price, and
particularly the pcople from the Pun-
jab and the people from  Bengal
had to bear the brunt of the burden.
From the Punjab the number of refu-
gees that have come in, according to
the figures which are supplied to us
by the Government in the report for
the year 1957-58, is 47 lakhs. Forty-
seven lakhs of refugees have come
from West Pakistan.

So fur as West Pakistan was con-
cerned, it is admitted on all hands that
it was more in the nature of a two-
way traffic. There was an exodus of
people from India, and there was also
an exodus of people from West Pakis-
tan. According to the figures suppli-
ed by the Government of Punjab, the
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[Shri Tangamant]
refugees who left India have left
behind them properties worth about
Rs. 250 crores. So, they could be
easily settled here, but it was a diffe-
rent case in the case of the East
Pakistan refugees.

Till 1950 about a million refugees
came from East Pakistan. From 1950
it has been on the increase. Now, the
latest figure which is accepted both
by this Government and the West
Bengal Government is 41 lakhs. Seo,
four million refugees have come from
East Pakistan.

Generally, the charge is always
levelled that these refugees from East
Pakistan would always likc to stay in
Bengal alone, but the figures and the
facts do not prove that contention. I
find that out of these 4] lakhs refu-
gces only 31:6 lakhs are how settled
in West Bengal, and more than a mil-
lion are now scttled outside  West
Beugal.

Now, according to the figures which
are known to the Government, and
which have been supplied by the West
‘Bengal Government, 487 lakhs arc
now settled in Assam, 3°74 in Tripura,
0-67 in Bihar, 0-16 in U.P, 0012 in
Orissa, 0°02 in Manipur, 001 in
Madhya Pradesh and 0°04 in Anda-
mans. So, the charge that these people

are all only settled in West Bengal .

and that they would like to stay in
West Bengal alone is not borne out

by the figures which 1 have now sup-
plied.

The other point that is made out is
that these refugees arc now becom-
ing a burden and that they are now
becoming a problem. I will only refer
to what one of the hon. Members of
this House, Shri A. C. Guha said about
this in his article which was publish-
ed in The Statesman of Calcutta on

7th January, 1958. I am quoting, this
is what he says:

“The refugees have also added
to the wealth of West Bengal.

Persoms

Jute production has been increas-
ed by about two hundred per cent.
during the past ten years, The
Report of the Jute Engquiry Com-~..
mittee repeatedly mentions the
share of the East Bengal refugees
in production of Jute. Of all the
north-eastern States of India, only
in West Bengal has rice produc-
tion increased during the past
eight years, and that too, by about
9 per cent. This is mainly attri-
butable to the energetic efforts of
the East Bengal refugees. They
have also added to the producti-
vity of the cottage industries such
as textiles. There is hardly any
justification, therefore, for the
complaint that they are an un-
bearable burden.”.

I am saving this because the mnation
has got a duty towards these refugees.
In view of this, it is nul open to any-
body to say that these refugees are
becoming a problem or that these re-
fugees are coming a burden. As  a
person who ix nol  coming from
Bengal, I am really surprised how
tht people of Bengal are taking it
lying down, for J know a certain jssue
which has now cropped up in Madras
State: hundred thousand people have
come from Cevion, and all that they
are now demanding ir that they must
be treated as refugees, and if they are
going to be treated in the same way as
the Easl Pakistan refugecs are being
treated today, I will not for 2 moment
take up the case of those Tamil Nad
refugees also.

So, thix is the position, and this 1a
how slander is being thrown at those
people, from responsible quarters. I
find that one of the responsible Mem-
bers of this House has stated: “How
can India bear the responsibility for
housing these refugees? It is an in-
ternational problem, We cannot have
one country to have the land, and
another country to have the people”.
But that was of our own choice; they
are people who were originally Indian.



in vituperative remarks about these
refugecs. They are the wealth of
this country, and they are the people
of whom the country must be rightly
proud. They are the people who
have paid the price of freedom.

We find in the press inside the Rajya
Sabha or here, the Minister goces about
saying ‘We have  spent so much
money for these refugees’. But I
shall give him this simple arithmetic.
He says that Rs. 128 crores have been
spunt on these refugees. And Rs. 128
crores for 4 million people furr ten
years would come to Rs. 25 a  year
per capita. Now, surely, Rx. 25 a
yvear for rchabilitation por refugee is
not &4 huge amount. If I were to  go
into the details, T shall be able to
show that hardly half of this sum of
Rs. 128 crores is given as grant, the
major portion going towards establish-
ment and so many other things; and
even some amount has been set apart
from this for the Dandakaranya
scheme, with which I shall deal a
little later. So, the amount that has
been spent on the refugees is inade-
quate. That is my first charge. And
even the amount that has been set
apart for rchabilitating these refugees
has not been properly  spent. The
staff correspondent of The Stateman
writes:

“A large percentage of the West
Bengal Government's rcfugee re-
lief budget remains unspent. The
unspent amount according to one
estimate represents 75 per cent of
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the total of Rs. 80 million. Des-
perate attempt is being made to
catch up with the programme.”,

Another report says:

“Nearly half of the crop loan of
Rs. 12 million out of Rs. 25 million
offered by the Un‘on (Government
through the Reserve Bank in 1857
has not been distributed. The Gov-
ernment’s  inadequate machinery
and the usual delays aceount for
the poor result. I take it that it
will be a serious voncern of the
Union Government.”.

I have referred to the  statement of
the staff correspondent. I may stren-
gthen it by another statement which
has been made by one of the respect-
ed citizens of this country, namely the
grand-son of Deshbandhu Chittaran-
jan Das. who. when tendering his
resignation made a vervy  important
speech.  Although it refears to a
particular State, we shall do well to
see in how many States such things
are continuing and whether it is not
continuing in the Centre also. I shall
not refer to what he has said about
food and other things. Bul what he
has said about the refugees makes
very good reading. He hax said about
the refugea:

“As regards the refugee pro-
blem. the Government had not
yet understood either the problem
or the psychology of the re-
fugees, But in the name of re-
settlement and relisf of the re-
fugees, almost Rs. 100 crores have
been expended by the Govern-
ment without rehabilitating even
ten thousand families. In  the
name of relief, patronage was
being granted.,....”

That is hix language—

“to certain persons for reasons
entirely differont from the needs
of rehabilitating and resettling re-
fugees. In fact, the State Gov-
ernment could not even spend the
money which the Centre was
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mu-ed to grant it and as a

result large sums had to go back

nt.”,

8o, he himself admits that large sums
of money which had been given by
the Centre to the State Government
had to go huck unspent. We also find
that in the department there which is
dealing with rehabilitation and relief,
tbe rehabilitation department is quiet,
but the relief department is very
active. Such things are happening at
the State level. I would likc to know
what the Centre has got to say about
this matter also.

1 do not think it lies in the mouth
of the Minister or any other hon.
Member here to say that these pcople
are used by politicals, for here is
a person who belongs to the Congress
Party who has madc this statement;
this is the sort of allegation that a
Congres: Minister has made when he
tendered his resignation. So, no poli-
tical party is indeed making capital
out of this. I do not think péarticular-
ly in Calcutta the Opposition parties
will need any of these rcfugees for
their demonstration, and the Calcutia
results show that a majority of mnon-
Congress candidates has been return-
ed both to the Assembly and to Parlia-
ment. Of course, it may be a political
point. Now, righly, the people of
Bengal feel—and I want the people
of India also, who are non-Bengalis
to know this—that because the refu-
gees are nol supporting the ruling
party whether it be in the elections or
elsewhere, 8 certain  step-motherly
treatment is being afforded to them, 1
am making this charge with all res-
ponaibility. That can be contradic-
ted. Let them contradict it. Not only
is there inadequate provision for the
refugees, but a certain kind of treat-
ment is afforded to these refugees for
regsons best known to the Minister
himself.

I now come to the Dandakaranya
scheme about which so much has
been heard in this House. The size
of this area is nearly three times that
of West Bengal. A new State can be

created hore. If a new State is going
to be created where we are going to
put in people from all parts of India,
1 can very well understand. But here
is an area which is three times the
size of the West Bengal State. And
we are going 1o spend Rs. 11 crores
on this. For the year 10858-59, about
Rs. 2 crores have been set apart. But
this is what the commissioner who
has toured that area for four months
says:

“During the first year, probably
we will be able to resettle about
three thousand families, dur-
ing the second year about
five thousand families, and dur-
ing the third year about nine
thousand families, not only the
families of the refugees but also
the families of the inhabitants in
that particular area.”.

And here is something which will
make good reading.

“There was no trace of black
water fever anywhere"

In the Dandakaranya forests which
comprise of parts of Madhya Pradesh,
Orissa and Andhra Pradesh. Now,
Dandakaranya is a name which is well
known in the Ramayana also. But it
is a name which is frightening also, It
was in that place that we had the
Tadaka and her brothers and all
those people with whom Ramachandra
had to go and fight.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): We had also a Shabari there.

Shri Tangamanl; That is true. But
only one Shabari was there, and not
many.

Shri Mehr Chand Khanna: But how
many Tadakas were there?

Shri Tangamani: The commissioner
says:

“There was no trace of black
water fever anywhere, The only"
possible danger was from wild
animals. To safeguard against
that it was proposed to appolmt
official shikaris™, e
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This is not a laughing matter. I
.remember I was in Malaya when the
Tamil labour there was being utilised
by the Japanese for putting up a rail-
way track.

Out of 300,000 people sent there,
100,000 people died of malaria and
other infectious diseases. Today are
we going to send all these refugees

to those places so that they can be .

eaten away by these wild animals?
They say it is a malaria-infected
area and experiments have been going
on whether this malaria can be con-
trolled. If the policy of dealing with
these refugees is by just seeing how
many Bengali refugees are cantanker-
ous people, collect them, take them to
Dandakaranya and let them meet
their natural death, I can understand.
Not only myself, bul my party also
believes that this Dandakaranya
scheme is a waste. If we want to
have a Dandakarnya scheme, let it
not be for the refugees; let it be for
really scttling people who have not
got work. So many people can be set-
tled therc; not only refugees Displac-
ed persons from different parts
of the country can be settled there,
but let mnot poor refugees be
dumped there. That is my humble
submission, becausy I feel it is high
time the House knew the full implica-
tions of Dandakaranya. Dandakaranya
is now more or less going to be a
graveyvard for these East Pakistan
refugees. That is the strength of feel-
ing, not only amongst the Bengalis, but
amongst others also.

About West Bengal itself, they say
that West Bengal has now reached the
saturation point. It has now become
more or less a common phraseology. I
would like the hon. Minister to refer
to the official statement published by
the Government. They themselves
admit that in those four districts where
these people are resetiled, there Is as
much 200,000 acres of land which can
be reclaimed. According to the Dutt
Mazumdar Committee report which
was published on the very day of the
Darjeeling Conference, in these four
diatricts, 2 lakhs acres are there. When

Persces .
so much money is going to be
on Dandakaranya, at least a
can be spent on reclaiming this
and at least 100,000 refugees can
settled. We find that the West Bangal
Government says that the saturation
point has been reached.

As 1 said, there are about 3 million
people who are still in West Bengal.
This is what thc West Bengal Govern-
ment says:

“4 million people come from
East Pakistan, while 7 to 8 million
Hindus are still in East Pakistan."”

Of the 4 million people who have come
here, nearly a million of them say, “We
do not want a penny from the Gov-
ernment. All that we want is security.
We are going to stay here. We will
starve and we will not gel a penny
from this Government.” In that way,
1 million people have really seen to
their own resettlement. Has the Gaov-
ernment got to say any good words
about these 1 million people? Out of
the 3 million, we find that half a mil-
lion are now drifting here and there.
According to the Government, 300,000
people are in the camps. For how
many years will they be in campa?

I have known several instances.
They will be told that this camp is
going to be converted into a colony.
But ultimately they will be told, “We
are not going to convert this camp
into & colony; you must go to Danda-
karanya.” In the West Bengal Assem-
bly, there was a non-official resolution
which was passed unanimously that
before the Dandakaranva scheme is
put into operation, all the parties will
sit together and a scheme must be
evolved, because after all, the people
in West Bengal are going to be settled
in Dandakaranya. So, they have sug-
gested that there must be a conference.
I would like to know whether such a
conference has taken place.

What is the record of the various
colonies? I would really request the
hon. Prime Minister to visit some of
these colonies, the names of which I
have got. There was a one-page arti-
cle in the Statesman recently about

zE%g
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the Salafpur colony very near Chitta-
ranjan. Rs. 20 lakhs have been spent
and 90 families were settled there
against the advice of the agricultural
expert that this land could not be re-
olaimed at all. Let anybody take a
trip to Salanpur colony: We find that
enly 2 families are staying there. Why
did they desert it?

Shri Kistalya (Bastar-Reserved-Sch
Tribes): There is no guorum.

Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum.
The hon. Member may continue,

Shri Tangamani: I can give several
instances. Salanpur is one. There is
another colony, Bandheb Nagar colony
where 213 families were settled and
ultimately they were told that it
belonged to the Defence Ministry. 84
families were removed and 129 fami-
lies arc there. They have been there
for several yecars. Then there is the
New Barrackpore Camp colony. They
were in that colony for several years
and ultimately they were told that that
was not going lo be converted into a
colony. In Banhooghly in 24 Parga-
nas, there is a scheme for settling 100
tamilies. They have been waiting in
the camp for 2! years, bul now they
are asked to go somewhere. Many of
them happen to be transport workers.
You can well understand their resent-
ment. In Bankura and other places,
ihe subsistence allowance of Rs. 25
1ms been stopped.

I am only mentioning some instances
0 show that desertions come not only
rom outside West Bengal, but also
‘romn the colonies in West Bengal. Why
lo they desert those colonies? It is
yecause of the unbearable conditions
10w prevailing in those colonies. There
was a scheme that those who have
made certain advances—I believe
there is a Bengali word for it Baina-
namas—will be settled there. But what
do we find? The Government says
that only 1,000 people have applied. 1
know that Shrimati Renu Chakre-
wartty berself has submitted a list of

According to our party,
100,000 people are now ready to exe-
cute bainanamas but neither the Cen-
tral Government nor the State Gov-
ernment is willing to settle them.

1,000 people.

About the various colonies outside,
whether in Orissa, Bihar or Assam, 1
«would like to mention what Mr. Guha
says about them:

“The refugees are now a natio-
nal problem and not a West Bengal
problem. It is not impossible to
rehabilitate more refugees. No
desertions are taking place from
Terai in U.P. Bettiah in Bihar and
Andamans. But desertions from
the colonies in Bihar, West Bengal
and Orissa are attributable to bad
rehabilitation arrangements.”

This is what a Congress Member says.
Because of the bad arrangements,
desertions are taking place. Even
those who want to be in Bengal, are
deserting the colony which has been
set up in Bengal How fallacious is
the argument that these people would
always like to be in Bengal. I ask in
all seriousness; Suppose there is a
person from Tamil Nad who says, “I
would prefer to be in Tamil Nad”,
What is wrong in that, unless you are
able 1o show that he will be settled in
some other place where the Tamil cul-
ture will be continued? So, if the Ben-
galies say that they would like to be
in Bengal, it is no crime at all. So,
that is not a good argument. So far
as our party is concerned, we are not
opposed to going outside West Bengal.
But very bad conditions, misfeasance
and nonfeasance have resulted in these
desertions. 8o, my only request is that
the problem is of such 2 nature that
it is a nalional problem:; it is a human
problem and it must be treated above
party comsiderations. Under the cir-
cumstances, it is better that a sub-com-
mittee of both the Houses of Parlia-
ment is set up. We may leave the
things into their hands, so that at least
we will be doing justice to the refu-
gees.
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If any points are raised, 1 will cer-
tainly deal with them in the eoursc
of my reply.

‘With these words, I commend my
Resolution to the House.

15 hrs.

Mr, Deputy-Speaker:
moved:

*This House is of opinion that
a Committee of Members of both
the Houses be appointed to con-
sider all guestions relating to the
rehabilitation of refugees from
East Pakistan with a view to
formulating a  comprehensive
plan for their speedy resettle-
ment in gainful employment”,

There are certain amendments,
Shri Bibbhuti Mishra (Bagaha):
move. -

“That for the original Resolu-
tion, the following be substituted,
namely,—

Resolution

“This House is of opinion
that work =o far done by the
Government with regard to the
resettlement of displaced per-
wons from East Pakistan is
entitely satisfactory.

This House further urges
different parties  that they
should actively cooperate with
them in the resettlement work

through their thought, speech
and action™.
Shrimati Renu Chakravartty

(Basirhat): That is official!

Shri B. Das Gupta (Purulin): I
beg to move:

“That in the resolution,—

after the words ‘the House'
the words ‘and a member from
the West Bengal Assembly” be
inserted.”
. -Speaker: Amendment
tabled by Bhri Panigrahi is out
. Amendment No. 1 is all

a'g!
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Shri Panigrahi (Puri): I beg 0

move:
“That in the Resolution,—
udd at the end—

“That Committee should wvisit
the different existing transit
and resettlement camps located
in States of Eastern region for
resettling East Pakistan refu-
gees for making an on-the
spot study into the working of
these camps and the actual
dificultiez= faced by the refu-
gees"."”

Shrimati Renu Chakravartty: 1 beg
to move:

“That in the Resolution,—
add at the end—

‘and to make on-the-spot
study of the conditions in the
refugee colonies prevailing
both inside West Bengal as well
as in States outside Bengal
ecpecially in the States of
Assam, Bihar, Orissa, Tripura
and other States where one
million East Pakistan refugees
have been sent’.”

Shri V. P. Nayar (Quilon): I move
amendments Nos. 7 and 8. :

Mr, Deputy-Speaker: Amenament
No. 8 is out of order.

Shri V. P. Nayar: Why?

Mr. Deputy-Speaker: It says “and
also assess the real effect of rehabili-
tation on the refugees from  West
Pakistan”.

This is beyond the scope of the
Resolution.

Shri V. P, Nayar: 1 beg to move:
“That in the Resolution,—

add at the end—

‘The Committee should also
investigate into the working of
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to avold the mistakes, if any,
in such schemes in the schemes
proposed for the rehabilitation
of refugees from East Pakis-
t.n'.”

Mr, Deputy-Speaker: The original
Resolution as well as the amend-
ments are now before the House.
In all, we have fixed 2 hours for this
Resolution. Half an hour has been
taken by the Mover himself. Then
he has just given an indication that
he will reply to points.

Shri Tangamani: About 10 minutes.

Mr. Deputy-Speaker: Al lcast that
much time would have to be given to
the Minister also.

Shri Mehr Chand Khanna: About
half an hour.

Mr. Deputy-Speaker: That means
that 50 minutes will be left for other
Members. I have got about 10 names
here,

Shrimati Renu Chakravartty: Some
of us who have not sent the names

will also speak.

Mr. Deputy-Speaker: I have noted
:-.m name of the hon. lady Member
ere.

Bhrl V. P. Nayar: Mine also.

Sardar A. S. Salgal (Janjgir): 1
want to speak on the Resolution.

Mr, Deputy-Speaker: Would five
minutes to each hon. Member be
enough?

Shrimati Renu Chakravartty: In
five minutes, we will not be able to
speak all we want,

Mr. Deputy-Speaker: No Member
shall have more than 10 minutes.

Shrimati Renu Chakravartty: The
Minister may finish in 15 minutes.

Bhri Panigrahl: I will be failing in
my duty really if I do not appreciate
at least to a certain extent, the ex-
penditure that has been incurred so
far as the rehabilitation of the

. refugees is concerned. But I would
juit like to mike cerfain dbservations
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confining myself mainly to the colo-
nies which have been constructed in
Orissa, and what the Public Accounts
Commitiee has to say about them.

The Rehabilitation Ministry has
calculated the average expenditure on
the maintenance of each East Bengal
refugee family at Rs. 128 per
month. It has worked the average
expenditure of a family in India at
Rs, 105 per month. From this, the
Ministry has concluded that the Gov-
ernment are spending too much on
the rchabilitation of East Bengal re-
fugees in comparison with the ex-
penditure of an average family in
India in a month, They have taken
pride in this. But I would like to
submit that most of the money being
spent on rehabilitation of refugees
from East Bengal is not well spent.

According to the Rehabilitation
Ministry, the total refugee population
in camps in Orissa on 31-1-58 was
3,700. In reply to one of my ques-
tions. the hon. Minister, Shri Mehr
Chand Khanna, said on 5-9-57, that
he ~ould not say what was the total
number of refugees, hut still he said
thev would be about 12,000 i Orissa,
out of which 4.000 were in camps
and the rest were “in some sort of
colonies”, Really, | think he did not
mean it seriously. I think the words
“some sort of colonies” are really
justified because the colonies which
have been constructed in Orissa are
not colonies, they are some sort of
colonies.

1 was just looking into the speech
which the hon. Minister made in the
Rajya Sabha. There he tried to find
out the cause of these desertions in
political factors. But he has mis-
judged the situation. I can tell him
for his information what the Public
Accounts Committee has reported
after visiting all the colonies in Orlésa
in different districts, and what



one political party; it was a Commit-
tee of the Orissa Assembly and it
consisted of members from all the
political parties. They have given
figures, They are as follows:

In the district of Cuttack, the num-
ber of families sent for rehabilitation
was 1501 and the number of families
who deserted from the camps was
942; in the district of Balasore, the
number of families sent for rehabili-
tation was 341 and the number of
families deserted was 199; in the
district of Sambalpur; the respective
figures are 220 and 162; in Ganjan
69 and 46; in Bolangir 26 families
were sent for rehabilitation and there
were 26 descrtions; in Kalahandi, 121
families were sent for rehabilitation
and desertions were 100, in Phulbani,
34 were sent for rchabilitation out of
which 30 descrted; in Sundergarh, 260
families were sent for rehabilitation
and the desertion was complete—280;
in Kconjhar, the respective figures
are 257 and 253; in Mayurbhanj, they
are 100 and 87; in Bhusandpur—
which has now prominently featured
and about which the hon. Minister
has very good words to say—473
familics were sent for rehabilitation
and 307 deserted the camp. What
arrangements did Government make
in the colony so that they deserted?

Shri Mehr Chand Khanna: To
which year's report is the hon. Mem-
ber referring?.

Shri Panigrahl: 1955-1956 Report,

Shri V. P. Nayar: Those who
deserted are deserted!

8hri Mehr Chand Khanna: To which
Year's desertions does it relate?

Shri Panigrahi: 1055-36. That is
tr;;n the P.A.C. report from 1951 to
1856,

Shrimati Renu Chakravartty: He
wants to say that it was not in his
time, but in the time of his predeces-

.
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you can just compare and find out
that the desertions in those colonies
situated in the coastal districts are
less than in those colonies situated
in the hilly and jungle areas. In the
latter, the deserlions are more. The
district of Sundergarh is a hilly and
jungle area. So also the districts of
Kconjhar, Mayurbhanj, Bolangir,
Kalahandi and Phulbani are situated
in Northern Origsa and they are in
hilly areas. So naturally, when we
have the Dandakaranya project, we
must take this factor into considera-
tion. because the refugees have got
this mentality. It has been shown
by the figures of desertion that they
like to be settled in the coastal areas
rather than in the hilly areas be-
cause they do not like the climate in
the hilly areas; may be that they do
not liko them for the lack of ameni-
tics in thosc camps and colonies.
When we are going to undertake such
a big project in Dandakaranya which
costs Rs, 11 crores, let us see that
here again it does not prove to be
a vostly thing for the whole of the
nation. ‘This factor must be taken
into consideration.

1 do not say that Dandakaranya
should not be developed. I shall
plead for it. It must be developed,
but we must teke into consideration
the mentality and psychology of the
refugees who have already gone to
such areas. If we are not going to
learn anything from our experience,
then we may not learn anything. If
we are going to learn from our ex-
perience during the Jast so many
years, with regard to the resettle-
ment of refugees in colonies, we must
take this factor intc consideration.

The sub-committee of the Orissa
Public Accounts Committee visited
almost all the camps. The hon Mi-
nister told us that he himself visited
the Charbatian camp and found the
conditions very satisfactory. But I
would just refer to what the Orissa
Public Accounts Committee found.
The sub-committee of the Public Ac-
counts Cammittee visited the diffe-
mtmlmhsmdmwmcanpod'
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to the main committee. This is what
they say:

“The sub-committee saw that
the quarters allotted to the refu-
gees are situated at such low
level that during rains, some por-
tions of the colony become water-
logged for days together and even
rain water flows to the rooms.
Conditions of the latrines were
insanitary. The site is quite un-
suitable and unhealthy. The sub-
committee are strongly of the
view that it should be abandoned
and a new colony set up at a suit-
able site.”

About the Idga colony also the
committee was of the same opinion.
They say:—

“The conditions of houses in
Idga colony have deteriorated.
Therc were no facilities for im-
parting primary education to the
refugee children"

There are no social amenities pro-

vided for the refugees living there.
Again, the sub-committee say:—

“The pitiable condition of quar-
ters allotted to the refugees was
discussed. The Under-Secretary,
Relief and Rehabilitation De-
partment, explained that accord-
ing to the instructions of Govern-
ment of India, the various colo-
nies will be remodelled if dis-
Placed persons show a tendency
to settle there permanently.”

It shows that the tendency is lack-
ing in all aspects. The tendency is
lacking so far as the Government of
Indla is concerned and I do not know
whether the tendency is lacking on
the part of the State Government

Persons

Mr. Deputy-Speaker: Shri Bibhuti
Mishra. Even those hon. Members
who have given their names should
give some indication when they want
to speak by standing in their seats.
Unless a Member stands I will not be
able to call him.

Qmm (wrer) : ST
T, M fodveque ofr dwafe &
wofeqy fieqr , IWF WA 9T T A
frefafas o ® q@ *@ o
qifew fear & ' —

“This House is of opinion that
work so far done by the Govern-
ment with regard to the resettle-
ment of displaced persons from
East Pakistan is entirely satis-
factory.

This House further urges diffe-
rent parties that they should
actively co-operate with them in
the resettflement work through
their thought, speech and action.”
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o fagir fRa 7 AR
FTMAT AATE 1 H A FAATF WX
H3Y AT ®1 GAXT WE ATAE AT
819 =AY w1 TET AT g WY T Ar4aT
gfragseats .. ...

Iqreaw W@y - fwdr qeaT &
far oz 7 %3 fx sz a5 #z0 &1
gfHAT 70 AT AFAT £, A ST GANT
WA E1TRAT § W 5F ATE T B ARA
£

sit fa ff By @ 7 @i ax Ad A,
o WA TR

IOy wgrew c q A W §
fir firsit dere & fodk g wen s a7
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[gmear wgy]
o5 FEaT , qATaT T F | L W A5
TET FLAT |

=t faafa faw . 7 @< = =&
g ara o fazamw F@ § a1 wEar)
H 9gFT AT IHY & AT AL TGT AT
W E | TR F4T 9 g9z feam
I IqF g wEaTa @ fear 1 Awa-
fowar IR FTHAEE 1 AR
7g 3@ =ifEd fE svarg d v @
Fmmas & oo w1 gR oA
# faam & wfg 1 fawym A
qeATE, HEA2T FeATS FT a1q Far
TR | FA g AT BT AT H @A
gT  FHS! HOAT I F(SH A FHEAl
Ffea AT R feaam & arg FwgAr
Ifeq | ZH 72 @ FA7 A0 fF A
AT g9 FT WS A8 TG ¢ AT Wl |
7Z arfAamE 35—-39 FUT  FHAT FT
WG & AT A@T 9T TG qTT ADY
gHT =rfed
IUTEAS HERT, W AT Fg @I AT
fa Ffqar #79 & Yeoo ufware & faw
¥ & Fq AT AT 9fETT 39 A1 &
Few 7 a9 fad ST AT Ay afErd
FT GEHIT JIHA 3 @r & | IR
F AT AT T @Y 2, AT et F
I S @Y 2 A SAHT 9T ATEAT 2
qF T UF A79 Fgal @ AL A 94
gEL | WE 7E I IR FT amar
g zafar IO =wAT &g arEr Sy
FIF-IAFAIEE 9@ § SHAST Ay
FTFIT TATT FTIATAFTLGEIE | FI5
$Roo FFLIT FZT TT ATA-THFAAGEE
qf¥arT Z | F WITRT aFATAT ATEAT §
97 g7 9 12 22 91 F F09 F9w
g WIT ZATY SATH § ITH! AAES TR
g | & W a@ga afgeal faed &
7€ AT FT AR F0T fregstrer 7 2 frar
qf & | EATT ;R F S Wew@lE g

28 MARCH 1958 Resettlement of East 7316

Pakistan Displaced
Persons

q 9T aF STo =Fw fag st 1 faad
F fod ™ 9 W 3T IFIA Far 9T
fF gard Tt or w@r &1 few g
qTa9E Y It 78 F 2 fear A )
oq 7 ggfaar h37 § W qIAT ATSAY-
fat o &

A T g R uw-uw afEre st
FT-AT T TIF-97 UFHS THH &7 A1 @Y
2 | I A HT AE g a9 AT 27
ST &, 987 A fear smar g /i T A
foarsmar 2 ot & @t &3 § AR
A arfasT FATy § | F  Arawy
agenar g i gaTt 7@t uF @ giar
&1 § A et IoTa A HAT Fara v |
39 399 afqar a5 41 | IF IHAHT
ag ¢ AW T F7 FY I Ffaw F7¥
st agf fasfY | IoFT qFear 99 @I
2 | BT g7 gFa #T 7@ T FLAGY AT
a7 7 F ot o 2 faar &
AT FET I T FT 747 faar o § eHa
EIEE R IRIER AR FIE IR ESEEY
faa g3 =2 frar mar & @ & qmzar
g 7g 1% ag & '

I WEIEA, | AR AT
wrzar § fF fage gama & faAi @ 53
TR FAFT T q@1 AF T FIK AT AW
AT 9T AT FT a4 T § SHT SR
WIHAT 47 | 3T & A9 TH USF
7z g1 5 uF M w7 w=AT a7 8}
AT I GTEr MET TAY qT T AT
ag ATFT AfaAT AT FTE 1 AT 9T
qEF o7 FT AT a9 ¥ A7 002 YT
72T AT | AATT 7 wa 3feifeEs
qifzat gre s 41§ T Fadar 99 997 |
TEy 12 72 g1 % Far mar fF gasy
Fgt a=TAT AT AT A FAOAT A
TAFT &1 UF & {5 W AR g9 w9A
qIT | g A1 W A9 ASAfaE
ymaA fag #3 ¥R W IH A T

B —— @ ¥




W e wewry W g & o
Y sy A€ wrAaT § 9 gAT o Ay
Frmmamram kg oF
o o ot sppfr & 1 g wmt
gfrweft arfeera ¥ ot Fomgft wmee
@ g ¥ ofe fore oy X AW W@ R
Ay dgIy « Wwog
arw § s qw wfeaT & wrd § ar faw
Fuag) F@A@hmm
R Am QT

IITqE WEYET, T AT AT § T TR
gt Y T A g W wgd § e wite
ez 7f vl § o oz fewra @ Wi
agfewra @1 o w9 Y wasTAT WTgan
g T arEm FrMwge g W
gt F T A € g e Ay afe
e fyg 1 /Y &l ¥ T AN T
v 7 &fear Svfiard Y Ao FT W E
form axg  *r amer K wgde B, I
apareagt ¥ ! o A
a7 qofmy gl § S aeg § gETe Al
Ffrar &1 e gar § 1 e
W& A7 wEfeEr 9w qv fogr mr g
F garly T A § AT EH IR
g A O A Sl wF @ ) e
T T T g & fewr Fwmrara @
e g Feogeft W wed s o &
FENR AL ST & ATTF R

v ag oz } f& 7 A qfafoew i

MASET AT E ) 9T T &G T
qg1 # dr=r o1 fr fogdml W
FweTE @ gty fas & g 3%
fiimageec & 9k @@ N
apT A TS R A TEE

& up ara W\ w@EET ST §
FOT 9gS At wHTEE qT qG fAGET 4T

: mq‘fm 8 AT WY F_
j_‘l‘!mm LIE o
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ot farsgfer v - o @ s frd
g o frre wr oo € oY ¥ wor W

¢ & 9w & arx fagre wowTT & o dmely
wardz v | dfee & Ty wY ST
g § s 9 ¥ fares o o foie
wwi & age fpwefae wiw amd ¢
oY wgr @ fir wg Ao o fie wrr et
arat wredt § e gt 9T ot e
wifgd | wg dmelr vk o v A
¥ e 1wk fad oft og W
wgd & g gt o A @

gl am & ag wgm W § fe
IR N T THE W FR 97 Sy
frgr @ # 99 w48 & wemg W fdw
war 1« T dey A o grow § Ty
Ferdy g & 7 7w ey Tear § WX IEF
frwar o T &0 & w9 W
fardrer war § Wi & ag wrgen § e
aTw & Aw oY forret mrfet @, wgfines,
wrerferey, sae oY ey arfe foref
W ¥u 2w F ofew § § w7 wfear w9
¥ O oY greTeAT ¥ vy ¥ g
TR T el wg g e
qedEE @ 9w ey frad w@@ @
I waT fs ag weay w1 § Wi W
oW ¥ F I HT WX wEE gay
FEX O S AT ARE WY 3 1 TR
wHaT A v

"I do wET & Yo

TATQ HTRT G - eqTeT o7 ofer
wt v @ § W et el & R oo
srears & gwder # ofy o1y wr fipear et
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£ vy witferdt ovar § fis aoe ag o
¥ % Tt § o xu F ww Y agan
wifere § o a7 ¥ seoer R Y
aftw Ay § 1 wERrT ¥ TR WA
& oY wa ax g forar @ oY w7
€ oz www )

& q w3 i< A @ we s o
weafrew wré ffcer sy A A
T T AT A e § A I v

§, myiaefogn am w4 Ty #0
TN ATTITTEFra =
gtk ogw fead @ wow afar dw
# are AW fr I T w1 e
# ferrdy apforat sy drgE g

Shrimati Renu Chakravarity: Mr,
Deputy-Speaker, I have only got ten
minutes and I know I will not be able
to cover the entire field which is very
necessary to give a fitting reply to the
Minister who takes of course half an
hour or one hour in various digres-
sions. 1 have read his speech in the
Rajya Sabha and I am convinced of
one thing. If anybody is a political
manoceuvrer, it is our Minister of
Rehabilitation. That, I feel, is his re-
cord right from the days when he was
in certain other Ministries and certain
other parts of India, till today. (An
Hon. Member: Certain other partics
too). It was surprising that a man
who says that he knows the suffering
of the refugees speaks in a daunting
tone like this about the East Pakistan
and West Pakistan refugecs. It is a
tone that is exactly reflecting what
was stated by a Pakistani Minister in
East Pakistan in—I] think—the Abu
Hussain Sircar Ministry in East Pakis-
tan. What was their contention? They
tried to cover up their squeezing by
saying that they were treating the
minorities so very well but they want-
ed to take these doles being given
acroas the border and that was why
* all that was.happening. It is exactly
- fhe same thing that the Minister of
- ‘Rehabilitation of the Indian Union

Diaplaced
Parsons.

has stated in the other House. He
says: '
the number has gone down
to 500 because people in East
Pakistan now know that by com-
ing to India they are not going
to get Rs. 5000 or possibly five
ancres of land plus & house-build-
ing loan, plus a loan for bullocks
plus a loan for maintenance, and
then having stayed here they
cannot possibly do what they
want to because there is no ques-
tion. Even the mental reserva-
tion is there that whenever ‘we’
take this loan...."—the word

‘we' meaning Shri Bhupesh Gupta

and his Party—"....this is more

a8 grant and there is no question
of repayment.”

Does he mean to say that the peo-
ple from East Pakistan come away
here because of the paltry loans
which he gives and does not give or
because of that they give up their
lands, their homes, their families and
everything and come over here to rot
in those tents for years and years and
are victimised by the policy or no
policy of the Minister of Rehabilita-
tion here and the various Ministers
of Rehabilitation at the States? I do
not want to raise this guestion of the
various Ministers. But the present
Minister on various occasions has tried
to shift the responsibility. When we
raise the question of desertions or
the reports made by wvery high
power committee or the reports made
by his predecessors he says: “Is lnat
in my time? If we raisc the ques-
tion of certain vehabilitation schemes
of the State Government or of the
machinery of the Central Government,
he savs: “Well. That is the State
Government. What can I do?" When
we say lhat these things are decided
by him, he says: “I am doing every-
thing possible but what can we do?”

The funniest thing is that it is very
difficult to caich Mr. Khanna because
oftf the record he says something.... .
(Interruptions.) It is good that the -
House knows about it. He turns
round to me and says to me: “If you
say that, I shall openly deny. .. 1.



and they did not ask them to come
uway. He knows it very well. I
have myself personally had a talk
with Mr. Khanna about this. I felt
worry that I intervened at that time
because I never knew that such a
dichonesty would be played...... (Inter-
ruptions.)

Mr. Deputy-Speaker: 1 would re-
quest the hon. Member to remain more
temperate and more mild. It should
at least oppear that one is trying to
convince the other and gives one's
viewpoint. We should not go so far
ar to say words that would not be
advisable to say. We can say the
sume thing—and the hon. lady Mem-
ber can say it—more forcefully in
some other words. (Interruptions.)

Shrimati Renu Chakravartty: Sir,
I have come to the end of my patience.
For the last three years, if you read
my speeches, it will be known that
I had given him a great leeway which
no other Minister got. We were beg-
ging him to look into the matters and
we waited because he was a person
from West Pakistan who has really
suffered. We were willing, more than
willing and we gave him opportu-
nities of really proving his words. But
unfortunately I have to say frankly
that personally I have given up all
hopes about the Central Minister of
Rehabilitation doing justice and of
course I never had any hopes regard-
ing the State Minister.

I only want to say this, on this
particular occasion. He knows per-
fectly well that it was Shri Jogendra-

_..nath Mandal and his nephew asked
em {0 come qway,
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1t had nothing to do with the Com-
munist Party of India. When we
the sufferings of those people, I
sonally—may be, many of the
in our party did not agree with
went and saw him, begged him to
something about it and change
tain things, and also persuaded
refugees to go back. It is not wvery
easy to do that, but we did it But I
am sorry he used—as you have asked
me, Sir, to use the word ‘untrue’ I
shall use that—untrue statements in
the Upper House in order to fulfil his
own political ends.

E?%?%?!

Sir, I just want to say—because I
have not got much time—that the
Rehabilitation Ministry has no policy
at all. It is no question of money.
We have got money and the Govern-
ment of India has sanctioned the
required money, but there must be a
policy. I myself have stated again
and again that, if it is a matter of
principle, 1 would like a Bengali to
go to the farthest end from Kanya-
kumari right up to Assam and right
up to Punjab. We Bengalis have
done it; we have gone to every part
of India.

But, why is it that today we cji.:.ot
do it? Sir. within ten minutes ¥ : m-
not take colony after colony. The aon.
Minister says that water is flowing
in the Bushundipur Camp whereas
the refugees say that there is no
water, Take the case of camps in
Assam or in other parts of India; I
have got all the material but I can-
not go into them in detail. These
matters have to be looked into, be-
cause the Minister gives a completely
different picture from what is given
by the refugees. That is why my
carnest suggestion is—we are not pre-
pared to listen to the Minister or to
the refugees this time—that Members
from all parts of this House should
go and decide for themselves. Lot
them see the conditions, let them hear
the whole story, let them hear the
officlal version, let them also hear the
version of the refugees and then
come to some conclusion as to what
should be done for the refugees.



_ -{Bhrimat! Renu Chakravartty]
There i3 no doubt about it that
rehabilitation is not there. You can
fling as many figures as you like at
me, but rehabilitation is far far from
the refugees of East Pakistan. With
regard to the guestion of land it has
been stated that there is no more
land in Bengal. Just now an official
record has been quoted to show that
two lakhs acres of sub-marginal land
is available there. Let us give 50 per
of it—I am all for it—to the
Let us develop that land
it to them. The cost per
be less than what you are
#oing to spend on reclaiming Danda-
karanya. Let us take the rehabilita-
te in Vishnupur and all those
in Bankura. 1 can give you
after camp. There are 100
of land around these places,
reclaim all those land and
it to these refugees; it will be
and better. If it comes to
guestion of binanames, only two
years ago I mysel! gave 1000 bina-
names of Palla Camp. What has
happened? Nothing at all; they have

Just been thrown over board.

REeis

3t
3

1 would like to make one concrete

flood figure, but let us take the aver-
age figure taking into consideration
the land transfers in a particular area
of Bengal during the last five years.
That cannot be done because it will
be easier for our officers in  the
administrative departments to sit in
their chairs and say that Rs. 1565
should be the maximum for land pur-
chased in urban areas or rural areas.
But that is not a real figure. My
friend has alrecady quoted figures to
show how in this new Barrackpore
Colony there are people who have
been living therc for the last 4 to 5
years, to start with in tents and now
in little shacks. The landlords are
willing to give them the land at
reasonable rates, but uptill now that
has not been settled. Now they have
been told that there is a transit camp
and they have to go outside Bengal

There are so many other cases. 1f
you take the case of regularisation of

:
:
i
:
]
J
&

colonies for regularisation an
three years 81 colonies out
have been regularised in full
in part; God only knows W
rest are going to be regularised.

If you take the question of indus-
tries, the policy has been changing
every time, After 2§ years not s
single spinning mill has come up.
After these excise duties, God only
knows what is going to happen. No
industries are coming up. That is why
I say there is absolutely no policy at
all.

iz

I do not want to mention anything
about corruption; that has been dealt
adeguately by the resigning judicial
Minister in West Bengal. I only want
to repeat that there is no policy
whatever. The attitude of the Minis-
ter, I should say, is one of raising
provincialism. Even the speaker over
there said about the opinion in this
House. They have created an opinion
that Bengalis are a peculiar, preverted
race and they do not want to go any-
where else; if they do want to go, the
only reason why they do not go out
is because the Communist Party of
India is preventing them from doing
80.

If that is so, Sir, 1 should only like
to say this, that on the goodwill and
on the good actions does a Govern-
ment flourish. By just throwing un-
truc statements the starvation and
sufferings of the people cannot be
lulled. Time will see that it will be
the Communist Party of India and
other opposition parties who will be
able to challenge the might of the
Congress only on this problem of
refugee rehabilitation.

Shri Jaganatha Rao (Koraput):
Mr. Deputy-Speaker, Sir, this reso-
lution says that a Committee of Mem-
bers of both the Houses of Parlis-
ment be appointed to go into the
question of rehabilitation of the



refugees from East Pakistan. 1| won-
der what useful purpose would be
served by the appcintment of such a
Committee. There is already a Stand-
ing Committee attached to the
thlbllitatimuin!stryhere. I also
understand that in West Bengal there
is a similar Committee attached to
the State Government.

Shri V. P. Nayar: There is no
Standing Committee; it is only an
Advisory Committee.

Shri Jaganatha Rao: I stand cor-
rected, Sir; there is an Advisory Com-
mittee in the West Bengal Assembly.
1 only wanted to say that there is
already a Committee in the State and
there is a Committee here also. Over
and above these two Committees,
there is also the Public Accounts
Committee. I wonder what useful
purpose would be served by the
appointment of another Committee.
The reasons advanced by the hon,
speakers in support of the resolution
are not at all convincing.

1 agree with my hon. friend Shri
Tangumani that refugee problem is a
national problem. It is too late in the
day for anyone to think that the
refugees are not Indians. They are
Indians and their problem has to be
fought out on a national basis. That
is why all the Chief Ministers of
States mot at Darjeeling, and they
voluntarily agreed to allot the sur-
plus lands in their States for the
settlemeat of these refugees.

But the real difficulty is this. Most
of the refugecs—about 80 per cent of
them—from East Pakistan are agricul-
turists, unlike the refugees from West
Pakistan. Therefore, land has to be
found for them. The question s,
where to find so much land? If waste
land is there, how can they cultivate
it? Therefore, land has to be reclaim-
ed and holdings have to be prepared.
Then, houses have also to be built for
them. The area will have to be made
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The resolution also speaks of a
plan to formulate a comprehensive
plan for the speedy resettlement in
gainful employment of these refugeea.
Speedy resettlement and finding some
employment for them are problems
which the Government has to face. I
sympathise with the plight of the
refugees. But the difficulty is in set-
tling them at proper places so that
they can get proper employment
according to their previous trades and
professions.

With regard to the trouble in Bettia
in Bibar and Charbatia in Orissa, I
do not attribute it to the Communists
but the inspiration came from out-
siders—it may be somebody else.

An Hon. Member: Are they Con-
gressmen?

An Hon, Member: Are they fore-
igners?

Mr. Deputy-Speaker: Not the
refugees.

Shri Jaganatha Rao: The inspira-
tion did not come from the refugees
themselves; some outside agency
inspired them to create this trouble.
I do not attribute it to the hon, Mem-
bers there or to their Party. I only
want to ask, can this problem be
solved by raising difficulties and
troubles in the way o! Government?
Therefore, it is the duty of every
Member of this House to sece that a
constructive policy is suggested. If
the policy of the Government or the
implementation of the policy of the
Government is  defective, certainly
any constructive suggestion from any
Member of the House would be wel-
come, [ appcal to my hon. friends to
give consiructive suggestions if they
feel that any policy or any matter in
the implementation of the policy ox
the Government is defective anywhere.
The real difficulty, as I said, of the
East Bengal refugecs is there. Natu-
rally, I do appreciate their feeling that
they want to be settlel nearabout .
Bengal, because they find the atmos-
phere homely. But ir it possible? We
find from wvarious reports that the
West Bengal Government is unable to
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provide, or make any provision, for
all the refugees. According to the
statement read by Sl.ri Tangamani,
about 30 lakhs of persons have already
been rehabilitated in West Bengal
Now, the question is only abeut a
lakh and odd people, who have to be
resettled. So we have to view this
problem sympathetically and also in
a constructive way. But no wuseful
purpose would be served by showing
any outpourings of feelings or
temper,

We know from history that colo-
nisation took place in every country,
from ene place to the other, where
there was pressure on land Where is
the cultivable land available here for
the refugcees? We have to go to fresh
fields clsewhere. So, we have to view
this problem carefully, in a spirit of
equanimity, and not be led away by
emotions or prejudices.

Regarding Dandakaranya. 1 would
like 1o soy this much. 1 come from
that area. It is part of the district
of Korapul in Orissa But they say
it is infested with malaria and black-
water. Well, my hon. friends are
seejng me here. 1 am healthy, and 1
am healthier than those hon. Members,
1 can assure them that there is no
malaria there. There is no black-
water there. 1 would request them
to come to that aren, visit it with the
hon. Minister, and satisfy themselves
that that arca iz really suitable.

An Hon. Member: There are wild
animals,

Mr, Depnty-Speaker: It is not that
they do not want it. but they feel
that the refugees may not find it
suitable.

Shri Mehr Chand Khanna: They
are afraid of the wild animals.

Shri Jaganatha Rae: It is an un-
founded fear when they think that
when they come there they will
become victims of malaria and black-
water, It is not so. I would reguest
them earnestly to come and visit that
place, 1 understand that the Speaker
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of the Weat Bengal Assembly toured
that area. I read his statement pub- -
lished in the Statesman. He quite
appreciated the area and said that it
is worthwhile trying.

Shrimati Renu Chakravartty: He
will settle there?

i

Shri Jaganatha Rao: I request the
hon, Members to ask the refugees to
go and settle there.

Shri Panigrahi: What about Dutta's
report?

Shri Jaganatha Rao: Mr. Dutta does
not want that scheme for some other
reasons.

Shri Panigrahl: What other reasons?

Shri Jaganatha Rao: Need 1 tell
them the reasons just now?! Of course,
as it is, it is not possible for the
refugees to go and sctile there. That
is why the policy of the Government,
as rcead from the reports, iz to reclaim
the area, repair the holdings, lay down
roads, construct houses and make the
whole arca habitable. That is the
position. That is going to be done. I
have seen the latest report from
Mr. Fletcher published in the States-
marn & few days ago. It clearly shows
that that is the policy. But the steps
taken would be rather slow, for, they
have to prepare all these things, name-
ly, excavate the tanks and concourage
pisciculture, because the East Bengal
refugees are fond of fish. The Gov-
ernment js alive to the needs of the
refugees and so all this takes a little
time.

I would only appeal to the hon,
Members to have a little patience and
join hands with the Government in
solving this problem peacefully and
to the satisfaction of the refugees.

Shri Pramathanath Banerjee (Con-
tai): Mr. Deputy-Speaker, I thank my
friend Shri Tangamani and other
friends also outside West Bengal who
have spoken about the refugee prob-
lem, the problem of refugees from
East Bengal. Bengal, in spite of its
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beautifnl situation and climate is an
ill-fated province. It was twice parti-
tioned. It was first partitioned during
the days of Lord Curzon. He parti-
tioned Bengal in order to keep the
Bengali people down and crush the
political unity and the strength of the
Bengali people. Bengal was partition-
ed then and the British said that it
was a seftled fact.

Then, the whole of Bengal, under
the leadership of Sir Surendranath,
the father of politics in India roared
against the partition and started the
Swadeshi movement. 1 mention this
movement because it later led to the
movement of Independence. After
Independence, India was again parti-
tioned. The intense fervour, enthu-
siasm and patriofism shnwn by Bengal
gave a doath=bluow to 1ac cloth busi-
ness of the British. The British
Cabinct wrs compel ed to annual parti-
tion, and the prophery of Sir Suren-
dranath that the settled fact must be
unscttled came true,

But thc¢ movement did not  stop
there. It went on, and after the
Swadeshi movemoent, a revolutionary
movement was started, and the middle
class intclligentsia of Bengal and
even of India joined this revolutionary
movement, especially the intelligentsia
of Maharachtra, Punjab and Madras.
But thir revolutionary movement
could not attract the mind of the
masses. I1 was Mahatmaji who start-
ed the non-violent, non-cooperation
movement and the Indian masses came
under the orbit of that movement.
The atmosphere of India was charged
with patriotic fervour. The second
world war roused hopes in the minds
of the people that this opportunity
must be availed of and British rule
must be terminated. Subhas Chandra,
the illustrious son of Bengal, begged
Mahatmaji with folded hands to start
the non-violent non-cooperation
movement as he started in 1922. But
Mahatmaji told him that he could not
take the opportunity of the adversity
of the British and he did not start the
movement,
gyt T

Persons

Subhas Chandra went away, History
is known to you; he organised the
Indian soldiers of Burma deserted by
the British, and formed an army, and
with the help of Japan, began to
proceed towards India and came up
to Kohima and planted the national
flag there. But owing to adverse or
unforeseen circumstances, he had to
retreat. But then, the patriotic fire
which was kindled in the hearts of
Indian soldiers proved fruitful in
gaining Independence.

Then, the soldiers of Burma came
back to India and the soldiers and the
police of India caught the infection of
patriogi¢m. There were signs of
rebellion in the army and the police,
and the British, though they won the
sccond world war, came to understand
that it was sheer impossibility to rule
such a wvast empire with British
soldiers and police.

Mr. Depuly-Speaker: ‘It is quite
inleresting and uscful too, but we are
dealing with refugee rchabilitation.

Shri Pramathanath Banerjee: I say
these things because when Indepen-
dence was gained, India was partition-
ed, and especially Bengal was again
partitioned. 'This was the parting
kick of British diplomacy at the time
of Independence, mceaning thercby
that Bengal should remain weak, that
India should be a place where the
people could be kcept weak and under
constant anxicty and helplessness, and
under foreign favour and help.

The Bengali Hindus arc our breth-
ren and it is very difficult to tell them
1o go out of Bengal to settle, because
we know that we want hearths and
homes and society and it is very diffi-
cult to find a suitable society outside
Bengal. But still we shall have to be
practical and face facks.

You know, Sir, that West Bengal is
an overpopulated province. Paddy
land is so scarce, specially 1 know of
the district of Midnapore, that it is
very difficult to get paddy land.
Therefore the cultivators in my area
have gone away from the district and
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have found some land in Orissa where
they are getting some uncultivable
land and have cultivated the unculti-
vable land. They have settled there.

Therefore if Government proposes
to find out such a place—I do not
know how Dandakaranya is and whe-
ther there is enough paddy land where
Bengali people, who depend solely on
rice, can settle there with safety and
be in good health—and if this proposal
is not made only for the East Bengal
refugees but is kept open for all
Bengalis, who are landless and who
may go and settle there, I think many
poor cultivators of Bengal will go and
settle there. They will have their
hearth and home there. To go out of
Bengal is not a new thing for us. I
think in ancient times there was an
exodus from Bengal to Gujerat and in
Bengal also there is always an exodus
from one district to another. I think
we shall not be lagging behind but
we think that the place, which the
Government select, should be suitable
for Bengalis regarding the atmosphere
in which they are being brought up.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Pramathanath Banerjee: Just
a few words more.

The difficultics of West Bengal are
known to all. West Bengal youny ren
do not find employment. They do
not find any service in the Govern-
ment because all the services in Gov-
emment are kept scparate for East
Bengal refugees. Also, the advantages
and amenities, which East Bengal
refugees arc getting, arc denied to the
poor West Bengal people. We  sec
that the sons and daughters of East
Bengal scrvicemen, who are having
a job in Government offices, are get-
ting free education. They are getting
money for their books and are getting
other amenities while the poor people
of West Bengal are not getting such
‘amenities. :

In the case of service also, the age
limit for East Bengal people has been

extended even up to 35 and 40 years
People of East Bengal are getting
loans for business and for house
building. People of West Bengal are
not getting these things. I say this
because this sort of treatment to the
East and West Bengal people is creat-
ing a sort of disturbance in the minds
of the people of East and West Bengal.

Mr. Deputy-Speaker: I now call the
hon. Minister.

An Hon. Member: There are still
five minutes.

Mr. Deputy-Speaker: I am helpless.
The House has given its consent to
two hours. I cannot help it

Shrimati Rena Chakravartly: We
are continuing till five o’clock.

Mr. Deputy-Speaker: Two hours
were allotted for this Resolution.

Shri Mehr Chand Khanna: Mr.
Deputy-Speaker, Sir, I have been read-
ing this Resolution over and over
again very carefully. According to me
this Resolution could be divided into
three parts—one is the formulation of
a comprehensive plan, secondly the
object is for speedy rehabilitation or
resettlement in gainful employment
and the third part of the Resolution is
that this plan should be formulated by
hon. Members of both the Houses of
Parliament.

As far as the Resolution is concern-
ed, I can have no quarrel with it be-
cause in the solution of this problem:
even my friend from the south has
started iaking interest and giving me-
a sermon as to what the difficulties of
the refugees are and what pains and
sufferings they have gone into, I can
only thank him as a refugee myself.
I know whalt a refugee has gone
through and what he has suffered, but
still late in the year 1858 if an hon.
Member from the South comes forward.
and tells us something for their good,
[ as a refugee first and a Minister-
later, I wish to offer him my grateful
thanks, ’
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formulated, what to say
a comprehensive plan.

I have listened to the speech of the
hon. Mover of the Resolution with
very great interest. What did he tell

- us?

“While in 1950 the number of
displaced persons, who had come
from East Pakistan into India was
about a million (These are his
words) during the last seven years
the number is 4'2 millions.”

It means that there has been a flow
of migrants from East Pakistan into
India. This flow at times has been
much and at times small, depending
upon the political and communal cli-
mate in Pakistan.

When I took over as the minister of
this depariment about three years ago
and 1 went to Calcutta, at that time
the main problem with which my Min-
istry was faced was not that of reha-
bilitation nor that of the formulation
of a plan, but the mass suffering
humanity that was being thrown out
of East Pakistan into the borders of
India.

Shrimati Renu Chakravartty: There
is a wholesale deportation.

Shri Mehr Chand Khanna: In 1855-
58 six lakh people came, the average
being round about 25000 a month I
frankly admit that I had no idea of the
problem.

Shrimati Renu Chakravartty: Even
now,

Shri Mehr Chand Khanna: I frankly
admit that even if I were to venture
the formulation of a plan, I did not
kpow what was in store for me the
next day, because, till I knew what
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the size of the problem was, till I’
knew the number of persqns who bad
to be tackled, till I knew the number
of persons who had to be provided
relief and rehabilitation, it becomes.
well nigh impossible to prepare a plan,
what to say of a comprehensive plan.

16 hrs.

The year 1957 has been a little-
different. The number of persons who-
have come from East Pakistan has.
gone down considerably. That has.
given us breathing time. During this
period, we have been able to go over
the entire question and I certainly
contradict anybody in this House who.
is prepared to say that the Ministry
of Rehabilitation has neither a plan
nor a policy. We have a plan and 1
will tell you what my plan is. I do
not want to take much time of the
House, because only two days ago, a
summary of the report of this Minis-
try for the year 1957-58 has been cir-
culated. (Interruption.)

Shri V. P. Nayar: First read the
original; then go to the summary.

Shri Mehr Chand Khanna: Shri
V. P. Nayar and my hon. friend the
Lady Member from Calcutta, why do
you get so upset?

Shri V. P. Nayar: We are not upset.

Shri Mehr Chand Khanna: Why
don't you allow me to speak? 1 was
listening to her with patience. The
only one remark I wanted to muke
was, wvanity thy name is such and
such. But, I did not do that. I kept
quiet.,

Shrimati Renu Chakravartty: What
vanity?

Shri Mehr Chand Khanna: 1 did not
say a word. I listened 10 her with
patience.

Shri V. P. Nayar: There is a similar
word: falsechood thy name is so and
S0.

Mr. Deputy-Speaker: There are not
synonymous at least



Shri V. P. Nayar: I said there is a
similar word; I did not say synon-
ymous.

Shri Mehr Chand Khanna: My hon.
friends from East Pakistan, about
whom Shri Tangamani is so worried,
can be divided into two categories;
those who are in West Bengal, those
who are in the Eastern States or the
‘Rtates contiguous to West Bengal In
West Bengal, the number is round
.about 32 lakhs. In Assam, Tripurs,
Manipur, Bihar and Orissa, it is about
10 lakhs.

As far as Manipur and UP. are
concerned, our problem has been re-
solved. In 5::-1., to U.P. large tributes
have been paid even by the Opposi-
tion parties when a reference has
been made to Naini Tarai area. Simi-
larly, as far as Andamans is concern-
“ed, we have no problem.

I will take two more States, one the
State of Shri Panigrahi and the other
the State of Shri Bibhuti Mishra. Shri
Panigrahi is quite right, There have
been large-scale desertions, I do not
deny them. In the year 1958 he talks
«0of good old history. These desertions
did take place; I do not deny them
as a fact, they did take place during
the vears 1951, 1952 and 1953. May 1
humbly enquire from him whether of
the displaced persons that we have
sent to Charbatia camp during the
last vne year or, may be a little more,
has there been one single desertion?

Shri Tangamani: There was lathi
.charge. (Interruption.)

Mr. Deputy-Speaker: The hon. Min-
ister is not yielding. If he is not giv-
ing way

Shri Panigrahi: The Public Accounts
Committee report submitted to the
House says . .

Mr. Deputy-Speaker: That is all
right. Order, order. The hon. Minis-
~ter is not yielding.

Shri Mehr Chand Khanna: The Pub-
lic Accounts Committee refers to the
-0ld history.

Pokiiton’ Displaced
Perions

Shri Tangamani: They were tear-
gassed.

Shri Mehr Chand Khansa: I am
talking of the history which pertains
to the time that Shri Panigrahi has
been in this House.

I enquire, very humbly enquire,
whether there has been a single deser-
tion.

Shri Panigrahi: In 1858, there are
desertions.

Shri Mehr Chand Khanna: Similar-
1y, I want to find out, excepting that
unfortunate incident of the desertion
from Bettiah camp, has there been a
single desertion from our rehabilita-
tion colonies in Bihar.

Shrimatli Renu Chakravartty: You
have to see before you can say.

Shri Mehr Chand Kbanna: I am
asking: I have sent 30,000 people to
Bihar during the last one ycar; thirty
thousand is not a small number.

Some Hon. Members: There have
been lathi charges. (Interruption.)

Shri Mehr Chand Khanna: I enquire
from the hon. Lady Member . . .

Mr. Deputy-Speaker: Order, order.
I would request the hon. Members to
desist from this lathi charge at least.

Shri Mehr Chand Khanna: There
has been no lathi charge in Bettiah.
In fact, stones have been thrown at
us., There hat been no lathi charge.
There has not been a single desertion.
What 1 am trying to place before the
House is, we are working according
to a plan. We have a policy. Our
policy today is this: to see that a per-
son who is sent outside West Bengal
or from any other part of India for
rehabilitation in any other State, is
given proper rehabilitation and an
economic holding.

Shrimatli Renu Chakravarity: May
we know whether, except Charbatis,
there are no camps in the whole of
Orissa? Mohindrapur, Bhusandipur,
are thess places not there?



_ Shri Mehr Chand Khanna: [ am only
saying that the hon. Lady Member is
not properly informed.

Shrimati Renu Chakravartty: I do

Shri Mchr Chand Khanna: All right.
The hon. Member will have another
chance when the Demands for Grants
relating to this Ministry come up.

Shrimatt Renu Chakravarity: If I
get the time.

Shri Mehr Chand Khanna: Today,
you have taken all your time in de-
fending Shri Bhupesh Gupta. Was he
capable of loocking after himself?

Shrimati Renu Chakravartty: I was
replying to your untruths. (Interrup-
tion). )

Mr. Deputy-Speaker: Order, order.
1 cannot allow this much to go. We
have to hear the hon. Minister. He as
well as the House has heard those
Members who wanted to speak on
this, Therefore, I would request hon.
Members 10 have patience and hear
what he has to say. Then, again, the
Mover has got a chance to reply. It
the hon. Members have got some sug-
gestions to make, they will pass them
on to the hon. Mover.

Shrimati Renu Chakravartty: It
you read the rccords here, you will
find, ‘I enquire from the hon. Lady
Member." The Lady Member is giv-
ing information.

Mr. Deputy-Speaker: Not now.

8hri V. ga Nayar: The hon. Minister
should speak sense,

Shrimati Renu Chakravartty: Rama-
chandrapur, all these¢ are in Orissa.

Mr. Deputy-Speaker: There ought
to be some restraint. 1 request hon.
Members to exercise that restraint
more. 1 may be an unworthy occu-
pier of this Chair.

Some Hon. Members: No, no.

‘Mr. Deputy-Speaker: But, T have
to keep the dignity of the Chair. I
have requested so many times that
this should be lstened to at least.
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Shri Mehr Chand Kbkanna: As re-
gards the States of Bihar and Orissa,.
I say with a full sense. of responsibi-
lity, that the displaced persons who-
have been taken into those States shall
be rehabilitated during this year.
There may be a little hard core here-
or there. By and large, that problem
will be solved.

I come to the three States Assam,
Tripura and West Bengal. It is only
the other day that I circulated a bro-
chure giving the amount of work that
we have done in Tripura. It is m
small State. The refugee population:
in that State today is bigger than the
local population itself. It is hemmed
in from Pakistan from all sides. . Des-
pite all that, we have a very credit-
able record. This problem in these
two States will also be resolved in
about two years.

Then, we come to West Bengal—the
most difficult problem. But, one thing
must be realised. That problem if it
relates to 42 lakhs of persons who are-
in our hands today, I can make plans:
for them. I can take charge of them.
T can also say that in the foreseeable
future, we shall be able to rehabili-
tate them. But, tomorrow if, unfor-
tunately for us, more people come:
from East Pakistan, things may be-
different. But, I am hoping that 3.
contingency like that will not arise.

The population in West Bengal can
be divided under three heads:  those
who are in camps, those who have
been partially cchabilitated: those to
whom we have net given any rchabi-
litation assistance up till now. I am
generally accused thu! our camp popu-
jation hus gone up, there is a scnse
of bitterncss and frustration and we
have not heen able to do much for
them.

The hon. Member from Orissa re-
ferred to the paper that T had cireult-
ed. My intention in circulating that
paper was that while the nuational
income of a family of five persons is
Rs, 105 and the man has to work hard
for it, for the refugees whom [ have-
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in camps, we are spending as much
as Rs, 125 per month for a family in-
clusive of infants and children.

That is the average expenditure,
but still I am not satisfled T do
not make a boast of it.

Shrimati Renu Chakravartty: What
is the rate of T.B.?

Shrk Mehr Chand Ehanna: The
-man has lost everything, and as Shri
"Tangamani said, what was his fault?
"The only fault was his love for
motherland. The little that we are
doing we are simply doing with a
view to see that we give him some-
thing which should keep him going.
1 am not satisfled with that. I do not
say that the Government is taking too
much credit for it, but what I am
saying is that in spite of the difficul-
ties which the country is faced with,
in spite of the big financial drain
“On our resources, in spite of the loans

"~ that we have to take from foreign
<countries, we are spending as much
as Rs, 10 crores every year only on
relief. It is not a small sum of
money. Do I not realise it, as Re-
habilitation Minister, that if this
money which is spent on relief could
be diverted to rehabilitation channels,
the work on rehabilitation will be
finished, and my unfortunate bre-
thren will be rehabilitated?

But see what happens. At the end
of 1954 we had about a lakh of per-
sons in camps. In 1955 and 1956, when
six lakhs people came in, a4 many
as two lakhs went into the camps.
It is all right for my friends to quote
Shri A. C. Guha or anybody alse, but
<an 1 ask from anybody in this
House if he would have adviced me
not o take charge of these unforiu-
nate people and allow them to die on
the streets of Calcutta, as I once said
‘before?

We allowed all these people to come
into our camps, and we have taken
charge of them, and we are looking
after them, but the camp problem
has gone up 300 per cent. By taking

Resolution re: = 28 MARCH ; . 4

Persons

stantial proportion of the _popuhﬂqn
who have been only partially re-
habilitated.

How to tackle this problem? It

displaced persons in West Be.n!nl
published by the Home and Publicity
Department of the Government of
West Bengal. The date is October,
1957.

Shri Tangamani: There is another
one, the latest. December 1.

Shri Mehr Chand Khanna: It
gives you the figures of the number of
agriculturist families that are on
our hands in camps. The flgure is
round about 37,000 odd families, and
the conclusion is:

“Jt will thus be seen that ro-
habilitation of refugees in the
State has reached almost satura-
tion point, that efforts at settle-
ment of more displaced persuns
within the State may ultimately
end in failure, causing needless
strain on the heavily burdened
economy of the State, besides re-
coiling unfavourably on the re-
fugees themselves, In view of
these difficulties, it was decided
to take steps for rehabilitation
of refugees in other States.”

This is a document published by
the Government of West Bengal. The
hon, lady Member may dispute it,
because when it suits her ta quote
Shri Siddharatha Ray, she does it, but

PO S-S



when I guote something official, she
may contradict it.

Shrimati Renu Chakravartty: 1 did
not raise this point at all. That is the
view of the West Bengal Govern-

“Lok Sabha Debates, Part II,
Thursday, 13th March, 1958:

“Shrimati Renu Chakra-
vartty: 'West Bengal is a State
which calls for special conside-
ration because of partition, be-
cause of the large number of
refugees, because of the fact
that we have very little land.””

Shrimati Renu Chakravartty: No-
body has ever disputed that point.

Shri Mehr Chand Khanna: [ am

not quoting Profulla Sen, I am not
quoting Shri Siddhartha Ray, 1 am
quoting her speech, delivered by her
in the House on the 13th March. What
do 1 do?

Shrimati Renu Chakravarity: Wihat
is this? I do not follow.

Shri Mehr Chand Khanna: 1 will
tell you what it is.

Shrimati Renu Chakravartty: Two
lakh acres. Does he deny it?

Shri Mehr Chand Kharna: I have
explained what my difficulties are.
I have a plan. May I tell you what
. my policy is?

My policy is that I am not going
to allow any further infiltraticn for
purposes of relief and rehabijitation
into West Bengal.

Secondly, my policy iz that the
camp population in West Bengal has
been frozen, and there shall be no
more admissions in the camps in West
Bengal.

My third policy s this. *hat the
«camp population in the matter of

Puokistan Displaced
L
rehabilitation will be given the
highest priority.

I want only to refer for a minute
to the gainful employment aspect. I
have not got much time, but 1 only
want to say that I am circulating my
report which should be in the hands
of the hon. Members within a day or
two, It will give you an idea of the
number of families that have been re-
habilitated, what efforts we have made
to find lands outside the castern re-
gion, how many schemes for cottage,
small-scale and medium-scsle indus-
tries have been sanctioned and what
our approach is in the matter of the
opening of training and production
centres.

I would not like to take much
time of the House, but I shall tell
you with what I am faced in Bengal.
What 1 am faced in Bengal is this.
*Keep the door open, let everybody
come in, and then we start crying
that the economy of Bengsl has been
completely shattered”. It I do not
take them out, well: *“people are dy-
ing in Bengal. Nobody is looking
after them. This problem should be
dealt with on a national basis”. And
when I wani to deal with this pro-
blem on a national basis--1 go to
Bihar, I go to Orissa, I go to Mysore,
1 go to Rajasthan, 1 go to Andhra
Pradesh and other States: “The cul-
ture of the Bengalis will be destroyed
if these Bengalis are taken out of
West Bengal™.

Shrimati Renu Chakravarity: Our
culture is not so tiny.

Shri Mehr Chand Khanna: You
have heard all about this agitation
that is going on in Calcutta.

Shrimati Renu Chakravarity: And
in Burdwan,

Shri Mehr Chand Khanna: A large
number of persons have been arrest-
ed. 1 do not want to say where they
come from, I do not want to say from
whose constituency they come from.
It it is enquired, I am prepared L.
name it, but I shall not go to thet
length. .
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Shrimati Renn Mnuﬂly:'hl'me
it. Nothing to fear.

Mr. Depuly-Speaker: Shall
allow two speeches to be made?

Shri V. P. Nayar: A person having
no constituency can refer to others
constituencies.

Shri Mehr Chand Khanna: With
your permission, I will not take more
than five minutes, but I will end my
speech with the authoritative state-
ment given to me by the West
Bengal Government. 1 would not have
used it, but so much has been
made of the speech of 8hri Siddhartha
Ray, of all he has said about the re-
fugees and the great pain that he
suffered on account of the refugee
cause and why he could not stay in
the Government of West Bengal.
Let me tell you what the Government
of West Bengal has to say about
these happenings that are taking
place in Calcutta,

I shall place a of the state-
ment on the Table of the House. I
shall only read a few relevant ex-
tracts from it.

“For the last 4/5 months an
agitation has becn brewing. ...
The date is 24th March. This was
given to mc before 1 left Calcutta for
Delhi on the evening of the %Gth.

Even 48 hours have not passed as vet
(langhter).

_Yuu will not laugh when T read all
this. You will get agitated.

“For the last 4/5 months. ...

Mr. Deputy-Speaker: The hon.
Minister also provokes,

§h'ri Mehr Chand Khanna: That is
quite correct, Sir. I admit, Sir.

Shrimati Renu Chakravartty: It
does not carry much weight.

Bhri Mchr Chand Khanna: Though
she does not like me any more, she

Persons

did like me once, she 1aid so, I still
have great respect for her.

“For the last 4|5 months an
agitation has been brewing among
the refugees in Camps of many
districts in West Bengal. This
has been engineered entirely by
interested political parties and
they are using the Camp refugees
as their tools.”

An Hon. Member: Yes.
Shrl Mehr Chand Khanna:

“The agitation is ostensibly for
the remedy of many supposed
grievances, The C.PI, the
P.S.P., the Forward Bloc Mar-
xists and their refugee organis—
ations like the UCRC....... .

"Shri Prabhat Kar (Hooghly):
Minus the Congress.

Shri Mehr Chand Kanna:

“....{which is managed mainly
by the C.P.1.) are taking a lead-
ing part in this agitation. Leaders
of these political parties have
attended and sponsored Con-
ventions of refugees in many dis-
trictse and have openly incited
them to take recourse to ‘Dirveet
Action’. The movement first
started in the distriets of Birbhum
and Bankura and has spread t»
gome other distriets like Burdwan,
Murshidabad, Howrah and NWadia.
In the District Refugee Council
Convention in Birbhum and in a
number of meetings at Vishnupur,
Bankura, Shri Ambica Chakra-
varty (CPI and UCRC) aided by
other stalwarts of his party like
Pran Krishna Chakravarty, open-
1y incited the refugees to  break
law and have rceourse to other
kinds of disorder like surround-
ing of officials etc.”

And further on, we find:

“Most of the demands appear
to be irrational and have been
put forward for severing politi-
cal ends only. It has been found -
already that suitable agricultural

. o




jand is not avallable in this State
for rehabilitation of refugee agri-

they get any relief,.... get State
assistance at the rate of Rs. 4 per
month only......".

My expenditure is Rs. 25.

“ ,..The State Government after

mature consideration decided......
—and this is rather important—

«_...again acceptance of certi-
ficates given by MLA's, MP's ete.
as proof of refugee character,
as demanded in demand No. (iv).
Bince the introduction of
Migration Certificate, there can-
not be any other satisfactory

tion of Migration Certificate,
when registration was not in
vogue, very liberal provision had
been made for the establishment
of refugee character by the pro-
duction of circumstantial evidence,

In the districts the agitation
has taken the shape of mass de-
monstration and so-called satya-
graha in court buildings and
wrongful restraint and confine-
ment of Camp staff and other
officers, In some districts, for
example, at Kuchajore in Birbhum
and at Vishnupur in Bankura, the
agitators became very violent and
tried to loot Government Stores
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all these cases the lathi charge
was absolutely unavoidable for
the protection of Government
properties and lives of Govern-
ment servants.”

And we have been talking about
lathi charges.

“At Vishnupur, finding that
there was no local sympathy for
the violent tactics of the CPI
organisers of these disturbances,
the CPI tried to spread a false
news...... Al

I am neither adding a comma nor
substracting anything. This is an
official document given to me by the
Government of West Bengal to be
placed before this House to clarify
certain issues, because as you may
have seen from the
people are not allowed even to have
their say in some of these legislatures.
With your permission 1 want to

—
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These photographs are of recent in-
cidents, -

Shri Prabhat Ear: Taken by whom?

Shrimati Renu Chakravartly: By
his photographer,

Shri Mehr Chand Khanna: And
they will show how  Government
buildings have been damaged, how
the arms of the people have been
bréken and all’ that.

fhei V. P. Nayar: In the course of
demolishing?

mmmhuuu; May
know whether laying of papers on the
Table of the House by Ministers, ia
allowed while all others have to ask
for prior permission?

Shrl Mehr Chand Khanna: If it is
not laid, I do not mind. It is entirely
“Dtom‘wh:thartopamltmetohr
them or mnot.

wwm-mm: Then,
we shall also place another document.

Mr. Deputy-Speaker: Ministers have
that privilege. If they want to place
sny document on the Table of the
House, they can do it without my per-
mission. But if any private Member
wants to do it, he must give notice to
the Chair, so that the Chair might
satisfy itself whether it is to be allow-
ed or not. Exactly that is the rule,
which the hon. Member must be aware
of.

Shri V. P. Nayar: May I know whe-
ther the photographs of the buildings
demolished were taken during the
process of their being demolished, in
which case he would have found his
own people?

Sardar A. B. Saigal: All this should
bolncludedinﬂ:epmcndinp.

Shri Mehr Chand Khanua: I
mhﬁoﬁhﬂmﬂﬂhw

bilitation who is not on that commit-

tee. Shrimati Renu Chakravartty,
Shri Bimal Ghose, Pandit Thakur Das
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to me, I would have been very happy
if the hon. Mover of the resolution
had said something in his resolution
making a sort of constructive sugges-
tion saying that if such and such

with very great patience. Except that
and using very strong language, I

1 would like to make my position
and that of Government abseolutely
clear about this resolution. I oppase
this resolution, and 1 am not prepar-
ed to accept either the resoluton or
any of the amendments.

Shrimat! Renu Chakravarily: Then,
he has to leave. (Interruptions)

Mr. Deputy-Spesker: She has come
to that stage alwo. Why be impetieht?



am an old man. I have

J

Shri Sadhan Gupta (Calcutta-East):

nothing to do with that.

An Hon. Member: Forget Kerala.
(interruptions).

Mr. Deputy-Speaker: Order, order,
Bhrl Tangamani:

the Government politically. All that

|
|
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that there were reasons for a Mamber
from Msadras rajsing it in the year
1858.

He referred to the Relief and Reha-
bilitation of displaced persons in West
Bengal which was published in Octo-
ber 1957 by the Government of West
Bengal. But I have got a later edi-
tion of the same publication dated
December 11, 1957. I will certainly
request him to go through that. There
they make it very clear that more
than one-fourth of the Bengal refu-
gees have settled themselves without
the help of either the Government of
Bengal or the Government of India

‘Out of the nearly 20 lakh people, they

have succeeded in settling 50 per cent.
only; 50 per cent. are still at large;
300,000 are still in camps.

A statement iz made by a State
Government, o West Bengal, which
is published that after ten years of
partition—according to the Minister
after 1955-56, there has not been much
influx—2 million people were there
even in 1955-56, and are not resettled
even after 1958, Now, if the Minister
comes forward with a complacent
statement in the light of this, any
honest citizen who reads it will feel
sorry for the Minister. I am very very
sorry for the Minister. He now
places before us a statement from the
Government of West Bengal which is,
again, an indictment of the Govern-
ment of West Bengal. He wants to
tell the House that the Government
of West Bengal is s party Govern-
ment, it is not a Government which is
a government of the people. It is not
doing justice or honour to the Govern-
ment of West Bengal.

I am really surprised that coming
as it did from a person from the South,
he did not treat my Resolution with
more respect. I thought he would
meet my points and not engage in
this cheap demagogy—it was nothing
but demagogy. I may mention with
humility that I know how 800,000
Tamil workers who were emploved
in the construction of the raflway line
from Bingapore to Bangkok were
forced to do that work and they



Bengal are doing in respect of refu-
gees from East Pakistan. 190,000 peo-
ple are in the streets.

But what I find from the report of
the Wes. Bengal Government is that
4 million refugees are sti)! at large.
I really respect my hon. friend, Shri
Bibhuti Mishra; 1 have great respect
for him as an elder. I respect him for
his views. From the Betla camp—
there was a qualification also—
there wag desertion! there was no
desertion from the colonies. As a
person who has come from the South,
I am grateful to the people of Bihar
‘for having really settled more than
86,000 people, and I wish other States
would follow suit.

But I have got instances here of
people who have been settled in
Orissa, people who have been settled
in Assam who, because of the strange

sent out of Assam; the refugees who
are settled in Orissa are now out of
Orissa. And when they want to set-
tle down in West Bengal, we are told
that these Bengalli people want to set-

4

hat is this stravge logic

Then, in the speech he made I could
not find much point. I generally
expected more authentic materials.
Of course, the materials that I have
placed before the House are not
demagogic. I have made a very earnest
study of the problem and I can always
substantiate every little point that I
raised from authentic reports, the

of

reports supplied by the Ministry

tle in Bengal itselfl I d3 nct know

this three-tier policy is nothing but a
continuation of the policy started in
1950, then, even the end of the Third
Five Year Plan is not goin

s
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There was an interesting article
which I read in the London Economist
which said that the East Bengal refu-
gees who were agricultural people
living such clean lives are now being
transferred from misery to misery:.
It this is the sort of treatment which
the hon, Minister {s going to give these
refugees who are moving from misery
to misery, I can anly say, I am vary

the refugees, 1 am vey

£F
g
-
a
¢

i



The hon. Minister himself has
admitted that so far as East Pakistan
refugees are concerned, it is a conti-
nuing problem. Is he giving a solu-
tion which iz really suitable for a con-
tinuing problem? It is now more or
less well known that there was no
two-way traffic here. After the
Nehru-Liaquat Pact, the refugees who
left this country, nearly a million
Muslim refugees who went to East
Pakistan, were able to return and they
have come back and found their place.
But, this one-way traffic has conti-
nued; wd. any slight disturbance in
the relationship between Pakistan and
India affects these refugées, whether
they are in this country or whether
they are people in Pakistan. It ifa
continuing problem.

Actually, it is not within the scope
-of this Resolution to say anything
sbout the West Pakistan refugees.

Probehly, friends from West Pakis-
tan will be able to tell us in the course

me when I say that if we betray them
now, betray the refugees who have
come from East Pakistan, we will not
be really doing justice to those heroic
people who stood by us when the
country attained freedom. So, I
request that this Resolution may be
passed.

Mr. Deputy-Speaker: Is there any
particular amendment that should be
put separately? No. Then, I shall
put all the amendments together to
the vote of the House.

All the amendments were put and
negatived.

Mr. Deputy-Speaker: I shall now
put the Resolution to the vote of the
House:

“This House is of opinion that
a Committee of Members of both
the Houses be appointed to oon-
sider all questions relating to the
rehabilitation of refugees from
East Pakistan with a view to for-
mulating a comprehensive plan
for their speedy resettlement In
gainful employment.”

The Lok Sabha divided: Ayes 24;
Noes 76.

Dividion No. 4] [16°46 hrs.
AYES
Bunerjee, ShriPramsthanath Dsults, Shri P, § Matera, Shri
Banszjer, Shri §. M. Ghonl, 3hri Mengn, Sarl Narayansakutey
Bhwadeuria, K011 Aijan Singh Gupts, Shri Sadhan Naysr, Shrl V. P,
. Beed Raj 3ingh, Shyi Kar, Shri Prabbat Panigrahi, Shri
. Cholizsvarury, Shrirmstl Resu Kodiysn, Shri Patal Shri P.R.
Chpnfbonel, Shrl 7. K. Kumbher, Shri Sonule, Sbri H. N.
Chiven, Shei D. R Mabagoankes, Tongamani 8l
a2 L' i, Shet R C Vv, Sari :



NOES

Achar, Shri Kugeel, Shel B. N. Rase, Shol

Bagman, Shei Mafida Ahmmed, Shrimati Rag, Shri Jaganatha

Basspps, Shri Maiti, Shrl N, B, Raut, Shri Bhols

Bhagat, Shri B. R. Molaviy, Pandit Gorlnd Ray, Shrimati Renuks

Bharpavs, Pandit Thakur D Malriys, Shei Motlial Runjsung Suiss, Shri

Bldari, Shei . Mans.a, Sori Saigel, Sardsr A. 5,

Prajeshwnr Prasad, Shri Mandal, Dr. Pashupsti Samants, ShriS. C.

Chandak, Shri Mandal, Shei J. Ramantyinhar, Dr.

Chandra Shanker, Shri Msibur, Shri Harish Chaodrs Sambandam, Shri

Chatuyvedi, Shri Mehts, Shrimati Krishns Sanganna, Shel

Chuni Lal, Shri Mishrs, Shri Bibhuti Satyabhama Devi, Shrimati

Deo, Shri Shatker Misrs, Shri R. D. Selku, Shri

Deshmuch, Shri K. G. Mlirza, sbri R.R Shapma, Shri R. C.

Candhi, Shri Fezoze Mohiuddin, Shri Shagted, Shet Lol Bahadur

Gendbi, Shri M. M. Morarks, Shri Siidheannjupps, Snrl

Gednder, Shri K. Peri i Munisamy, Shri N. B. Sinhs, Shri Gajandrs Prasad

Haneds, Shri Subodh Murmu, Shri Palks Sinhasan Singh, Shri

Jhulen Sinba, Shri Narsysowsmy, Suri R, Snatak, Shri Nardeo
Singh, Sardar Nwtlor, Shn P. 5. Sonawant, Shri

Joshi, Shri A. C. Nayar, Dr. Sushils Tabir, Shri Mobammed

Jyotishi, Pandit J. P. Nehru, Shrimati Uma Thicumala Reo, Shri

Kaliks Singh, Shna Neswi, Shri Uike, Shri

Kedaria, Shri C. M. Pabadia, Shel Vedakumari, Kumari M.

Keabave, Shri Prasad, Shri Mahades Wadiwa, Shri

KEhimji, Shri Ram Shanker Lal Shri

Kistaiyn, Shri Rampure, Shri

The Resolution was negatived.

RESOLUTION RE: IMPOSITION OF

RESTRICTION ON PERSONS WHO

HAD HELD THE OFFICE OF
GOVERNOR
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“l am very happy indeed that
your Federation has achieved
considerable success in its fight to
improve the lot of working
journalists. It has been a true
saying, though trite, that the
journalist fights for every cause
but his own; I am glad that now
he is learning the art of self-
defence. He is certainly entitled
to a living wage and to decent
living conditions of service”.
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